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CENTRAL ADNIVISTRATIVE TRIBUNAL : : GUWAH&TI BENCH.
0.A. No. 83 of 2665

* DATE OF DECISION: 62.09.2005

Sri Badal Sarma . ~ APPLICANT(S)
Mr.M. Chanda. o ADVOCATE FOR THE
- APPLICANT (5]
o o :
- VERSUS -
Union of India & Ors. - ~ RESPONDENT(S)
Mr.A.K.Chaudhuri, Addl.C.G.S.C. ADVOCATE FOR THE

RESPONDENT(S)}

THE HON'BLE ﬁR‘BﬁSTICE G. SIVARAJAN, VICE CHAIRMAN.

-

1. Whether Reporters of local papers may be allawed to
see the judgment?

2. To be referred {o ,th'e Repbrte.r or not?.

3. Whether their Lordshlps wish to see the fair copy of
the. judgment?

4, Whether the ]udgment is to be czrcutated to the other :
Benches? o

Judgment delivered b§ Hon’ble Vice-Chairman. (22%} o Ovy“

A



| CENTRALVJADMNI.ST.RATIVE TRIBUNAL, GUWAHATI BENCI;I.
Original Application No. 83 of 2005. |
Date of Order: This, the 2nd Day of September, 2005.
.. The Hon'ble Mr fusﬁce G. Sivarajan, Vice—Chajmn.

- Shri Badal Sarma,

Son of late Manindra Lal Sarma,

Assistant Superintendent of Post Offices,

Goalpara Sub-Division, Goalpara, 4 I o
 P.O. Goalpara, Dist. Goalpara, Assam. ' © ... Applicant

By Advocate Shri M. Chanda.
- Vérsus -

1. Umon of Indm,
represented by the Secretary to the
Government of India, ~
- Department of Posts,
New Delhi-110001.

2. - Chief Postmaster General,-
'Assam Circle,
Department of Posts,,
Guwahati-1.

3. The Director of Postal Services,
- Assam Circle, Guwahati-1.

4, Asstt.‘Poémst& General {Staff)
O/ o the Chief Postmaster General,
. Assam Circle, Guwahati-1. '

5. RChakraborty,
| Senior Postmaster Gener al (Staff) |
O/ 6 the Chief Postmaster General,
- Assam Circle, '
Guwahati-1..
6. Shri S.K. Das,.
Chief Postmaster General,
Assam Circle, -
Department of Posts, _ .
Guwahati-1. | _ ++. Respondents

By Shri A.K.Chaudhuri, AddLC.GS.C.



ORDER{ORAIL)

- SIVARAJAN L{V.C) | B
Heard Mr M.Chanda, learned coumel for the applicant, Mr
A.Kchaudhuﬁ,' learned AddL CGSC for ‘the respondents and also
perused tﬁe Pleadings in this case. | | |
2, ' The appﬁcant is an Assistant Supgrimend@t of Post ‘Offices,
Goalpara Sub division, GAoalpara;l in Assain. He has filed tlusOA seeking
| to set aside the transfer and posting order dated‘31.12.2004~ (Annexme-IV)
in respect of th. He has also sought to set aside the order détedl.i.ZOdS
(Annexure-VII) and or&ér dated 1832005 (Annexure-XII). By the order
dated 31.12.2004 the applicant was traﬁsferred from Goalpara to Silchar in
a reﬁrefﬁezﬁ vacancy. '?hough the applicant had filed é reérésenﬁatibn '
seeking for permission to continue in' the said place f.or‘ one p‘zoré year the
| same 'W&S‘ i‘éjectéd by ;:omniuxﬁcation dated 1.2.2005 (Annexure-VH) The
applicant had earlier approached this Tribunal ‘by -fﬂing O.A.éﬂ/ 20{)5 |
which was chsposed of by order dated 18.2.2005. Subsequmtly the
apphcant has filed a representatmn dated 21.2. 2005 (Annesmre-XH) whlch
-was disposed of by order dated 18.3.2005 (Annexure-XII). It is statgd
therein that fhere was a serious compiajht against the applicant regarding
non-cbnxﬁﬁanée of- orders from his supeﬁor authority in connection with
compassionale appointment case at Balarbhita Branch Office, i_nvesﬁgéﬁon |
‘1'1j1to the complajnt revealed that there wag serjous inteh{ioﬁal Iapsé on the
| part of the apphcant dlspiaymg msubordmatzon and conduct which is not

above board. It is also stated that the Supenntendmt of Post Offices,

-
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* Dhubri initiated discip]jnarﬁ proceeding against the applicent for his
' miscond'uét- and non perf@mance gf duty aséigned to him to achieve
’targets. 01; variou§ plan activities and awarded plmishxnmt-of, stoppage of
' increment from his pay vide iérd@r dated 11.1.2005. Another disciplinary
action i Ac_ontemplated 'agajnst the ofﬁgial for his omi‘ss;.o'ns and
commissions. It is stated that in viet& of all these Circunlste;nces it is
| necessin"y to shift the applicant from the present pla.éé‘ of éosﬁng in the
‘intefgst <;f smooth ..am)i' efficient functioning of Coaipar& Postal Sub
va:mon. 'V\Tritten statement filed by the respondents s also to the ab_(;ve |
’ eﬁect |

3. 'v | Mr M.Chanda, léamedj qomé for the applicant submits that
) 'oni'y 5‘ months more is left for the apf:)icént to retire ffpm the service and
- that the appncm is continuing in the same place by virtue of fhe interim
‘Cirder passed by the Tnbunal on 30.3.2005. Co@sél submits that the
respc;ndmts have no case that the applicant had tampered with any official
document in his possession and that the applicant will not do any such
~ thing during the remammg 5 months also. Mr‘ AXK.Chaudhuri, }_éarnedi
| AdLC.GSC on the other m,d submits that if the applicant is allowed to
continie in the same place there is every likelihood of his te'mper_«;n.g the

recorcvis‘ which may eventué}ly affect thé dlscnphnary proceedjng'pmding!
4. - Idonot propose to go into the merits of the transfer order. As
already ‘x;omj, the transfer order is dated 31.12.2004. ' The present
disdpﬁn@ proceeding, even} aqcordjng to the' impugned ofdé_r,, .‘is_
subsequent theret-o, So ‘far, the applicant has been continuing in the same

place notwithstanding the transfer or&er‘ and no ﬁnstani:e of tempering

K



with the records has been brought to my notice. Hawng regard to the fact

. records whﬁe in office certainly, it is for them to take appropnate actz.on in

_that the apphcant has got only 5 months more to retire, I am of the view
that the app]icant must be aﬂowed to corm'nue in the same place till his

rehremmt. If the respondents f.md that the apphcant is tmpermg with the

' that regard,jfor Whlch this order will not stand against ﬂlem.

P8

The O.A ié dis?_osed of as above. No costs.

AN

(G.SIVARAJAN)
| VICE CHAIRMAN

-

a g
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Guwzhati Bench
IN THE CENTRATEADMINIST KATIVE TRIBUNAL

GUAWAHATI BENCH: (‘[’WAHATI -

0.4 No. B3 noos

Shri Badal Sarma.

-Vs-
Union of Indiz & Ors.

LIST QF DATES AND SYNGPSIS OF THE APPLICATION

'1969-
1981-

2000-
11.01.2002-

01.01.2003-

11.03.2003-

31.12.2004-

10.01.2005-

081.02.2005-

Applicant was initially appointed as Postal Assistant,

 Applicant was promoted to the post of Inspector of Post Offices.

Applicant was further promoted to the cad:e of Assistant Superintendent
of Post Offices.

Applicant while working as Assistant Superintendent of Post Offices at
HQ Office, Dhubri, he was transferred and posted to Guwahati.

{ hme\ule—l)
Applicant sought to be tra.nsfcrrc,d from Guwahati to Silchar.

‘ (Annexure-1I)
Applicant was transferred and posted from Guwahati to Goalpara after

modification of transferred order dated 01.01.03. (Annexure-III}

Respondents issued impugned order of transfer and posting, whereby the
applicant has been sought to be transferred and posted at Silchar in 2 post
which is going to be fall vacant on 28.02. O‘ due to retirement of one Shri
C.M. Nath. { Annexure-I\)

Applicant submitted a detalled representation pl'é}&ng interalia for
retention in his present place of posting il his retirement on
superannuation i.e. upto 28.02.2006. {Annexure-VI)

Respondent No. 2 rejected the representation of the applicant in a most
mechanical manner with a direction to the applicant to join to his new
placc of posting. (Anncxurc-VII)

Februarv’ 2005- Applicant filed O.A. No. 40/2005 betore this Hon'ble Tribunal.

18.02.2005-

© 21.02.2005-

18.03.2005-

This Hon'ble Tribunal passed if’s order dated 18.02.05 in O.A. No. 4003
directing the Respondents to consider fresh representation of the applicant

within four weeks. { Annexure-XIj
Applicant submitted fresh representation for consideration as directed by
the Tribunal. {Annexure-XIi}

Applicant’s representation rejected by the Respondents stating that his
transter was based on disciplinary action resulting into punishment

.‘aq‘ B CVL B PR 5&5&(_} IR AN (RS . A e e B g el Py SRR 2 Gl - ko oM -« s i“. kt”
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imposed on him vide order dated 11.01.05 and dated 28.01.05 which were
appealed against by the applicant and is pending for decision. As such the
proposed transfer appears to be punitive in character which was made on
the plea of interest of service. Hence the transfer is malafide, colourable
exercise of power. tainted with malice in law and legallv not sustainable.
(Annexure-XTIL XTIV, XV, XV, XVII)

Hence this Original Application before the Hon'ble Tribunal.

PRAYERS

Relief(s) sought for:

Under ‘the facts and circumstances stated above, the applicant humbly prays that
Your Lordships be pleased to admit this application, call for the records of the
case and issue notice to the respondents 1o show cause as to why the relief{s)
sought for in this application shall not be granted and on perusal of the records
and afler hearing the pariics on the cause or causes that may be shown, be pleased

to grant the following relief(s): '

transfer and posting order bearing letter No. Staff/3-23/2000/Ch.I dated

1 ﬁhat’ the Hon'ble Tribunal be pleased to set aside and quash the impugned
3

s

Si»

Pk

1.12.2004 (Annesure-IV) in respect of the present applicant, and further be -
pleased to set aside and quash the impugned order bearing letter No, Staff'l- -
411/88 dated 01.02.2005 {Annexure-V1) and impugned order No. btaﬁl 441/
88 dated 18.03.05 ( A.nnexme-XHI)

That the Hon'ble Tribunal be pleased to direct the respondents to allow the
applicant to confinue in the present place of pousting at Goalpara (ill his retirement
on superannuation.

Costs of the application.

Any other relief(s) to which the applicant is entitled as the Hon’ble Tribunal may-
deem fit and proper.

Interim order praved ior,

During pendency of this application. the applicant pravs for the following interim
relief: -

That the Hon'ble Tribunal be pleased to stav the operation of impugned transfer
and posting order bearing letter No. Staff’3-23,2000/Ch.I dated 31.12.2004
{Annexure-IV) in respect of the present applicant as well as impugned order
bearing letter No. Stafl/1-441/88 dated 01.02.2005 (Annexure-VI) and impugned
order No. Staff'1-441/88 dated 18.03.05 (Anne‘mre XTIy il dmpmai of the
Orniginal Application.

RY% ool S,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHA'TI BENCH: GUWAHATI
{An Application under Section 19 of the Admuinistrative Tribunals Act, 1985)
0. A. No. q;7 /2008
BETWEEN o
Shri Badai Sarma.
S/o- Late Manindra Lal Sarma.
Assistant Superintendent of Post Offices. '
Goalpara Sub-Division. Goalpara.
P.0- Goalpara. Dist- Goalpara. Assam.
' ..Applicant.
L

-AND-

i ‘The Union of India,
Represented by the Secretary to the
Government of India.
Department of Posts.
New Delhi- 110001,

Chicf Postmaster General,
Agsam Circle

epartment of Posts,
Guwahati- 781001.

3. The Director of Postai Services
Assam Circle. Guwabati- 781001.

4, Asstt. Postmaster General (Staff)

Oro- The Chief Postmaster General,
Assam Clircle, Guwahari- 781001,

R. Chakrabortv.

Senior Postmaster General (Staff),
O!o- The Chiefl Postmaster General,
Assam Circle, '
Guwahati- 781001,

trn

6. Shri S.K. Das.
Chief Post Master General,
Assam Circle, '
Department of Posts.
Guwahati- 781 001,
... Respondents.




)

R

T

DETAILS OF THE APPLICATION

1. Particulars of order(s) against which this application is made.

This application 1s made agamst th‘e impugned transfer and posting order bearing
ietter No. Staili3-23.2000/Ch.1 dated 3_1.12.2004 {Annexure-IV), which is passed
m vidiation of professed norms, (2) the impugned letter bearing No. Staff'l-
$41/88 dated 01.02.2005 (Annexure- VII) rejecting the prayer of the applicant for
review of transfer and posting order dated 31.12.2004 and (3) the impugned order
No. Staffi1-441/88 dated 13.03_.2005 (Annexure- XIII), and further praying for a

direction upon the respondents to allow the applicant to continue in the present

place cf posting at Goalpara till his retirement on superannuation on 28.02.2006.

2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is well within the

jurisdiction of this ITon ble Tribunal.

-3, Limitstion,

The applicant further declares that this application is filed within the period of

fimitation prescribed under section-21 of the Administrative Tribunals Act, 1983,

4 Facts of the Case.
4.1 Thal the applicant is a citizen of India and as such he is entitled fo all the rights,

protections and privileges as guaranteed under the Constitution of India.

4.2 . That vour applicant was initiaily appointed as Postal Assistant in the vear 1969,

thereafter he was promoted to the post of Inspector of Post offices in the vear

1981, again he was promoted to the cadre of Assistant Superintendent of Post



4.4
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Otlices during the vear 2000, ai Hzadquarter Office, Dhubri. The applicant is

presently working as Asst. Superintendent of Post Offices at Goalapara.

1hat vour appiicant while working as Asssistant Superintendent of Post Offices
{for short A.S.P.OY ar HQ Office, Dhubri, he was transferred and posted to
Guwahali vide order issued under Memo No. Stafl/3-23/2000 dated 11.01.2002,
the applicant carried out his transfer and posting order accordingly joiﬁed at
Guwahati, pursuant to the order dated 11.01.2002. However, within a span of one °
vear. the applicant was soﬁght to be transfen*eci from Guwahati to Sﬂcha;v‘idje
order bearing letter No. Staff/3-23/2000 dated 01.01.2003, however said transfer
and posting order was, subsequenily modified vide memo No. Staff3-232000
dated 11.U3.2003. whereby the appiicant was transferred and posted fmm.-

Guwahati 10 Goalpara. The applicant carried out the transfer order dated 11.03.03

- and juined his duty on 18.03.03 at Gualpara and till date he is serving at Goalpara

in the capacity of A.S.P.O. .

Copy of the order dated 11.01.02, dated 01.01.03 and. 11.03.03 are

snclosed herewith for perusal of Hon’ble Tribunal as Annexure- I, IT and

I3 respectively,

That most surprisingly, when the applicant is intending 1o settle down at Goalpara
the respondents has issued the impugned order of (ransfer and posting under letter
caring No. Staff'3-23:2000:Ch.I dated 31.12.2004, whereby the applicant is now

sought to be transferred and posted at Silchar in a post which is going to fall

- vacant. due to retirement of one Shri C.M. Nath w.e.f. 28.02.2005. at Silchar. The

impugned transfer and posting order in respect of the applicant has been passed at

a time when the applicant is in the verge of his retirement, when only one vear of



service is 1eft on his credit and on that score alone the impugned order of mansfer

and posting is lable to be set aside and quashed. The applicant is to getire on

A copy of the impugned order of transfer and posting dated 31.12.2004
has been enclosed herewith for perusal of Ilen’ble Tribunal and marked as

Annexure-1V.

-

4.5  That it is stated that on a mere reading of the'- impugned transter 01;der dated
31.12.2004 it appears that none is posted at Goalpara, in the place of present
applicant as such the post of A.S.P.O at Goalpara shall remain vacant in the event
if applicant is required to carry ouf ihe tmpugned arder of transfer and posting.
Moreover, it is a routine transfer and as such there is no administrative exigency
for transfer of the applicant fom Goalpara to Silchar, Therefore the impggntd

order dated 31.12.2004 is liable to be set aside and quashed.

4.6  That it is stated that as per P & T Manual ‘x-"oiume IV, Eule 59 provide that
ordinarily the tenure of posiing of Assistant Superintenden: of Posi Offices in
particular Division or Sub-Division is four years, whereas, it appears that the
applicant transferred and posted afleast on four occasions within a span of 273
vears, such repeated transfer and posting of a postal employee is in violation of
the Rule contained in P & T Manual. itself is malafide and on that score alone the
impugned order of transfer and posting dated 31.12.04 is liable to be sef aside and
quaghed.

A copy of extract of Rule 39 of P & T Manual Vol IV is enciosed

herewith for perusal of Hon'ble Tribunal and marked as Annexure-V.

d=
\‘

That your applicant being highly aggrieved with the impugned order of transfer

and posting dated 31.12.04 submitted a detailed mepresentation addressed to the
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Respondent No. 2, 3 and 4, wherein the applicant inieralia praved for

reconsideration of his order of transfer and posting dated 31.12.04 and also praved

for rctention at the samc placc of posting at Goalpara tiil his rctircment on
superannuation i.e. upto 28.02.06. In the said representation dated 10.01.05 the
applicant pointed out that he had joined at Goalpara onfy on 18.03.2003 and as
such his tenure at Goa}ipara not yet cmﬁpieted and further stated that in the fag

end of his service life he is trving to settle down at Goalpara by purchasing a plot

of land. Noreover. the applicant has stated that he is a diabetic patient and he is

sutfering from heart disease and under the treatment of specialist doctor at Siliguri
and Coachbihar as such the impugned transfer order has caused serious mental
anxicty at the fag end of his service carcer. However the said representation of the

applicant dated 10.01.05 has been rejeéted bv the Respondent No. 2 in a most

mechanical manner without application of mind vide impugned letter bearing No.

Staff'1-441: 88 dated (01.02.2005, wherein it is stated that the case of the applicant

has been considered but his request for retention of 1 vear.more in present place
cannot. acceded to and further directed the applicant to join to his new place of

posting. This decision of Respondent No. 2 is highlv arbitrary, unfair and illegal

-and the same is in violation of professed norms, and as such the impugned order

of transfer and posting dated 31.12.2004 as well as the impugned lctter datc
01.02.03 1s liable to be set aside and quashed.

Copy of representation dated 10.01.05 and impugned letter dated 01.02.05
are enclosed herewith for perusal of Hon’ble Tribunal and marked as

Annexuire- VI and ViII respectively.

~ That it is stafed that even the 5 Central Pay Commussion aiso recommended to

the Govt. of India that the Government employees should not be disturbed by way
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of transfer and posting when thev have less than 3 vears of service in their credit

before retirement, whereas the present applicant is left with less than 1 vear of

service in his credit on 28.02.05 when the post of A.S.2.O at Silchar is going to .

fall vacant. The similar issue came up before the various benches of the leamned
Tribﬁnal, in the case of S. Krishna Vs. Deputy Regional Director: ESI
Corporation, Trichur and another, reported in 1991 (1) SI.J (CAT) 336

(Ernakulam) held that the applicant of that case is liable to be retained in the same

place of posting being at the fag end of his career unless his transfer is .

reconsidered by any other unavoidable administrative exigencies. In other case
ie. HS. Ajmani Vs. Statc of MP and Oss reported in (1989) 92 ATC 122

{Jabalpur), whercin it is hcld that frcqﬁcnt transfcr of a Govt. cmployee is

contrary to the Gowvt. instructions and so the said order is liable to be set aside and
quashed. The applicant is a victim of frequent transfer and the impugned order is

‘contrary to the Govt. instruction and there is no public interest involved where the

sanction post of A.S.P.O at Goalpara shall remain vacant in. the event of ‘h;’s
posting at Silchar, Therefore, impugned order of transfer dated 31.12.2004 as well
as impugned order dated 01.02.2005 are liable to be set aside and quashed.

In a similaily situated case, this Hon'ble Tﬁbunalalso vide its judgment

and order dated 08.04.2004 in O.A. No. 89/2004 (Upcendra Nath Sarkar ~Vs-

Union of India & Ors.) held that the transfer order challenged in that Original

Application being contrary to the transfer policy and the applicant therein being in

the verge of retirement within three years, the case of the applicant required to he

reconsidered and as such directed the Respondents of the ‘said Orginal

Application to consider the case of the applicant within two months. This case i§

also similarly sitzated and as such merits consideration.

y.
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Copy of judgment dated '23.1‘1.1,990. a copy of judgment in the case of
M.P Ajmani Vs, State of ML.P passed by learned CAT and a copy of
judgment dated 08.04.04 are enclosed herewith for perusal of Hon'ble

Tribunal and marked as Annexure-VIIL IX & X respectively.

That it is stated that the Respondent No. 5 vested with the power of transfer and.

posting of the cadre of Assistant Superiniendent of Post Offices on and behalfl of

the Chicf Postmaster General, ‘he 15 aware of the fact that the present applicant is

retiring on superannuation w.e.ﬁ 28.02.2006 he fi_sfurther av.vare of the fact that
the applicant has not vet completed even 2 yeérs of service in the present post of
posting at Goalpara, mo1;eover~Respondent No. 5 also aware that there is a
specific provision in Rule 39 of the,i? & T Manual Vol. IV that tenure of the cadre

of AS.P.O is 4 vears in a particular Division or Sub-Division even then the

Respondent No. 5 with a malafide intention included his name in the routine .

transfer without- anv administrative exigency and at his -instance the Chief -

Postmaster General without looking into the records and also without taking into”

consideration the above facts and circumstances has passed the impugned order of

transfer dated 31.12.2004. It is pertinent to mention here that even after receipt of

the impugned order of transfer order by the applicant, he has drawn the aftention

of the authority more particularly Respondent No. 2 as weil as of Respondent No.

5 thai he is tetiring in the month of Februarv 2006 vide his representation dated
10.01.2005 where the applicant has stated other problems but even then the

Respondent No. 35 rejected the representation of the applicant with a non-speaking

order without assigning anv reason for rejection of his representation, therefore it

is quite clear that the Respondent No. 5 acted with an ulterior motive and
deliberately rejected the representation. It is also known to the respondent No. §
that within a span of 2 vears aitogether 4 transfer and posting order has been

~
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issued in respect of the applicant without anyv rhyme and reason and that too in
violation of the Govt. instruction hence the impugned order of transfer dated
31.12.2004 as well as the letter dated 01.02.2003 arc liablc to be sct aside and _
quashed,

4 10 That having failed f0 gel justice, the applicant approached this Hon'ble Tribunal
through O.A. No. 40/2003 for pr:)tcction of his rights and interests and praved for
aquashing of the impugned crder dated 31.12.2004 {Annexure-IV) and impugned

[ jetter dated 01.062.2005 (Annexure-VII) with further praver for directing ths
Respondents to allow the applicant to continuie in his present place of posting at
Goalpara till his retirement which is on 28.02.06 and is only few months away
from now.

The Hon'ble Tribunal vide its order dated 18.02.05 in O.A. No. 4005
directed the present z-zpp}iuim o file a fresh representation 1o the Chief Post

" Master General, Assam Circle within one week of the date of issue of the order
and further directed that the Respondents on receipt of such representation shall

pass an order that is lawful, fair and just within four weeks frpm the date of

receipt of the representation and aiso ordered to maintain status quo til the

disposal of the representation.

{Copv of the Tribunal’s order dated 18.02.05 is enclosed herewith for

perusal of ITon"ble Tribunal and marked as Annexure-XI).

4,11 That thereafter the applicant submitted his fresh representation on 21.02.05 as
directed by this Hon'ble Tribunal. enclosing therewith a copy of this Hon'ble
Tribunal’s order dated 18.02.05 aforesaid. In his representation, the applicant

narrated about his retirement which is only few months away and also his other

/et @W SfeS3ma
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problems including his health condition etc. and praved for reconsideration of his
proposed transfer and allowing him to continue at his present place of posting at

Gopalpara.

{Copy of the representation dated 21.02.05 is enclesed herewith for

perusal of Hon bie Tribunal and marked as Annexure-Xil).

That on receipt of the representation dated 21.02.05 aforesaid. the Respondent
f\Jo. 6 has issued the impugned order No. Staffi1-441/88 dated 18.03.2005.
rejecting the representation and informing the applicant that his proposed transfer
has been order following the compiamts of serious lapses, insubordination, bad
conduct and unsatisfactorv performance etc. on the part of the applicant, and
further éialing aboul a punishmen! imposed carlier on the applicant vide order

dated 11.01.05 and a disciplinary action contemplated against the applicant.

(Copv of impugned order dated 18.03.05 is enclosed herewith for perusal
of Hon'bie Tribunal and marked as Annexure X111},
That the applicant most respectfully begs to state that the Respondents, in a bid fo
harass the applicant éerlier, framed some unfounded charges against the applicant

and imposed a penaltv of stoppage of one increment for one vear vide order dated

Yo
[y

1.01.05. The applicant appealed against the order of punishment vide his
representation dated 26.02.03 but in the meantime, the Respondents cancelled the
order of punishmen3 dated 11.01.05 vide subsequent order dated 28.01.03
wherebv the punishment was modified to reduction of pay and some ﬁesh charges

were labeled against this applicant. The applicant thereafier submitted his appeal

dated 17.03.05 against the new order dated 28.01.05 as well. The decision of the

appellate authoritv is still pending. As such the matter is still undecided and this
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has got no relevance to the proposed transfer ordér as taken pleas of | by the
Respondents now, in their impugned letter clat;d 18.03.05 since tlis is entirely a
different casc of disciplinary action which ‘stands 0:;1 its own merit and shall be
decided as per 1u1¢s and through the process of law onlv. |

(Copv of order dated 11.01.05, appeal dated 26.02.05, order dated
28.01.05 and appeal dated 17.03.05 are enclosed herewith for perusal of

1lon'ble Tribunal and marked as Annexures-xIV, XV, XVI and XVII

respectively).

~ That the applicant most respectfully begs to submit that in the itnpugned transfer

order dated 31.12.04 (Annexure-1V) it has been categorically mentioned that the
said transfer is in the interest of service which was submitted before this Hon'ble

Tribunal also by the Respondents. But in the very face of the irﬁpugned order

. dated 18.03.05. (Annexure-XI), now issued by the Respondents, and on a mere

reading of the said order, it is abundantly clear that the said fransfer order is

punitive and not in the interest of service but on the ground of alleged bad
conduct of the applicant. It is relevant to mention here that in the event of bad
conduct of an employee if any, the proper course of action in law is disciplinarv

action prescribed under law which in the instant case, has already been initiated

and is pending before the respondents, as stated in Para 4.13 hereinabove. As such

the proposed transfer of the applicant from Gualpara (o Silchar on the ground of

misconduct and that too 'in a clandestine manner in the name of “interest of

service” is malafide. vindictive. colourable exercise of power and malice in law,

and hence the impugned order of iransfer is liable to be quashed and set aside

forthwith.

e ZAM/@%M
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That the applicant most respectfully begs to‘ submit that it is the setiled position pf
law that an order of transfer on the ground of misconduct or misdemeanocur of an
mﬁploycc is malafidc and unsustainablc in law.

In Ashok Kumar Mohey -Vg- Uniop of India and Ors: the Chandigarh
Iﬁnsh <& iuze Zion’ble Tribunal vide its judgment and order dated 04.03.1991 has
held that order of transfer of an ofﬁciai motivated by his indisc{pline and immoral
activities, 18 punitive in character, colourable exercise of power and tainted with
malice m law and such order i§ legal!y not sustainable.

‘In N.X. Supama —Vs- Union of India & Ors, the Bangalore Bench of this
Hon'ble Trbunal vide its judgment ?md order datcd 13.07.1990 has held that
transfcr bascd on allcgations of misdemcanour is malafidc and penal onc and can
not be sustained in law and liable to be séf aside.

The case of this applicant also stands on the same footing as those stated
ahove which is evigient from the impugned letter dated 18.03.2005 of the

respondetits and as such is liable to be set aside and quashed.

{Copy of judgments dated 04.03.91 and dated 13.07.90 are enclosed
herewith for perusal of Hon'ble Tribunal -and marked as Annexures-

XVIIT and XIX respectively).

“1hat the applicant most humbly begs to state that the impugned transfer order

dated 31.12.2004 has not vet been given effect in respect of the applicant and the
applicant is still working as A.S.P.O, al his present place of posting at Goalpara

and apprehends that he may be relieved soon from Goalpara unless the ITon'ble

‘Tribunal be pleased to interfere with the case immediately for protecting the rights

and interests of the applicant.
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That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions

Tor that, the impugned order of transfer and posting has been passed in violation
of professed norms and also in violation of Rule 59 of P& T Manual Vol IV,
where the tenure of posting of A.S.P.O has been prescribed as 4 vears in a

particular Division or Sub-Division.

For that, applicant is retiring on superannuation w.e.f. 28.02.2006 and as such he
is left with only less than 1 vear of service in his credit on 17" March, 2005 when
the post at Silchar is going to fall vacant. where the applicant is now sought to be

posted from Goalpara. .

For that, transfer in the fag end of service career is contrary to the Govt.
instruction, moreover repeated transfer 'and posting within a span of two vears is
malafide.

For that, applicant 1s in the verge of retirement ar_xci intending to sefttle 'down after
retirement in the present place of posting at Goaipara and that too when none is

posted in place of the applicant, as such the decision of the respondents to post

him at Silchar in the fag end of service camreer is highly arbitrary, unfair and

ilegal.

For that, the impugned transfer and posting indicated in the order dated
31.12.2004 are in fact in routine nature and as such no adminisirative exigency or
public interest involved in as much as in the case of posting of the present

applicant at Silchar at the verge of retirement.

'
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For that, no one is posted at Goalparé. in place of applicant therefore in the event
df his posting at Silchar in terms of the impugned order d_atec’i 31.12.2004 the post
of A.S.P.O shall remain vacant at Goalpara, therefore there is no difficulty on the
part of the respondents to accommodate the applicant for 1 more year at Goalpara

till his retirement on superannuation.

For that, the applicant has been transferred and posted on 4 occasions within a
span of 2 vears in the cadre of A.S.P.O which is malafide and contrary to the

provision laid down in Rule 59 of P & T Manual Vol. IV.

For that, the applicant is a diabetic patient and under constant treatment with the
attending Physician therefore if transfer and posting at the verge of retirement 15
unwarranted and the same is contrary to the Govt. policy as well as also contrary

o the recommendation of the 3™ Central Pay Comumission made in this regard.

For that applicant submitted representation to the respondents authornty but the |

same has been rejected in a most arbitrary manner without application of mind

and also without assigning any reason. as such impugned order of ransfer and
posting dated 31.12.2004 and the impugned letter dated 01.02.2005 rejecting the

representation of the applicant arc liablc to be sct aside with cost.

For that the impugned transfer has been made on the alleged grounds of bad
conduet of (he applicant but in the name of “interest of service”, which as per the

scttled position of law, is malafide, punitive in character, tainted with malice in

- law, colourable exercise of power and unsustainable in law.

Details of remedies exhausted,

r_
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That the applicant states that he has exhausted all the remedies available to him
and there is no other aiternative and efficacious remedv than to file this

application.

Matters not previouslv filed or pending with anv other Court.

The applicant further declares that he had not previously filed any application,
Wit Petition or Suit before anv Court or anv other authority or any other Bench
of the Tribunal save and except the O.A. No. -40/2005 before this Hon'ble

Tribunal regarding the subject matter of this application nor any such application,

Writ Petition or Suit is pending before any of them.

Relief(s) sought for:

Under the facts and circumstances stated above, the applicant humbly pravs that
Your Lordships be pleased to admit this application, call for the records of the
case and issue notice to the respondents to show cause as to why the relief(s)
sought for in this application shall not be granted and onpemsél of the records
and after hearing the parties on the cause or causes that may be shown, be pleased

to granf the following relief(s):

That the Hon'ble Tribunal be pleased to set asid§ and quash the impugned
transfer and posting order bearing letter No. Stafff3-23,2000/Ch.I dated
31.12.2004 (Annexure-IV) in respect of the present applicant, énd further be
pleased to set aside and quash the impugned’ order bearing letter No. Staff/1-
441/8% dated 01,02.2005 (Annexure-V1l) and imp_ugned order No. Staff/1-441/

88 dated 18.03.05 (Annexure-XHI).

That the Hon'ble Tribunal be pleased to direct the respondents to allow the
appiicant to continue in the present place of posting at Goalpara till his retirement
Oon superannuation.

Costs of the application.

§/<g(w‘ %gw&f SOSnd
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8.4  Anv other relief(s) to which the applicant is entitled as the Hon'ble Tribunal may -

deem fit and proper.

\D

Interim order prayed for.

During pendency of this application, the applicant prays for the following interim

relief’ -

9.1  That the Hon'ble Tribunal be pleased to stav the operation of impugned transferl
and posting order bearing letter No. Stafﬁf'3-23fﬁ®t]/€lhl dated 31.12.2054“
{Annexure-I\) in respect of the present applicant as well as fmpugned order
bearing letier ;\‘o.} Staff 1-441/88 dated 01.02.2005 {Annexure-VH) and impugned

order No. Staff’1-441/88 dated 18.03.05 (Annexure-XII) iill disposal of the

Original Application.

10, e
This application is filed through Advocates.

11. Particulars of the 1.P.O.

3] 1. P. Q. No.
i1) Date of Issue
iti) Issued from
iv) Payable al

: A0 Q 3¢ oy
S S . A
G) t p~ 0, GW"’ M‘
va' O, WJJ“,
12. List of enclosures. :
As given in the index.

L
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VERIFICATION

1 Shrn .Badal Sarma, S,'o-‘ Late Manindra Lal Sarma, ased aboul’ 59 years,
presently working as Assistant Superintendent of Post Oﬂ"lccs, Goalpara Sub-
Division. Goalpara. P.O Goalpara. Diéte G-oalpara-. Assam, do hereby verifv that
the statements made in Paragraph 1 to -4 and 6 to 12 are true to I.Il}*’ knowledge and
those made in Paragraph 3 are true fo my legal advice and 1 have not suppressed

any material fact.

And I sign this verification on this the g_ day of March. 2065.

R Lo tal _Ryson g
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-8 ANNEXURE-T
DEPARTMENT OF POSTS

OFFICE OF THE CHIEF POSTMASTER GENERAL ASSAM CIRCLE
GUWAHATI -781001..

(SRR

No.Stalf/3:23/2000

o

Dated at Guwahati the 01.01.03

Tha orders. of the Chlef Poslmasler General Assam Cnrcle Guwahall
in connection with transfers and postings of the followmg officials are Issued in the
mterest of serwce lo have zmmedtate effect

SI. | Name [ Present .plage of | Future “place of | Remarks
No. ’ tposting . - posting -
NO! @ T @ _ @ (5)
v |1, | SAN.C.Bhowmik ASRM- :CRC, | SAS,C.O. Vacant -
U .| Guwahali Guwahali L
2 Sri B.C.Paul 1 SAS,CO(Adhoc) | ASRM CRC, Till S N.C.Paul
'. : oy Guwahati(Adhoc) reveris
i, 13 | SnT.CKalita | SDI,Barpeta . & | PM,Nalban Vice Sri K.Ahmed
R T S | approved for ASP s translerrcd
4 Sri K.LAhmed |1 PM,Naiban * Manager Vice Sii Badal
: i SPC, Guwahali Sarma transforred
5 . | SriP.C.Boro ASP(HQ), ASP(HQ),Nalbari VicSri LK. Barnman
' | Dibrugarh Aransferred
8 Sni L.K.Barman | ASP(HQ),Nalbari | ASF(PG), Vice Sii T.K. Chou-
] L C.0.Guwahati dhury trdnsferred
7 | SriT.K.Choudhury | ASP(PG),C.O. ASP(HQ),Guwahati | ViceSri R.J.Biswas
' : o ~ transferred. '
8 | SriS.Sanglary | SOINorth - ASRM GH RMS Vacant
| Lakhimpur - & o
/ | approved for ASP -
~|-9” | Sri Badal Sarma Manager . Allotted to R.O.
. | SPC,Guwahati against vacancy ot
10 | Sri Ramjay Biswas | ASP(HQ),Guwah | - ASP(HQ) DR &
ali(U/3) ASP(N) Silchar
Sub Dn.

rs
i

ool

ng T

(v-C.

).

Director of Posial Services(HQ),
Assain Circle,Guwahali-781001.
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% fif’Copy for information and necessaty aclion to :-
1 The PMG, Dibrugarh \

2 . The SSRM,Guwahati ,
3 _The SPOS, Nalbari - . I
- 4. ThePM, Nalbari = o
5 The PM. Barpeta -+ : | ey
6, ,.The SPOS,Dibrugarh - - B E SO L . e
s 7 The_Poslmasler.Dibrugarh ' D :
I s, 8 . The APMG(INV).Q.O..Guwahali T ‘ b | .
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DLPARIM["I\H OF POSIS

)’jl FICE OF THE CHILI POSTMASTER GENERAL:AS /\MCIR(II;(..’?
- GUWALIATI-781001.

o\

Momo No. Stafl/ 3-23/2000 Datod at Guwahati tho 1.5 03

With the approval of (he compelenl authorily the fol|owmg ransler and
posling orders are issued to have immedlale elfecl.

SI. | Name of the officials | Present unit | Posted | Remd;k., I
No -~ 225" on lransfer o
17 | SriBadal Sarma - | goalel, | ASPOS, Vice Sii R.C.IRabha
o - | SPC,, setY" | Goalpara transfeired
o o Gquahatl ' .

2 | Sri Ram ch, Rabha ASPOS, - |'ASRM C/S Vice Sii J.C.Paul who
i ?.Goalp‘arai | Guwahali will relire on.

1 S ' superannuation un

313,03,

The official at 1.2 wil nol get TAITP as tho transfer o dor is ivsucd ol
his own request.

This is lssued in partldl mod;fcahon of this office memo.of even
no.d{d.01-01 2003 o :

v n“m, ’ & (’A
C ,‘\h ' ‘ : :
b 6 ( S.SHYAM)
e A.P.M.G.(Stall)
' ‘ o - For Chief Postmaster Gencral, |
' Assain Circle, Guwahali-781001.
Copy to :-
\1/ Official concerned
2 Tho SPOS,Lhubri -
3 The SPOSISSIM, Guwahali
4 Thae AD(A/Cs),C.0.,Guwahali
5 The PMG,Dibrugarh .~
0

PF of the official

(Y o~ R
For Chief Postimasler Garnesratl,
Assain Circle, Guy.uhall 7310
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DEPAR TMENT. OF - PO5S1S ANN'EXM _]K
-~ OFF lcf OF THik
CLILCE . POS TM/\J TER _GENL JLR/\I ASSAM_CIRCLE :  GUWALIA 11701001
NO. q[aff/ﬁ“QB/?.Ooo/ch I dated at Guwuhali, the 31.12.2004
4 -
’ + Subject :- : Tr(msfer ond Posting orders of ASPOs / IPOs cadrc
Wmh due appr ow;l of the cumpetent aulhority, the followmg :
, officials in the cadce of /\SPOs / IPOs are ordered to have m\medmtc effect in
- . the interest of service.
o ' 0 PART - A
{ASPOs CADRC) .
Name of the of ficial Present place of New place of poshr.\-g“ T
' posting : ~
VT 50 Badal Sharma - |- ASPOs, Goalpara | ASRIA, 5-Dn, Silchar vice 5ri € & Fath
\/ . - ST retiring on 28.2.2005
2.5riBK Dos o - A_)P (D \j— Bhaiei | T postmaster, Ghatut H -
: ( the H5G-I 1PO line post of FAL lor Yand
is diverted as PM HSG-T 1P lice 1 tori
. i . HO.) [
3. Sri Gopal Bora ASPOs Jorhat ' ASP (Dn).Dhubri vice
. ’ ' ‘ Sri Badal Shorma, trans{erred. |
.- (£33 S PR |
4, Sri B Haloi -+ - § ASPOs, : ASP (Hq), Tezpur vice, o ;
" North Lolkhimpur : Sei B, Kalito, tronstceiedd
o 5. Sri B Kalita - AS%?(HQ). Tezpur : ASD (Dn), Jorhat vice
e . S - |- - 5riD.Dihingia, tronsferved
6. Sri D Dihingia - - Rgp"ion) Jorhat ' ‘ ASP, North Lokhimpur vice -
o LI Sri B Haloi, transferred
7. 5ri NN Sonowdl TTASP (On), Tezpur | ASP(West), Guwahati (P) bn viee
. : . : Sri X Barman, transferced
‘ 8. Sri Kharées.wqr éc;'man ASP(West) Guwahmir /\5”05 (On). Te 1-;”\1—".‘;".“ T
S s : “Sri NN Sonuwal.
! ' ) : i .'\! JE ‘ P ho e e eeme s
9, Spg A Hye. - - 1IPO (PG) Nagaon ASP (Dn) Guwahati on promotinn vice
e e " Sri S B Bhattacherjee, transferred.
L ' * (This Is in portial modificatien of memo
IO T ‘ No. Staf{/2-29/91, dtyf 25 2.2004) |
) ' 10.5ri S B Bhdﬂaéhcrjc ASP(Du;) Guwahati’ " OPIAL Guwahet 6RO o
) Conld page 3
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(IPQs_CADRE)
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Present place of posting
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1PO Jorhat (Norﬂ\) vice \¢:

i | 1, 8ri K Chutia “1p0s, Pathsala
b LY A - Z‘.‘. o e

$ri B Hazarika, transferved
pe et

e e W ——
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"~ Usual charge reports

Copy to:

. 1. The pPostmaster General, bibrugar

o l o2, Al 5/5?03 // 6P0s in Agsam Gircle
3, Offlclals °°ﬂCCI'ncd,"?"f" . .

’ : L

nay be sent to all concerned.

N5

\pP
APIG ( STAFF)

0/0 THE CHIEF PMG

ASSAM CIRCLE : GUWAHATI

h Region, Dibrugarh o

for necessary action.

APMG (sjaﬁf o
0/0 th€ Chlef PMG, i
Guwoahatl 781004
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"l sri8 Hazarika R ,,}‘EQ_:;, Jg(lxat'(Nortl\) 1POs North Lukhimpur vice*” e
e |mabepatined o v Sl § Sanglari, transferred N :E“";'
: - - SRR OV TR
) ,3: sri 5 Sanglari - 1POs, North Lakhimpur 1POs Marion! vice  -1+° "c.f,h;«?‘;z.f%;..
A BRI th , Sri N R Salkla, tronslerred | f'.;,;,‘g;,g;k;a,l,!,j,

1 e ) . . __":" o {‘ " . o "\. ‘EI"I -
] 4.5l NR Saikia IPOs, thariani SDI Kokrajhur vice - ~~:?v>l-ieﬂ~_
AN RS 1 - . Sri R Kamal Forid, transterred :.’;’!‘;‘;{-..
IPOs, Kakrajhar P0s Nalborl |, " it
, IR
LaR
~1POs, Silchar 1POs$ Sivsagar vice i L
Sri D K Saikla I
7..5r1 D K Saikia IPOs, Sivasogar 1PO(PG), Nagaon vice -
i ' . Sri A Hye, N
S Lpromoicd to A5POs cadre v
' B 1 - i
‘ .. Allthe of ficials may be relieved on local arrangement. i «—-"
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ysion of the overseer to prevent possibility of personation. - \\

ROTATION OF CHARGES = -

57. Ordinarily 2 Superintendent of Post Offices or Railway Mail Service
should not remaia in charge of. the.same Division for more than four years at
a time, and an Assistant Director of Postal Services should not also occupy that
post for more than four years at ong ,s'z.rcu_;h, a1 L

5%. Every Superintendeat Zof 3 Post:JOfficcs 2should ihold -charge of a
Railway Mail Service Division for at least four years, and every Railway Mail
Service Supecrintendent should hold charge of a Postal Division for not not less
than four years. '

Note.—The provisions‘ of this rule do not apply to Superintendents who are
above 435 years of age. . )

<59, An Assistant Superintendent of Post Offices or R.M.S. and a Sub-
Divisional Inspector (Postal) or R.M.S. should not ordinarily remain in the same
Division, or Sub-Division, as the case may be, or at the same post for more than
4 years at a ume. :

While ordering transfer or promotion of the officials, care should be taken
to cnsure that they are not transferred to or posted in their home areas.

60. The following posts should not ordinarily be occupicd by the same
officials continucusly at a time for more thaa the p:riod shown against each :—

(1) Otlice Supervisors, Office of Superintendents
(2; Investigatiag inspectors and Sorting inspectors in Circle {4
e » : years
Orfices ... e oo f
(3: Scction Supervisors of scctions in Circle Offices T e ]
(4} Postal Assistants in Gencral Post Offices or First Cl:x;s]
licad post offices dealing with staff cases - ...
(3) Office \ssistants in offces of the Supcrintendernts of post
offices and Railway Mail Senvice cxeept sorting assistants o 4 years
in vifices of Superintendents, R.M.S. . .-
(6) Postal Assistants working -in the correspondcence and
accounts Branches of head post offices
(6-A} Postal Assistants working in the Philatelic Bureau. 6 yecars

Note.—The Divisiona! Supdt./PPM ‘Gazetted Postmaster working directly
under the Head of the Circle may, at his discretion, order transfer of the stafl
working in the Philatelic Bureau any time before complction of the tenure of 6
years for ad:ininistrative reasons., )

(5-B)  Fereign Pust Urits.

i} Group D \ssistarts and L.S.G. officials in all branches of
forcign post ‘except Store M.O. & C.ED. and Sirong

rooms) ... .. . ..+ vears
a 95 (iy Group D :Assistanis and L.5.G. officials in Store, M.O. &
. (..£.D. and Surong roems. 2 years

- o .- TRANSFERS A.\'n'rosn.\'cs‘ﬂ'ﬁm"", > [ruie 57

Y% branch postmaster, the notice will, when necessary, contain a sufficient

23+5F7 T e~ e e
rule 60] TRANSFERS AND FPOSTINGS '2‘

RN -
et 257 i

(6-C} LDCJ[CDCSISupeNison'staﬁ(i.c-,JUniO-' AccountsUxcers
- : in SSG ir SBCO/ICO in ali off

and Accountanws in SSG in SpLUAd in all offices

(subject......to rotation 2mong lhemscives every year of
LDCs/UDCs in offices with mors than on¢ 1LDCUDC)

5. Gazeuwed Postmasters, Non-gazerted Posimasters {H.S.G))

and non-gazetted sub-postmasters LSG) ..
8. Non-gazetted sub-posimasters (Time-scale; ...~ ..
(8-A) Deparumentzal Branch Postmastess S e ¥ tyen
9. Public Reladons Inspectors (Post=21} e ;
(@A) Postal Assistants in post offices having one Postal
Assistant besides the sub-postmaster. e )
10. Other Post Office Assistants (including Lower and Higherl ,
N Selection Grade) who handle cash and valuables Y
11. Pos:al Assistants emploved at the Savings Dank and Mozeyy ;-
N 9
Order counters of Post Offices .- o

Postal Assistants in charge of Sub-Accounts Department.
NoTte.—Not prirded.
= Dircctor-General’s Orders.

In p:mial modification of the orders contined in this ece letter
No. 33,39;73-SB;SPB. I, dated 20-5-74, the Posts and Telegrapns Board has now
decided that in order to increasc the cfficiency and have coniinuity iz working,
the clerks in Money Order and Savings Bank branciics may be empinsred at the
counters up to 3 years and this period may be extended furiner up to < years at
the disercuon of the Heads of the Circles. Tho overall tenure iz (- Head
Offices and bigger sub-offices having full-time Savings Bank:§C clers and in
(i{) Head Offices having incentive scheme in SB,‘b~(. Lranch wu_l. howcycr,
remain as 3 and 6 years respectively as ‘mentioned in sub-paras (¢ arnd (d) of
this office letter dated 20-5-74 refuerred to above.

[DGC,P& T, N.D. Lecttes No. 69/43/75-SPB. 1 dated 7-5-75]
{12)  Sorting Assistants in offices of Superintendents, RS,

. ... 3 vears
(15*- Village pdstmcu attached to othcss having two or morc
village postmen e ... G months
(1+. Time-scale Accountants in ‘Head - Post Otlices where
there is more than onc Hcad Post Oilice in.a Division
" ‘on the same scale of pay. - ens o 4 years

+z.—Time-scale Accountants in Head Post Otfices can be rotated with
sch Accountants in the Postal Divi. Offices also. :

213, Sorting Assistants in Record Ofiizes and Sub-Record

Quiices ... % ycars
(13-A) L.S.G. and H.S.G. Sorting Assistants “in RS,

Oriices ... % ycars

‘I6*  Office Assistants in R.L.Os. who handle cash or
valuables e we 1 vear

(17, Otlice Assistants (inciuding Cashiers and S(orc'sF:pcrs)

in different secuon of MMS Organisauon uncer the
.. ¥ vears

control of Gazetted Managers only
-
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 Badal Sarma
Asstt. Supdt. Post Office
Goalpara Sub-Division, Goalpara

T, L
| 1. The Chicf Postmaster General
Assam Circle, Guwahati - 781001
2. 'The Director of Postal Services
Assam Circle, Guwahati - 781001
3. Asstt. Postmaster General (Staff)
O/0 of the Chicf Postmaster General
Assam Circle, Guwahati - 781001
(Through the Proper channel)
Sub: Prayer i'(ir stay_ovder _on _the transfer/Posting ovder of

Sri_Badal Sarma_Asstt. Supdt. ‘of Post Office from Goalap a
Sub-Division, Goalpara. '

Ref.:  Your Memo No. Staff/3-23/2000/ch-1 dtd. 31-12-2004,

IHon'ble Siv/Madam,

In honourably acknowledging the reccipt of your memo stall73-23/2000/ch-1 di.
31-12-2004. 1 beg to lay the followings for your kind and sympathetic consideration.

That Sir/Madam, 1 tos_ﬁk over the charge of_lhc Asstt, Supdt. of Post offices,
Goalpara Sub-Division, Goalpara on 18-03-2003 and discharging my duty with honestly and
' '_cﬂ'xcicnlly. [ have not yet completed my tenure also,
| That Sir/Madam, I rendering my service 1o the Department since 1969 in various
capacitics. L .

The date of my superannuation retirerient is 28-02-2000 (A/N). Only one year
remaining to complele my service-fife for ever.

That Sir/M:}ldnm,‘l have decided to setded at Goalpara aller my cetirement and
accordingly. I am trying to acquiting a plot of land. _

That Sil‘/ﬁ'l;ulum, I am a diabetic patient and now, I have been sulfedng from
heart deceases and under the treatment of the Specialist Doctor of Cardisiopy/Diabetic:at
Siliguri and Coochbehar respectively, ‘ '

Both the Doctors advice me to pass the day without tension as per as can. Now
my pre-tenure tanster order at the fag-cnd of my retiremanyt i pushed me ina heavy mental

pressure and tension and nipeht have canse ol my sudden death st any stage
: N

Cenited Poree 22

.
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(2)

“That S'fir_/Madzu:u-,-‘wi_tl"\‘duc' apology. I would like to draw your kind attention
that so far r{:mcii\bcrul und-’\)cljcﬂ did not commil ':\ny faud nor did anything which ey
~ Jead to the subversive to .lhc':-di,.;;fci'plinc for which my pre-ienurc (ransfer at the fag-end of
. my retirement (Date of rclirf_gé‘ivuiént‘is 28402—2006) is highly warranted. |
" . Consideting t‘h,c‘a_‘ll actual facts and ﬁguré'lwould fervently request your kind
consideration with the hmﬁblc_ prayer to get me relicf from such pre-tenure transfer at the
fuy cx_\d of my l‘cm‘gmém anl” nilQW me w0 complete the period of one year e upto 28-

© 02-2006 at the present plzi.cc.bf_)voxking so that 1may pcacbfu\\y'gu on nomial setivement,

l-!;’iilx 1’1'()]2;1:11(! Regards
Yours faithfully,

: , o (BADAL SARMA).
Dated - Goalpura the 10¢h Jan/2005 Assit.- Supdt. of Post Office
T . ' Goulpura Sub-Division
Goulpara.

Advance Copy -

{. The Chicf. Postmaster General
Assam: Circle, Guwahati - 781001
2. The Director of Postal Secrvices
Assany Circ‘lc',r‘thlwn‘lmli'— 781001
3. - Asstt. "?Il’ostnms’lér Cpncr,al (Staff)
" 0/O of the Chicf Postmaster General
Assam Circle, "GL_;Wuhnti - 781001

(BADAL- SARMA)
: S Asstt. Supdt. of Post (ffice
) ' | . - Goalpara Sub-Division
| Goalpara.
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DEPARTMENT OF POSTS::INDIA
OFFICE QFTHIL CHIEF POSTMASTER GENERAL
©ASSAM CIRCLE:GUWAHATL

No.Stafl/1-441/88 ‘ . N Dated at Guwabati the February I, 2005.
To |

Sub:- lmm!u 'md poqtmz, u

cadke: - case of Shri Badal Sarma, ASP, Goalpara Dul-
l)lw ,xou . : o _

Ref- Youx No B; 633 datcd o]l o) S | |
'.{,"\';?u' ‘? '; e

Ihc mplc‘,ulldllon dal(,d IO 1.05. ol )Im Badal Sarma, ASP, Goalpara Sub-Division is

considered but his request for u,lcnlron ol one year more in his present post cannot be acceded
to. The o(lxu'xl may be. mfonncd Jccoxdmly dnd ask lum to join in.the new place of posting,
; g : i 7
SR I CAPMGZ(Stall)
' O/o the Chief Postmaster General
Assam Circle, Guwahati -- 7!’1 001
) o
N )
!

e
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~TRANSFER .

In view of the foregoing, it can be safely stated that the impugned
order of transfer is punitive in character and has been made in colourable

- exercise of powers. Further more, the impugned order would also seem

to be tainted with malice in law. ‘The same does not seem to havs bzen

‘made in the administrative exigzncies but with a view to penaiise the
applicant. That being so, the impugned order is not legally sustainable.

[As!ibf: Kumar Mobhey v. Unionyf India and others, 1991 (2) ATJ 265 (Chardi-
judgment 4-3-1991.} 5 SUTREE .

.M
~

4. Frequent fransfers, especiaﬂ_v at'tiae,fag end of one”s career, should be

‘avoided on human factor, unless pecessitated by administrative exigencies.
© __The fact which comes out rather startlingly in this case is that the apphi-

cant had been transferred by the respondent department at his own
request from Kottarakara to Trichur as Deputy Accounts Officer by order,
dated 29-5-1990.° Hardly had the ink dried on that order when another

order was passed on 31-5-1990, transferring him as ‘Manager, Grade 1,

at the local office to Trichur.. Since the applicant wanted a transfer at
Trichur, as he had less than two years to retire, he readily came over to
Trichur paying for the travel and other substantial expenses from his
own pocket because the transfer being at his request, he was not allowed
transfer T.A. and joining time. ' The applicant took charge of the post of
Manager, Grade I, Trichur, on 1-6-19%0 and was working there when
by the impugned order, dated 26-10-1990, he was transferred and posted
as Manager, Grade I, at Allappuzha.- It appzars to us harsh and high-
handed if within less than five months of his transfer at his request. he is
transferred out again to Allappuzha.. It muy b2 that the Employees’
State Insurance Corporation (ESIC for short), did not issuc any guide-
lines for transfer but it is a recognised policy in the Government of India
that an official with less than two years of service should be allowed a
posung of his cheice and should not be transferred from that post within
that period unless there are compelling administrative reasons. We can-
not accept the argument of the learned counsel for the respondents that
the administrative reason of manning the upgraded post at Allappuzha
was so compelling that the applicant bad to be posted there. If the post
at Allappuzha necded an experienced officer and there was no other
officer as good as the applicant, he could have been posted at Allappuzha
when he was in Grade 1I. [t is also surprising that the upgrading and
downgrading of posts would not have been visualised at the time of
transfer of the applicant to Trichur in May, 1990, when he was posted
at Trichur. It is not the respondents’ case that the applicant is the only
Manager, Grade 1, available in Kerala who only can manage the work

" at Allappuzha. On the other band, his non-availability after his retirs-

meat within less than two years will leave the so-called important post at
Allappuzha high and dry. It would, thereforc, have been much betterif a
Manager with a longer length of service left before retirement had been
handpicked for the post at Allappuzha. Another feature of this case
which bas disturbed us is the frequent transfers to which he has besn
subjected ever since 1968.

o -
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TRANSFER

- - Between 1968 and 1990, in the course of 22 years the applicant bad
_ been subjected to 26 transier orders inciuding the impugned order-in
: this case. During the last one ¥2ar from 8-9-1989, itself he has been sub:
' jected to four transfer orders. In the consoectus of the facts and circums=
tances and keeping in view tbe human factor that the applicant had al-
-ready undergone more than his share of transfers and he has less-than
two years to retire, we set asige the impugned order of transfer to Allap-;
puzha and direct the respondents that the applicant should be retained
-at Trichur in the grade of Manager, Grade [, till his retirement unless s

‘his  transfer is necessitated by any other unavoidable administrative |

: exigeneres. . L , ' : N
\M. Krishnan v. Deputy Regional Director,-ESI Corporation, Trichur and anothers 22
1991 (1) SLI (CAT) 336 (Ernakulam), date of judgment 23-11-1990.] | Y

s o - o =
5. Transferbased on allegations of misdemeanour, mala fide and cannot -
-be sustained.~~Obviously, the transfer of the applicant was not made in

the exigency of service or public interest. That is why in the impugned -

. * order of transfer it is not mentioned that in the interest of public service
t the transfer of this applicant was mads. From ail what has been men-.. .
tioned above, it is clear that the impugned transfer was mala fide and - .
.was a penal one. It is nct understandabie as to why no disciplinary action !
was taken against the applicant when he was alleged to be guilty of -
various misdemeanours instead of taking rccourse to an order of transfer
to drive him out of this particular circle. So. it is clear therefrom that =~
the impugned order of transfer was based on extrancous considerations -
and for achieving an alien purpose or a2n oblique motive. Such being .

the position, it would amount to mala fide and colourable exercise of
power. It is clear from the aforesaid that the transfer of this applicant

was not made in normal course or in public or administrative pterest©
ion. we have no hesitauon to |

! but for other purpose. Such being the positi ) {
conclude that the said transier order cannot be sustained and the same 18

liable to be set aside.
{ N.X. Suparna v. Union of India and others. (19911 1S ATC 1 (Bangalore), daw
of judgment 13-7-1990. ] ,

6. Decnial of right to represent against an order of transfer, not tenable.—.
It is stated in the impugned order of transfer. dated 4-12-199Q, that no
representation whatsoever will be enterizined. This is contrary to the
gecision of the Supreme Court in Guiarat Eiectricity Board v. Atmaram
Sungomal Poshani [ 1989 (10) ATC 395: 1989 (2) SCC 602 ; 19§9 §CC
(L&S) 393 ). wherein the Supreme Court has observed as follows: When-
ever & public servant is transferred, he must comply with the order but
if there be any genuine difficulty in preceeding oa transfer it is open 10
him to make a representatien to the competent authority for staying

modification or cancellation of the transier ordsr.” In view of the above
observations of the Supreme Court. the stipulation in the impugned
order of transfer. dated 4-12-1990 presentation whatsoever

that no 1<
will be entertained, is not legaliy sustainab

R DR

le. Every Government séfvang,




-

302 TRANSFER

complaint or grievasce if the transfers ar2 intended for improvement in
ihe efficiency of service to the public. _ .
[ SIN. Duita and cthers r. The Chicl General Marager, Telecommunicationss
Anchra Poadesh and oibers, 1989 () SU (CAT) 122 (Hydzsrabad): (1989) 11 ATC 117.}
2. Frequent oacsfers in breach of Government instructions carnot be
sustained.—The pedioner entzred service 2s an Excise Sub-Inspector on
7-2-1964. By an orcer, dated 13-6-1984, he was transferred from Raigarh
1o Shaudol. On 31-31933, he was transferred from Skhahdol to Bilaspur.
¢ was promoted as Excise Iaspector by order, dated 11-12-1983.  He
was then posted at Lakbanadon district, on 17-1-1986. On 1-8-1987, he
was atiached and posted as Incharge, Seoni Distillery and is now being
transferred from Scoai to Shivpuri in July, 1988, The petitioner contended
that the normal peried of an officer at 2 station was 3 years according to
.General Book Circular, Part VI He has, however, been frequently trans-
ferred without any rhyme or reason and, therefore, the Jast order trans-
ferring him to Shivpuri being contrary to the Government instructions
should be quashed. c » )

Held: there could be no dispute that no Government servant has an
absolute right to be 2t a place of posting for three vears or is not remov-
able before the completion of this period. However, the Government
has prescribed this period to be the normal period by exccutive instruc-
tions and in the abseace of statutory rules they are binding and effective..

The respondent could not show why the petitioner is being transferred
frequently. All thatis said in the return is that the transfers arc for admi-
nisirative convenience or administrative exigency, Usc of these terms alene
would not be sufficicnt. To accept the contention. some material should
have been placed before the Tribunal. Thatis not done.

It was also said ihai there was a compiaint against the petitioner at
Swoni which was under investigation. An unproved complaint can hard!v
be a ground to justiiy frequent transfers. 1t has got then to be accepted

that the petitianer is a victim of frequent transfers in breach of Govern-
metiial instructions.

It follows, therefore, that the petitioner’s trunsfer to Shivpuri has to
Do set aside and the respondent is directed to continue the petitioner at-
Szoni as an Excisc laspector.

M H.S. Aimani v. State of M.P. asd others. (1859) 9 ATC §22 tJabalrur). )

13. Sending order of transfer to place where the emplovee is transferred
but had not joined. not sufficient.—As per Rule 12 of the Railway Servants
t Disciphine and App=al) Rules, 1968, any order imposing a penalty passed
by the discipiinary authonity shall be communicatcd to the railway ser-
vaat. By its letter, dated 17-11-1970 and 19-11-1971, the Railway Board
mmacv it clear that as iar as possible the actual service of an order imposing
peadty is desirable and, thereforz. with a view to ensuring actual service

provided to the mzmbers of tke public, 2nd there cannot be any cause for

st
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of such order on the person concerned the autlb‘zor:t}:jhogldteglore all
the possibilities of serving the prder. Sog’: sxic ;fno%io-‘ a:: u Eer:;f”t
have be2n indicated in the Railway Board's letter. _an.snrs Idorlx)i 1s 'ad
where the railway servant is present in office the order TO; $ be s:n_eld
on him in person. In case of his refusal 1o accept tis sams the fact should
be recorded in writing and signature of the witnesses in \xr;losie Pﬁes"n}i:
such refusal is made should be taken.. The nexi mode is that when ia
railway servant is not present in office the order should be Fomx}ng::xca; t
to him at his last known address by registered post va}h.actnow ed ceng,ﬁ_ _
due. In case where the order sent per registered post 1; r.tlztg-nf bs:ﬁ-deof
vered by the postal authorities it shquld‘v bt pasted on é ¢ no &Fgfking s
the raiiway premises in which the empIO)ee“conc:n;e ! a\xas. o scr"\-:n :
as well as in a place in the last noted local adc_iress of the railway ant.
We do not find that in the matter of serving the order imposing the

i ' it} d explored any of
v on the applicant the respondent authorities ha a
?:::;};gresr;id mo%g:s faithfully. Instead of displaying the order of impo-

" sition of penalty at the notice board of e appiicant’s office 1t was sent

10 the office where he was transferred but where he had névfr%?lﬁc'd{n‘\l?‘t
are constrained to hold that the respondznts had not acte fan uh) i I‘Et
matter of communicating the order, imposing the pcn'alnr),ftoht cn %pm
cant. So. when ncither the charge-shest nor any nc.mcE of the ccg uiry
proceeding and the order imposing penalty o ‘remox.al Iromggr\;%hnd
been served on tie applicam.‘cvcrythmg would be liab c;to ; q‘mctzvc.
The order removing the ag).phcant from service caanot be made eite

as it wa -er served on him. .
® n{ “t:ain}g:::;: Parial v. Union of India and others, (1981 11 ATC 679 (Calcutial. ]

14. Transfer of Railway servant at the request o_f his » "d",“""fn“f?‘h'ifj
not a case of Own Expenscs Transfer cnataiiing loss o: scr{x_or_njs ;: Pn; r;vin
tioner was sclected as an Assistant Tc:z?hc_n:. Q_"}‘-'*' l... |.n‘t < ! c!,r 2y
School. Khurda and was cor‘mrmcd on n_-l..-:%_. It x>‘ nln. dcas u'l‘s{cé
respondents that while working at Khurdz the ;\‘u?xor:;r 1P:L _l:\e'g\_ ‘nmr
to the appropriate authority to transfer him l_‘?..E‘lf“rf‘ Bm v b:u
Asansol Division as he belne7C 10 LI ail Sutscquently. his widowed

is sai ication was not conside i all. ea v, \ .
:lx;lsl:i(ri :;;:);;}lég?::ior:o the General Manager. .Sou§':1 ‘E'e_?_le:‘n hR;::I]]c\i?; Sgg
3-6-1956. for transfefring the petitiener 2 Adra bb'\ o_:.x'n:ftn ch' : fathcr’s
and the only earning member. his presence nc:j{th:..anlxn) a‘t:r 1 't}:;orm'
death was csseritial. This appeal was graafed oY the f“mQ“_‘“”t‘ hortty
and the petitioner was transterred 1o AGru Givision. ”:hdlvaluuln‘\é;" the
foresaid order the petitioner joined the Bovs Primary School at Acr2
17-9-1906.

On 1-1-1982, the respondents pr_cpanjd a grc_:visxon;xl scn{orlt)'r\l,';‘ ?é
Grade IV teachers, wherein the petitionsr S position Was shO\.»hr} alf e s
us his seniority was counted from 17-8-1966. the gate on W ;l'chc‘rlt;on of
transferred to Adra. The petitioner praicrred an appeal for rectt

the misizke in the provisional pancisuaing that nis name in the panel
dra. -

.
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: Proanenl : The flon'hile A, vy,

‘rahladan, Member (M)

Ny,

Officer  wan
transferred and posted

The apnlicant who i
¢ Divisional Accounts i
1

Al offfice

! of thn 1y, Tnginenr Pavetibepinn
' Driling Livision, TATC Wity
' additional  charge  af  Pasighat
! TREC, bDivinton, Pasighnatt by arder
AaAatned S.11.2003., Only Aoy
completion of 2 monthn at Panlghing
Driting Diviagion, he wonn farthep
sought Lo bhe traonsferved by ordov
dated #.3.2004 to office nf  Lhe
I Ex. Englineer, Gumt i et iend
PDivision, Jatanbari, Tripoura with
additional charge of Gumbi Civil
, Division, A{Pvowenr), Jatanbari
within a span of two months. eing
t  aggrieved the aforesaid ovder the
applicant  approach  thic “fon'hiie s
Tribunal.

o b el /
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B..4.2004 Heard Mr. M. Chanda, 1f~nlj|\h(1
L 4 ©eonnrnl for the Aapplicant

And alno
T M AL heb

] .
oy, lenrned v, "
LC.GLR.CL for the reaspondenl:s. )

Mr}'chnndn,,lnnrnnd conneed
for vthr* applicank statrd thalt Lhe
;'.impngr‘.nﬂ tranalar order in contrarvy
Etp the t&nnnrnrir<poiicy Anted
1.9._4.?(100.' Tha appllcant 1f‘ Alno
. retiring within three yeatrs.Tn the
circumstahées, the case S of the
S _a'.applicant s regquired . to he o \
T 2 reconsidered hy  the Authority.

Thgrefore, 1 Adirect tho

s o _ respondents toO

consider the C
P ... the

nso‘of
“applicant an

per . tranufer

. policy danted 10.4.2000 within o

" monthn from tha Jdnte of ‘receipt of
C _

. Ehiﬁ'ordér. Tl the Comp\nt\nn of

LT khe aforesald exarcise the transfer ‘
AT v !

order dated £.3.2004 shall bha %ept

in abeyanc
concerned.

e.no far the applicant is

“'The -

' application: in
ek TR *?K“j: accordingly disposed of. o order
sl 1w "a\.°  as to costs.

: Sd /MEMBER( AL M)

¢ Morti ' '
' .. ortified 1o be trie Cap
st v (R

R o -ik fff;;\\("J((
S C Seciion Ofjices ()
CijcununAn1umtﬂ
_ Guwahuii ;8005
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[he Clhuef Post Master General. LDate 21-2.905

Assam Cipele,
iepartiacnt of Posts.

Cruwahati-110001

sub:- Order dated 18.02.05 in ).\ No. 1072005 passed by the {lon ble A1
Gusehuti: Implementation of

Respected Sir.

e syvernes npile P

I am enclosing horowith a copyv of the order dated 18.62.05 6 {the Hon'ble CAT.
Gu\‘vé&hati passécl in G.A. No. 40/2G603, wieredy the Hon'vie Tribumal i pllcnscd 1G
disposed ‘my with the direction, to reconsider my order of wransfer and posting isened
undel letter no shﬂ/B 2372000/CHLI dated 31.12.2004. whereby, the undersigned is

< sought to hc. tlamfcr and posted from Goalpara to Silchar, Il s rclevant to mention here
that T am in the verge of retirement and abeut one vear sendce i Ieft in my crediy
therefore ﬁndmg o other altemative, T have approached the Tearned CAT Gusahati
; o . ' Bench praving tor a direction to review mv iranster order. aliow 0y (e {0 continue m e

preqem piace of pmnn_q at uoalpzxm Hii my retirement on cuperannuation. e said

Ongnml Apphcatlon was remstered as 40/2005 and the same was dxapoagd of by the

n \p,g',

.- o

Lrnm {hc dwtg of !‘Cf‘ftlpt of the <3ul order. Henze the present renresentation,

I respectfulty ’\:g {¢ sav that { am dm; On sUpEranualon w.elb 2¥.02.0000,

TViv s N
.

therciore hard one \wr Service i Ieft i imv oredit, Morcover § have dedived o acitle
down in the prcscni piace of posting ut Goaipara after my retivenent. wiclore § need o
make necessary arrangement for settling down at Goalpara for which mv retsntion 4

Goalpara is necessarv. Moreover I am sullering from acute diabetic and hart Jiseases

ind therefore under constant trestoent with my attending phvadcian Moroover T onse 1o
. o for m'.'h'..l check up onder the spctialist doctor of cardielous diabetic at Silioar and
ta

2 A LTS PRUS 4 e aembatnas Foaaen theesi
Lol 11}\\3,Lu’\'§u[(bu hiere that TR lenlie i a \udu\.uiul division Giosub
e

i it
Oliguidi,

¥43.2003 and reported 1or durv on 15.03.2003 and since then. 1 am working at

“

el SMTITYg

VI ey

Leamed CAT mth the duectmn to pass a lawfull order within a peuod of four weels




Rt “'i'f.ti WN" ‘.A,‘;‘;v »ii‘:l'\

;
Crouipari. 11\1;1'«;'1}.»\@ 1y fess HH‘TI o vears. ©am workug ace Joaipar. heretoren i
cireumstances ag statedt above does nat cali Tor a further prmm" wilchar at the tag end
(f My ECrvice ¢arecs. M loxco* or at present 1 am in Lhopeavement sinee my mother was
epired, |

T e cirou \sr;;n;;ea'fi'cqtlczsi VoU coconsider Ty Gase and pass Heuehaaiy
order i favour of the andersigned, allowing nie o coniuitie Al e prc\{-m prace b
posting at ¢ ;ompnm Hiil my retirement on SWper annuaton. N nnp'!jnncc s the order
passed by the feame ii u'hum’l on 18.02. ,U()“ a copy 01 the onamal app sication 18
encloged for your hind pcsu,al
Enct: Order ducd iK. ‘ll.(n
‘ Copy of the Unamal Apph aﬁon.

(Bada! Shamma)

DL (O
i;f HEPRYS O SIVIN

Assistant Superintendent

L2
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ANpEXURE~ XITT

DEPARTMENT OF POSTS

‘ 3 OULICE QR TIHE CHIEF POSTMASTER GENERAL: AS5AM CIRCLE: GUWAHATL-1

No. Staff/1-441/88 dated at Guwahati the | & .03. 2005

Subject: - CAT, Guwahati Bénd’;\' Order dated 18.2.2005 in OA No. 40/2005 -

consideration of representation of Shri Badal Sarma, Asstt. Supdt
Posts, Goalpara for rétention of his posting at Goalpara.

0O RDER |
~ Shri Bqd.ol Sot'm.d,' (As5tt. _Supdf Posts, Goalpara was ordercd 1o be
_transferred and posf_ed és 'Agsff. Supdt RMS, S-Division, Silchar vide No.
Staff/3-23/2000/Ch-I, dated 3112.2004 issued by the 0/0 the Chicf
Postmaster _Generol, AsSd_tn‘ Circle, Guwchati in the interest pf service on
administrative ground. He submitted a representation on 10.1.2005
requesting fo‘r‘re.fcnfion éi;t his preserﬁ place of posting i.e. Goalpara. The
rcbresenfafidn was ;c'ogsi‘c‘jé_('ed but rejected by the appropriate authority
vide letter dé‘red 1.2.2005 ?m the ground of administrative exigencics and
interest of service. 1 .
:B__eing aggrieved, the petitioner filed an application before the
Hon'ble »Tribqﬁal,- Guwahati Bench vide OA No. 40/2005 to assail the orders
dated 31"12'.::2904 and 1.2.2005 mentioned above. The Honble Tribunal was
plcased:io diéposc éff the application at ad‘mission stage itself on 18.2.2005
with diriecﬂcj)n_:-fo The_ap‘piji'conf to submit fresh representation to the Chicf
Postmaster G;neml, A55qm Circle, Guwahqﬂ within one week from the date
of issue of the order. The respondents on receipt of such representation
shall pass an order that is lawful, fair and just within four wecks form the
date of rccéipf of the rc'}ﬁr‘cscntctipn.
In 'pur‘suan%e o\"..ér‘;iér‘ “of the Hon'ble Tribunal, Sri Badal Sm*ma- has
submitted the present r-éﬁchcn‘rd‘rion.on 21.2.2005 which was rcceived in

this office on 22.2.2005..

”%J%g% ‘ _
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The undersigned has considered the representation carefully. There
wos a serious complaint against the petitioner regarding non-compliance of

orders from his superier. authority in conncction with compassionate

- appointinent case at Balarbhita Branch Office. Investigation into the
complaint revealed that there was serious intentional lapsc on the part of

the petitioner displaying insubordination and conduct which is not above

board. Report of unsatisfactory performance of the petitioner was also ‘
received. Meanwhile, the Supdt of POs, Dhubri initiated disciplinary action {
agcms‘r the petitioner for his mssconduc‘r and non performance of duty 3

05519ned to him to achieve targets on various plan activities and awarded

B v it

punishment of stoppage -of increment from his pay vide an order dated

11.1.2005. Moreover, ano‘rher d:scnp!mary action is contemplated against the
official after further investigation into various omissions and commissions of

the petitioner. In view of this, it is necessary to shift the petitioncr from

g e AT AT Y

‘he present .place of posting in the “interest of smooth and efficient

functioning of Goalpara Postal Sub Division

[ &)

, . The grounds stafed in the representation for stay of the transfer order {
i '

; cannot be acceded to, as the petitioner was ordered to be transferred and ‘

\/‘posfcd af Sil‘-char' in the interest of service on administrative grounds. The
undersigned finds no' reason therefore to interfere with the order of the
competent authority ‘rmﬁsferring the petitioner at Silchar and REJECT the
rcprescnfofiu{n of the petitioner for granting him to con‘r'inue in the present

place of posting at Goalpara.

~ To, ' | %\/{/ .

Sri Badal Sarma (S K DA
Asstt. Supdt Posts v ' Chief Postmaster Gcncml
Goalpara Sub Division " . Assam Circle, Guwahati-1

Goalpara 783101
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DEPARTMENT OF POSTS, INDIA
OFFICE OF THE SUPERINTENDEN T OF POST QFFICES

CGOALPARA DIVISTON = DITUBRI - 753 301,

Memo No, B-633 Dated ot Dhubit the £1-01-2005

I this office memo of even no dated 29-10-04 L it war proposed o take action
against Shri Dadal Sanas, ASPOs, Goalpara Sub-Divis, Goalpara uteder Rule- 16 of CCS(C (‘A) ey
Rides 1965, Statement of imputalion of nnrcon(hulwl o1 michehiaviomwr on which action 8 ° ‘
proposal to be taken agidingt hing wag as follows

That said Shri Dadal Sarma while working as ASPOS Goulpara Sub-Division, (aoa!pam dunnn "

the petiod from 18-03-03 onwards has failed to conply with wmm zmd 'Divl Hc{:}d’
insructions time to lime onthe matters detailed befow - wEAL ¥
) ‘There was RPLI targel for Ra. 2 Crore allotted to Goalpara Sub- Divn, during the e i
yem 2003-01 . e of witich 8hiri Swrmia could have collected business for Ry, 28 lakhs 33 '”'g';;*"”?‘\%
thousand from 15-06-03 to 30-01 04, Shn Saana has failed to procure all of RP’L1 business R.Bg' '

1 Crore 71 lukhs 65 thousaud as'on 31-03-04 . The peformance of B. Sarma’ was far !ces“thaﬁ.'x 3
that of other units of this Diva. This type of pu'form'mcc on his part lns h‘nnpowd the Dumiu);
touch the target fixed by C:Q/Guwshati. ' ' AR AR ?“m’ i

oy 20l
(2) Three PSSKS were ordersd to open at Khmuvsj, Bapurvita and Gms&dubl mmu{,

stipulated paiod but Shri Sarma has failed to open the PSSKs within the time frame.”

irrs '.v'«»

,,»:uw}ﬁr @'ME“ I“ u@:‘o

(3) Pocharchar 3.0, in a/c with Salmara South.5.0. was ordered on 01.10.03 to, open AR 5

bt it way opened on-29.41,03 nppuw after 2 montls . Shil Sanma. has fjiled to forwmd Jb-!:!ﬁ"‘"h 7;.y‘
- docments & other reporta after opening the B.O. on22.11.01 titl 30.01.04. ‘ ¢ “W RIS {7:“'
") Approved compasgionate appointinient case of Shui Birbal Ram Rabidag S/10 Late R o

Baoua Ram Fabidas Ex. GDS MC Bolatvita B.O. as GDLS M Balarbhita B.O. was not Ionual '

tilh today and failed to follow insteuctivns tme to time and rgquest fot lis absorption . RS ‘W

(5) There was shortage of cagh at Baida B.0. Rs. 12053.69 and SB fraud Re. 12500/ in, Baxdn:« o)
SB e No. 951309 detected on 07.03.03 Shui Sarma has been directed to inquire the niatier, onﬁ‘ ey
07.03.03 reminded on 15.07.03. 18.07.03. 30.07.03. 12.08.03 & 28.08.03 . 20.10.03. 17,12 03 P

i . 24.01.04 with guideline to deal the case with Deptl Rules & procedwse . ' But Shii’ Sauun hm;"
i failed to furnish any conclusive report except an incomplete report on23.09. 03 SB ﬁaud axm
. case was not dealt properly and badly delayed for submission o C.O. o *'._"“r ﬁ;;

(6) - Dwinginspection of Balathmari S.0. 18.12.03, it has been ordered vido nemo Np.‘f

B2/GP Sub-Dn/It dated 17.05.04 to terminate the arrangement made by one Group-"b* OLﬂclaI
namely Jainal Abedin Pramanik from Jaleswar S.0O. w.c.f. 04.09.03 to work as IR Postnan'at’

Baladmari 8.0, in contravention of Rules & without permission from competent uutlu.mly Dut i ,‘},
"Shui Surma has failed (0 comply with ordertill date.

i '. e

By doing such said Slai 11 Sanun has failed to maintain absolute integrity,
devotion to duty andacted in o manner nubecoming of @ Govt Seivant in conti: rwventfion of Rule

CREQUEST ON 27.18.04 aying 10 days tmore titne to sabrmt his defence reppenerd ation, Shri

& N 3 (l) (l) (u) (m) ef CONCondined ) Rufes, 1961 Lot .
f'[ ' Toshd Badal Sares wag given snopportigaty to silamt e detemee e enentation if . :
I‘ any su;musl U\e l)fOl)U‘nl] within 10 days fiem the dae ot recept of the s ard ernossndum . Shii ¥
gt Badal Sarma had received the said memorandum on 20-11-01 and subinit 2 WRITTEN !
|

i

Bada! Sarma had submitted bis defence 1 representation finadlv on 04 !‘ of which was received by
this office on 13.12.0-1

Conted YL

. - bl a e gy s e
\



- Nnying that they we iiot ublo o Bget their premium book not

- Bpot,buts due stnon® availability” ejtlier: the selected candidatey
. accommodation 'and's_ui)ply furniture

-+ -possible an his part 10 act s BPNM al Pocharchar imme

[N

-2) Item-2:::%! Regarding opcning of PSSK at Kharuvej . Ba

times of river Brahamaputs and 3 (three) chars on
discuswed with you in your visit at Goalpara

- candidate duly informed you hrough ACG-61 wnd the whole atter reported to you vide
CASPORIGE Tetier No AL/Sub-Di/GP

w2 o B St
Inchis written defence representution Shii Sutnia lias stated the followlng, ., E
“ L submitting my 1epresentation an tho cach item of chutges Iebolled againgt oy
me by your for aymputhetic jndicions conriderntion | A S
Lolem -1 tuied my label Lest to fultil the target of RP LI Lusiness for the yeut 2003-04 amy)
accordingly Linotivated and ediscnted thye Brauch £5ub Postnaster concerned (Ex-Oficio Agent)
to perform the RPLY business in maximum numbers, pesonaily conducted the RPLI Molas of
Jaleswar-also. I achieved the RPLI business Rs. Seventy Ik Sixty thousmd upto 20-03.04,
T Y Mot ol e vﬂlf;'f.;cm were expnenn thein din

.

atindwetlon ou the RE(-L Luninouy
belore Y4 monthn aft e pubmitting. >4
ing rettled even after-clupse of years, ..;
prompuly setthed theis claim 1 wonld liko to draw
your kind attention: on the complaint of one S, Pima FEhatun who compliint that ghe higd
submitted one death claim in respect RPPLI R-AS-HO-EA 16/64 0n 18-06.04 ig yet to be settled,
Ev'enj.,lhougll.l'lcﬂ'no"smnc utdurned to achieve e gool but reached 1o achicve 71 lakhg.
Accordingly: 1believe I did my duty with tull devetion So fa; the term of busineus (hege tay be

varied i Place to place aud time to. time. “The matter wag reported to you vide this ofice Jetter AW
/Sub/Du/GP dtd 24.05.04 i respect to your lettor 150 B : :

their new proposal e ature/deaih claing are alko not bre
Whereas LICT and othiir hisured Conpapics

I

G333 21040454 ¢ vy e

il

purvita and Gossaidubi with a view.

Rt
R
e

e memor; I panonally attaiinded th és%

_ or the G.P.?.-Prcsidem/Secy?efoﬁ..i‘ M’é:
ete. I'could not opencd toso PSSK forthwiti, . But oponed or .. -

by

to:.mpgggithe.,P,SﬂSK;asidirected;bx you in:your.various offic

A
it

during .the tinancial year.' The matrer

Gomlpmrn MDG and on your fnstniction limly L opened thore pssy by ditecting O/S nil
Goalpara, A written repoit for non opening of Gossaidubi PSS way duly submitted to you vide
ASPORIGY office Yot A-) IMSSKS98.99 did 04.03.04.°

o
Fhe joining ¢hmgo topon (AC(L61) of,"
the candidate duly subnined 1o your end, No further quentles was made witivthe undersigned for, - "
non fulfillurent of any item on that subjoct - g L‘%r}u.{:hntp;;-‘:V'ii’z{'._'f" :
HltemNo. 3:. - . The Pocharchar B.O. was ordered to open by diversion "5
of the Post//man of the EDDA Patakatn B.O. . ‘I'ie DDA Piuak
Pocharchar 13.0. he Cxpressed that lie has no homesland at )

L& gy \I
s
X

-
i

3
h

and rodeployinent,”. "
Al on being ditect to open the, o h
‘ochjarchar ores . So it would not’ Bk
diately und prayad some fime (o meanage - it
o Salinga south has 10 crosy 4(Four) . .~ 1.~
the viver Bramaputra | ‘I'his position duly . VR
and on your instiuctions the B, was opened by, o
nual plan 2003.04). Ihe date of loining of the. "

room for Poyt office etc, ‘To reach the Pocharclag aey

directing Q/S Mail on 29-11.03, (during an

UL respomse Lo your office letten no B-633 did 21.04.04 and,
there by 1 atiended the alf quirries-time to time, B

e }
D Nem No 4 :- The Cirele OfNice Guwaliati was instuctad i et Approval meimo No, Stuff Loray
132:2972002 did 10-11-2003 that the upproved spplicant will be tequired to produce originalii,:
catiticate, specially certificates for educational Qualitic
verified pervonudly by Ui apputndicg
them on being production of wehool centifiento (having procoed tae |
inmod by tho Head manter Chakla High School |
observed that Shii Birbigl Ram Rabiday no
English and doubt urines on the veracity «
School vide thig office jeiter No. A2/Balay
0G-04. Mceantime the s mails Goaara
Scheoi (Ventug e Y Bachbiani to oltain i

1]

L TR RPN
RN TR YRR MO g g

v

suthortily teguedies U

N oand prowoted (o clasg X 2
Chxkla Bachlogg by Stui Bitba Ram kubidws..l,;; i
table 1o wiite s nane including - hig fathier nume,in: " ghited

R
. Sdaun i
bhita dtd 11.02-04 and tollowed Ly reminder dtd 22. "7 et

divected 1o snenr withy e Headmaster Clhiahg Thigh
Comtent o then oo Plie (06 Goslpaen poported
R R TR E I Al: - LRI T I LR U T .a
SO R R R A A I DO R H A

' o \

AN RN

:?{‘EY (L

PR . Y BN 14 ",,'
waa verbally intormad 10 you In comge of your B plje 1g ke

son, date of birth ete, which should be’ ’3‘%.’:;& o

astuniatesy biefuge u;x;wiuti((mﬁ,rm‘ﬁ{ -
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‘The Headmaster Chakla 1tigh School (Ventue) repotted that Slei Dubul Rom Rabidag
was sol the regulir stident of tie school. The T/ was issued on humanitarion wound os well as !/
to get the Govt. job. On beiug refusing: to make appointm

ent on the basls of so called school *#:°
catificate (withont countersignature of the U$ or D) Slui Bitbanl Ram Rabidag submitted
another catificate witl the helpof Slai Rajab Ali Mondal. P/A Goslpaa MDG sud Shed Mukul
L Ch Das of P/A Goalpara from the Headmaster Kharaikhows M.V, Schoal on 06
o © passed class-V1L (sliown as left: 31-12-92 ) aud after veiification of that ‘catificate from the ..
S - Headmaster Eharnikhowa on 13.09.04 Shri Bithal Rant Rabidas was appointed provisionally ey
S . vide this office letter No A2/Balmbhits dtd 20-10-04. Duc subinission of Lulno.centificute Ly Shri ., {%:; :
Birbal Rant Rabidas and to comply with'the instruction of the .O. and to process the.complote 7.
- cycle . Some more time was gpent. The wmatter was duly reported to you vide ASPOB'Go_a!parH{’ '
soletter No A-1H/Sub-Dival GD did 25-05.04 i Paaa.  © o et S
¢ *MtemiNo. 5 :- Shottage of Govt'cash Ra. 12053.69 al-Baida B.O. and the, fraud Rs.'_‘lZ'ngOl:’fg]j.}!’?\' :
. Buida SB 3/cNo. 951309, .., | i S ';".’)‘L**“,:.?T?*&Mﬁ

AN PRI (s £ 13 S0 20
t. - . 2):As per Baida B.O. daily account dtd 02-09-03 & sum of Rs.11982.69'38 Gowt. cash w&a’kq:@égf
vl opwilh Shei Utpal Rabha the BPM, Baida B.O. and absconded on 03-09-03 *A dt.tmlcdrepoxg’gﬁ VR
L. ethis regad duly. submitted to you vide A2/baida dtd 23-0903 and the ract again cxplamed to yau i
' ' vide A-1/Sub-DavGP dtd 24-05.04 in reply to you letter No 13-633 did 21.04-04. It appears ﬁoxmgm‘f s
- the approved annual Inspection/2004 by C.O. that you were inspected thie Baida B.O. on 19-12:5¢ i
"03 ."Due want of épecific Guide line from the gppointing Authority I failed to proceed further biit:

«'not left the self exertion to recover those Gowt. 'money and ultimately T'able t6'recoVer"thodp fte:
anlount of Rs: 11982.69. ;

fiom father_of Shri Utpal Rublw on ©8-07-04 and 'éx‘odiléd‘,n'ﬁ?‘[!](ﬁj_%‘u}'
Baida B0, ¢ en Rabl on 98:07:04, e

‘
‘
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07-04 having
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- b) Fraud in Baida B.0O. SB a/c No 951309 in the uame of Lakuhmi Bala Rabha was cropped otk <
. during the year 2000, repeat 2000 and relevant P/books was taken by you on 22-06-00, after’long itz
comrenpondence in vaious myly you wero ancertained the wotul fraud : Re, 12500/--(8000.?#"45'0()') %, .
i that pasy book under feforence haa vaken prace vide yowr odbice ietter ¥1niviisd/ 100304 ard’ 2t

02-08-04 and order to obtain fiesh wiiten statement claim paper without dite trom'the claimant /%

but the cases lying with you and yet to be settle, Juboth the cases asetios of reply did 23-09-03, b
10-11-03, 12-01-04, 28-05-04, 28-08-04. and 1-09-04 were given fo you. Iu the statement you o7
were shown the issue of reminder td 15-07-03 2nd 18-07.93. Justification of such type of "’
comespondence may kindly be exmmined to genaally 475 days time is 1equired to get o letters r :
from your end to Goalpara, Considering the above firt T would like to iy that Ldid do my duty ©
Doy Lo s wwith fulldavotion sireirely m';:d'..ﬁol dishouour or violation.of any depertmental rules;fom "'.'”"C‘".%."-
Item 6 - Regarding airangement in the LR Postman -at Baladinai 8.0, against pc(;xiwcnt;—'LR N
vacant post - On saniting " the Divisionsl and the sub-divigiona) madntion ‘()f'j’orztlx)‘f}ll
establishiment it appears (hed as follows - Postran(pou) - FE Tempotaty = Nil !}'urman‘enl;'
L= 2 on getting the vacant of those LR (Penanent ) post 1 proposal to you toYeconcilo thy
actal sinlT steength )i e Postinan cadre) under this sub-divikion ond soupht fog
inubnetion to 1illed up thote post in oflg capacity HH Qualitied, Postinn svail
B2S6IE-Corg did 20-10-03, As pa allepation in the wmne
21-04-04 the undetsignad explained the fact claborateiy
Ruling/Ruling for emly execution of your ordar, Saying this
undetgigned had g little scope to pat the upto date Rule/Ruling of the Depument™, In this 2

connection (his oflice fetter A-1/Sub-DuiGP dtd 25-05-01 & 24-05-04 may kindly be refenied to. "~

R . . < . L .« . N | Lerr
Duc to non getling any instructiowGuideline on that fact the undersigned “terminated ‘that '_I'v”
. apmangenent vide this office {eter AzTaladmar_died 300404, § would like to draw your kind
SONUUI USSR § E1; ${ ETIFTR L VELY WITRY LYY VNN, 'xlluihﬁe-.»,.«#l}--w—ée-e—-f-q-}3—!«)-;w*.:z-%r*.?ﬁ a3 dhrtB i vidothis oflice T
fetter A-1/Sub-Dn Gl did 24.08201 & 25.05.0 8§ eapv tie

neCeRRaRy - -,
able vide lettor -
e i yonr fette B$-633 dud - -
and purved for supply a copy of
beig te distant Sub-Divigion the -,
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- Interest.with remarks that they me 1o obliged . Rep
‘No SDB/Misc/corr/04-05 dtd 07-01-04 endorsing copy to ynu . it

_ thiat case under SB manual Vol-I Rule-76 and any viol
- spaehad to pushed mnder CCS (Conduct) Rule 3 (2). I place
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In-honowring/admitting your supremacy 1 would like to dinw (he following, for your judgenent ..
and compnison with staement of imputation of misconduct or misbeh
Sarma ASPOs Goalpara Sub-Divn, Goalpara did 29-10-04,
n) Most of the SB Pass books opened at Sub-Offices sud Braneli Officex undet the Goalpara
Sub-Dive, are running without posting of Annual intarest from 1997 .98 and thercby the
membery of the public are dighearting due non getting o their smal interest and wherever
possible they were closing the account or discontined their sccount Yenving mnrginal hmount
and making ransaction with the bank cte. Aftar crestion of Mukhya Dak Qb the tark of the
HLOL fie been decontiadizad . it M) Goalpara e not alio doiog thet woik i.e. caleutation
Iponting of Jotereut in Pany hook, Recently 1 collected B2 nobaern of puwin books from the
Bhislukdubi wea forwarded to the Postinaster Goalpara MDG for posting of Annnal Interost. But .
the Portmaster- Goalpima MDG retuined the SB Pann Books without posting of due Anuual

eat obliged to do the work vide offico letter

Appzars that thie SOs has.to dealgvs an
aion on the part of the sopervision i all N
d ouly one examplo before you for 4%:5%

N
Lt

aviour against Shri B,, © "

your kind altention aud equal judgement .

. »\‘. ,lr ""f’f’v. '

. o , , Nioie: . SNSRI

\\,:-,, b) % .The Office of the Asstt. Supdt. of Post Offices Goalpara Sub-Division was duly imspected zf;f b,
by the Authority concerned in duo date. During the year 2002 aud 2003 but the undersigued has %%

not yet favowred with their inspection veport till thig date. 1 would also like to draw your kind »fn,; ;
attention on the DGP fatter Wo 17.2/92-Tnspn, I 02.07-82 with the prayer for equal ndgrment.cali
That sir, I have to go o giperannugtion retisement on 28-02-2006 (A/N) in norinal coguno,’.‘.’I:,f;;;;‘;“;,w
would like to say that ncither T dishonour nor violated any departmental Rule/Ruling ¥ go fartiesdsy: ™
knowledpe and blicve rather 1 did my duty with full devotion, Vs
Therefore 1fervently request your kind honons kindly to consider 10 diop the wholo . i, |
charges 1abelod againat me and hope cousider my prayer for the list few diys oliny longservice~" i
file. : Do

With regards,”

Sl

(BADAL SARMA)

Attt Supdt, of P.Ow

Gioslpara Sub-Divi,

. Gonlpara :

1 have gone through the representation of Shii Badal S vay caretully sod atudied the -
case pemonally with the following observation ~ o
(1) - The Argument put forward s no-rclevancy with the
target fixed for Rs 2 Crores . he lias colledted proposaly
yea 2003-04. ‘ b
(2) PS5Ku at Kharnvaj, Bapurvita & Gorsaidibi were opened on 06.01.04, 08.01.04 and 1
04.03.04 out ol time limit 31-10-03, 15-11-03 & J0-11-03 respectively . The PSSEs were;:{f;;
ordered to Le opened by tlis office on 07-10-03,03-11-03 & 30-10-03 but these were opened;r';f}'-;
afler gap of 3, 2 & 4 months respectively. ‘The argument put forward hag no relevancy on the; |
ground for opemng the PS5, Lo
(3) Pachurcling B.O. opened on 29-11-03 after 2 monthe from date of onder 01-10-03, .-
Argument put forward due geogiaphical situation of the
of B.O. as the proposal for opening ofthe B.O. v came aitor tne verifl

"»j

i
procutemcnt of RPLI business .. -

for Ru. 60 Lakhxs 5 thousand duting the i | .

ey

w2a bas w rtevancy with the openingArrurne

cation through him,

Contd A
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( s 'f, ceeree )
(1) Approved care of compassionate ground of appointinent was delsyed without uny DEREIR
W fonaation W Divl, Office snd failed 0 infonu position tiure to tine and kapt this office n- gf,p-" .
prevrune, This oftice bad to fumic leticrs und reminder treguently to bing about position of « ‘
sppointinent, g argnment was itrelevant and found no justificntion in delay sppointiment of tho '? _

approved case. “T'he candidate hay joined afler gap of more than I year on 23.11.2004 since issue <
of order ditd 19.11.2003,

Shri Badal Sarma uttely failed to discharge hix own duly and H.sp()n\.ﬂ)lhly witl in the
Hmnc 0[‘ l)q)ll R ulca & u.nx,xl.mon and dc';cwt.s punrlnnuul But cons 1dum;_, 1ns pxaycr for

justice.
ORDER

I Shri G. €. Hazarika , Supdt. of Post Offices. Goalpaia Division, Dhubii do ilex'eby.<1~‘-f_l,§"
award Shri Dadal Satma Assistant Superintendent ol Post Oflices, Goulpara Sub-Division,: .

Goalpara with the pmushumnt of stoppage of incrament for 1{One) year with effect fom dutc ERR N
of next increnient wllcn talls due without cumul'lln cilect.

o } | . e
- R T § N e
. TS i“"g"“ (G.C lhzanka) : »;-,; e . ,:.»i,;;!«"""
N Lo .o o Supdt of Post Offices m R Ry
: . o - }me.‘i:!é;hl"? Ead
N v et Goalpara Divn. l)hulm : o e “"“‘f@'»" ool
o . . ':., 783 301 L\’“‘: ﬁ ,r
. E ; , : Copma e
' o, . g o ¢ é
L o o h)\ £ U }Q el .
blm l}adal Satma, ASPOs, Goalpara Sub-Division, Goalpuia, - Sy i ?,'j.f,’ '
'j;u "The Postnaster, Dhubii H.0. | Doy
" Punistunent Register. \ )
“CR file of the Official. NP
PF.of the Official. . L
~ OfMice.copy & Spare. SN
: : : P
. o * ’ v EE ‘ &% e PR :
o - | (G C. lh,w".::mzml'('gb e
D Supdt. of Post Oftices NS O I Y

Goalpara Divn. Dhmbni .
783 301. : i



[Hon'hle Siy,

L L ANt

-Appellant : . Shri Badal Sarma, Asst. Supdt. of P

o procure all of RPLL business Rs. | Crore 71 |

- The performance of B. Sarma was {

.. This type of. performance on his p
) .larget fixed by C.0./ Guwahati.

. within " stipulated period.but Shri S
 lime frame.

3 Pocharchar B.O. ina/c with Salmar
" 1o open but it was opencd on 29-11-03

., S/0 Late Banua Ram Rabidas [x. GDSMC Bol
.,.B;O. was not formally til]

12500/ in Baida SB w/c No, 951309 dete

9= ANNEXURE~ XV

The I)i;_'cclm‘ ol Postal Servicey (11.0).)
Assam Circle Meghdut Bhaban,.
Guwahati-781001

(Through Proper Channel)

ost Ofices,

Goalpara Sul- Division, Goalpara,

Appcal agzlinSL the (qx'dér passed by Shri G.C. FHazarika, Supdt. o [ Post Ofices,
Goulpara Division, Dhubri on FI-01-05 against the appellant imposing
punishment of stoppage of increment for one

nextinerement when Falls due without cumulative clfect.

)

Wity dt.lc‘rcspccl. and humble, submiission. | beg 1o fay

your kind consideration, Justice and with thg pr
Sri G.C. Hazarika Supdt. of Post Offices Goalpara Division Dhubri Memao No.
13-633 dtd. 11-01-2005 imposing punishment on me,

That Sir, the memo no of the s
Offices Goalpara Division Dhul
punishment of stoppage  of due increment of mine for
by me on 20-01-2005 and'the samic is'quoted herewith,

Thac said  Shri Badal Sarma while working as ASPOs Goalpara
Sub-Division, Goalpara during the period from 18-03-03 onwards has lailed to
comply with works and Division,
detailed below :- "

atd Sri G.C. Hazarika learncd Supdt.
ori No. B-633 dtd. 11-01-2005 imposing

Head's instructions time on the matters

I. There was RPLI largetfor Rs. 2 Crore
the year 2003-04. But of which Sri §
28 fakhs 35 thousand from 15-06-

allotted o Goalpara Sub-Division
arma could have coliected business for Ry,

03 1o 31-01-04, Shri Saunma has faited (.

akhs 05 thousand as on 31-03-04,
ar less than that of other unit of this Division,
art has hampered the Division to
2. Three PSSKs were ordered 1o open at Kharuvaj, Bapurvita and Gossaidubi
arma has failed 10 open the PSSKs within

@ South S.O. was ordered on 0] - 10-03
approx. atter 2 months Shii. Sarma has
ports after opening the 13.0. On 29- | 1-03

il 30-01-04, |
C 4. Approved compassionate

failed to lorward. documents & other re

appointment case of Shiv Birbyal Ram Rahidas

arvita 3O as GDSMC Balibhita
today and failed 1o follow
ind request for his absorption.

5. There was shortage of cash at Baid

structions tinje 1o thinge

4 B.O. Rs. 12053.09 and SB {1 Rs.
cted 01 07-03-03 Shri Sarma has heen
directed to inquire the matter on -07-03-03 remineded on 15-07-0318.07.023,
12-08-03 & 28-08-03, 20-10-03.17-12-03 & 24-01 -0y with cuideline 1o deal
the case with I“)cptfﬁ{ulcs & procedure. But Shii Sarma e filed o fumiad any
conclusive report cxeept and incomplete report o 230903 SBfad i
case was not dealt properly

and badly delayed for submission o (.0,

.

, Cond /’tl.l.'l' !
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year with effect from the date of

the following for
ayerfor setting aside the order of

of

one year was received”

touch the
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- hdid my;du_ty with full devotion. So far th

(2)
6. Duting inspection of Baladimai §.0, 18- 12-03, 1thas been ordered vide memao No.
B2/GP Sub-Di/ll dated 17-05-04 to terminate the arrangement made by one Group-'1)" Ofticial
namely Jainal Abedin Pramanik from Jaleswar S.0. we.f 04-09-03 to wotk as LR P
Baladmari S.0. in contravention of Rules & without permiission from competent
Sarma has failed comply with order till date.

ostman at
authority. But Shri

By doing such said Shri I3. Sarma has failed (o maintain absolute integrity,
duty and acted in a manner unbecoming of a Govt. Scrvant in contrave
"of CCS (Conduct) Rules 1964.

Shri Badal Sarma was given an opportunity 1o submit his defence representation if any

against the proposal within 10 days from the date of receipt of the said memorandum, Shri Badal

Sarma had received the said memorandum on20-11-04 and submit a WRITTEN REQUEST ON
27-11-04 praying, ]v()d:uya mone

devotionto
ntion of Ruie 3 (1) (i) (i) (iii)

time o mubmit is defence reprenentntion Shii ndal Supinn hiy
‘submitted his defence representation finally on 06-12-04 which w

as received by this office on 13-
12-04. S

That Sir my representation against those char

ges were duly submitted intime and the
same is Quoted herewith, '

Item - 1 : 1 tried my label best to fulfil the target of RPLI business for the year 2003-04 and
accordingly I motivated and edut;ated_ the Branch/Sub Postmaster concemned (Ex-Office Agent) to
perform the RPLI business in maximum numbers, | personally conducted the RPLI Mclaat J
also. L achieved the RPLI business Rs. Servently lakhs sixty thousand upto 30-03-04.
Most of the villagers were express their dissatisfaction onthe RPLi business saying
that they are not able to get their premium book not before 3/4 months alter submitting their new
proposal and rriatqre/death claim are also not being settled even afler clapse of years. Whereas
“LICl and o‘l_he:r Insured companics promptly scttled their claim. I would like to diaw your kind
' attention on the c_éﬁiplaint of one Smt. Piara Khatun who,complaint that she has submitted one
. death claim in respect RPLI R-AS-HO-EA 16/64 on 18-06.04 is yet to be settled. Even though |
Icﬂ rggi Bi{)ﬁt:\‘li)lfﬁ‘#i(:(l to achicve the goal but reached o nchieve 71 lukhs, Accordingly 1 believe |
: ¢ term of business these may be varicd. Place to place and
fﬁ;pq to tifriEfThe ‘r'riaiter‘wa's reported to you vide this office letter A-USub/Di/GP dtd 24-05-04 in
i fespk;ci to your letter no B-633 dtd 21-04-04
‘Item =2 ‘Regarding opening of PSSK at Kharuvaj, Bapurvita and Goss
the PSSK as directed by you in your various office memos | personally
non availability either the sclected candidates or the G.P, President/Se
supply furhiiurc etc. I could not opened those PSSK forthwith. But
year. The matter was verbally informed to you in course of your visit to
. instr‘uclionv.lq;}ly;‘lchr]cd those PSSK by directing O/S m
opening ofGoésaﬁdubi PSSK was duly submitted to you vide ASPOS/GP oftice letter A- 1/PSSK/
98-99 dtd. 08-03:04. The joining charge report (ACG-61)

A of the candidate duly submitted to your
end. No further quarrics was made with the undersigned for non fullilment of

. . ”

subject,

ltem

aidubi with a view to open
attednded the spot but due
cy. for accommodation and
opened during the financial
Goalpm AMDG and on your
ail Goalpata. A writien report for non

any item on that

No. 3 : The PocharcharB.O. was ordered to open by
Post of the EDDA Patakata 3.0. The EDDA Patak
B.O. he expressed that he has no home/land at P
partto act as BPM at Pocharchar immediately and prayed some time o manage room for Posl
Office etc. To reach the Pocharchar area from Salmara south h
Brahamaputraand 3 (three) chars on the siver Brahamaput

inyou visital Goalpara and on your mstructions the 13 O

diversion and redeployment of the
ata on being direct to open the Pocharchar
acharchar area. So it would not possible on hig

astocrossd (fourn) tmes of 1iver
A This position duly discossed witly you

asopencd by diecting O S Mail o 29,

-

(__’.'._l_’.f_’_/_._, EERALEEL] ‘.1 :f’.’:.’ '.:_i

aleswar -
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3)

11-03 (durihg annual plan 2003-04). The date'ofjoiuing of the candidate duly inforimed you through

ACG-61 and the whole matter reported to you vide ASPOs/GP letter No A1/Sub-Dn./GP in
response to your oflice letter no B-633 dtd. 21-04-04 and there by I attended the all quartics time

~ totime. .

Item No. 4 : The Circle Ofﬁce Guwahatl was mstmctcd inletter approval memo No. Staff 12-29-

2002 dtd 10-11-2003 that the approvcd applicant will be required to produce original centificate,

U 1 speczally certificates for educational Quahﬁcatxon, date of birth etc. which should be verified per-
* sonally by.the appointing authonty regarding their genumeness before appointing them on being
- production of school certificate (having passed class-1X and- promotcd to class X issucd by the

Head master Chakla High School. Chakla Bashbari by Shri Birbal Ram Rabidas. I observed that

- ShriBirbal Ram Rabidas not able to write his name including his father name in English and doubt

arises on the veracity of ccmﬁcalc. I referred the matter.to the Ingpector of School vide this oflice
" letter No; A2/Balarbhita did. '11-02-04 and followed by reminder dtd. 22-06-04 Meantime the
OIS mails Goalpara directed to meet with the headmaster Chakla High School (Venture) Bashabari

to.obtain his comment on that certificate. The O/S Goalpara reported that he met with the Head-

' _master along withthe BPM Bashbari.

-

The Headmaster Chakla ngh School (Venture) reponed that Shri Birbal Ram Rabidas

. Wwasnotthe fegular student of the school. TheT/C was issued on humanitarian ground as will as to

get the Govt. job. On being refusing to make appointment on the basis of so called school certifi-

. cate (without countersignature of the I/S or D/I) Shri Birbal Ram Rabidas submitted another certifi-

-cate with the help of Shri Rajab Ali Mondal. P/A Goalpara MDG and Shri Muku! Ch. Das of P/A

Goalpara from the Headmaster Kharaikhowa M. V. School on 06-07-04 having passcd class - Vil
(shown as left 31-12-92) and afler verification of that certificate from the Headmaster Kharaikhowa

. on 13-09-04. Shri Birbal Ram Rabidas was appointed provisionally vide this oflice letter No A2/

Balarbhita dtd. 20-10-04, Due submission of false certificate by Shri Birbal Ram Rabidas and
comply with the indtruction of the €. Q. und to process the complete cycle, Some more time was
spent. The matter was duly reported to you vide ASPOs Gealpara letter No A-1/Sub-DivivGP

Dtd 25-05-04 in Para - 4:

Itme No.5: ShortageofGovt cashRs 12053 at Baida B.O. and the fraud Rs. 12500/- in Baida
SB a/c No. 951309. :

-« (a&) . Fraud in Baida B.O. SB a/c No 91309 1n the name of Lakshmi Bala R1bi11 was

cropped out duriug the year 2000 repeat 2000 and relevant P/books was taken by you on 22-06-
00 after long correspondence in various style you were ascertained the total fraud. Rs. 12500/-
(8000 -+ 4500) in that pass book under reference has taken place vide your oftice letter FID/Mise/
10-03-04 dtd 02-08-04 and order 1o obtain fresh wiitten statement claim paper without date from
the claimant but the cases lying with you and yel to be settie. In both the cases a serics ofreply did
23-09-03, 10-11-03, 12-01-04, 28-05-04, 28-08-04 and 01-09-04 were given to you. In the
statement you were shown theissue of reminder did 15-07-03 and 18-07-03. Justification of such

type ofcorrcspondcncc may kindly be examined to generally 4/5 days time is required to get a
letters from your end to Goalpara, Considering the above fact T waould like to say that T did do my

~duty with full devotion sincerely and not dishonour or violation of’ any dcp.utmv.m.\l 1ules.

(b) + As perBida B.O. daily account dtd 02-09-03 a sum of Rs. 11982.69 as Gout. cash
was kept with Shri Utpal Rabha the BPM Baida B.O. and absconded on 03-09-03 A detailed
report in this regard duly submitted to you vide A2/baida dtd 23-09-03 and the fact agam ex-
plained to you vide A- l/Sub Dn./GP dtd 24-05-04 inreply to you fetter No B-633 dtd 21-0-1.041,
-Itappears from the approved annual Inspection/2004 by C O thatyou were inspected the Baida

-

Conrd........... Paye

4
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“ceed further but not

- strength (i.e. Postman cadre) under this sub-division and sought for necessary instruction to fi

- O4vide this office letter A-1/Sub-Di/GP dtd 24-05-04 & 25-05-

Aanterestin Pass book, Recently | collec

‘edge and believe rather 1 did my duty with full devotion.

~ labell

’44_.

(4)

B.0. on 19-12-03. Due want of specific Guide line from the appointing Authority I failed 1o pro-

left the self exertion to recover those Govt. money and ultimatcly |

able to
recover those amount of Rs. 11982.69 from father of Shri Utpal Rabha on 08-07-04 and credited
as'UCR at Bida B.O. : '

Item No. 6: Regardi’n’g arrangement in the LR Postman at Baladmari S.O. against permanent LR
vacant post :- On scruiting the Divisional and the sub-divisional gradation list of P

ostman establish-
ment it appears that as follows - Postman (pmt) = 11, Temporuy = Nijf

comanent LR <2 an
getting the vacant of those LR (Permanent) post I proposed to you to reconcile the actual stafl’

lled up
those post in offy. capacity till Qualified. Postman available vide letter B2/Stall=Con dtd 20-10-03,

As per allegation in the same nature inyou letter B-633 dtd 21-04-04 the undersigned explained
the fact claborately and prayed for supply a copy of Ruling/Ruling for car ly exeeution of your order.
Saying this being the distant Sub-Division the undersigned had a little
Rdlc/Ruling of the Department. In this connection this office letter A- |
& 24-05-04 may kindly be referred to. Due to non getting any instructio
undersigned terminated that arrangement vide this office letter A-1/b
like to draw your.kjnfd, attention that explained all those factsinrepl

scope to getthe uplo date
/Sub-DivGP did 25-05-04
wWGuideline on that fact the
aladmari dtd 30-04-04. | would
ytoyouletter B-633 did 21-04-

04 respectively.
In honouring/admitting your supremacy | would like to draw the following for your judgement
and comparison with statement of imputation of misconduct or mj

ASPOs Goalpara Sub-Divn. Goalpara dtd 29-10-04,

(@)  Most of the SB Pass books opened at.Sub-Offices and Branch Oftice
Goalpara Sub-Divi, are running without posting of Annual interest from 1997-98
members of the public are disheartening due non getting of their
sible they ware closing the account or discontinued their
making (r

sbehaviour against Shri B. Sarma

s‘under the
and thereby the
annual interest and wherever pos-

account leaving niaginad wmonnt and
ansaction with the bank etc. After creation of Mukhya Dak Ghar the task of the 11.0. has

been decentralized. But MDG Goalpara are not also doing that work i c. caleulation/posting of

ted B2 numbers of pass books fiom the B3 hatah
forwarded to the Postmaster Goalpara MDG for posting of

GoalparaMDG returned the SB Pass Books without postin

that they are not obliged. Repeat obliged to do the work vide office letter No. SB/Misc/cori/04-05
did 07-01-04 endorsing copy to you. It appears that the SOs has to dealt that casc under SB
manual Vol-I Rule-76 and any violation on the part of the supervision in alt spare had to pushed

under CCS (Conduct) Rule 3:(2). I placed only one example before you for your kind attention and
cqual judgement.

dubi nren
Annual Interest. But the Postmaster

g of due Annual Interest with remarks

(b)  The Office of the ‘asvslt. Supdt. of Post OfTices Gbalp
spected by the Authority concerned in duc date during the year 2002 and 2003, But the under-
signed has not yet favoured with their inspection report till this date. I would

kind attention on the DGP letter No 17-3/92-1nspn. Dtd 02-07-92 with the prayer for equal judge-
ment. :

ara Sub-Division was duly in-

also like to draw you

That Sir, I have to go on superannuation retirement on 28-02-2006

(A/N) in notmal course,
' wouldlike to say that neither I dishonour nor violated an

y departmental Rule/Ruling <o far knowl-

-Therefore I fervently request your kind honour kindly to conside

rtodrop the whole charges
ed against me and hope consider my prayer for the last few d

avsofmylong seivice life.
) Sd-
(HADAL S ARy
Asstt Supdt ot P Os
Goalpara Sub-Division

Goalpara

Conud......... Dage §
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The observation ofthe Su

pdt. of Post oflice Goalpara Division Dhubri onmy Representa-
tion was declared as follows — | |

1. The Argument put forward has no relevancy with procurement of RPLT business target
fixed for Rs. 2 Crores he has collected proposals for Rs. 60 Lakhs 5 thousand during the year
12003-04. "

2. PSSKsat Kharuvaj, Bapurvita & Gossaidubi were opened on 06-01-04, 08-01-04
and 04-03-04 out to time limit 3 1-10-03, 15-11-03 & 10-11-03 respectively. The PSSKs were
ordered to be opened by this office on 07-10-03, 03-1 1-03 & 30-10-03 but these wereopened
after gap of'3, 2 & 4 montiis respectively. The argument put forward has no relev
for opening the PSSKs. R '

3. PacharcharB.O. opened.on 29-11-03
Argument put forward due geographical situation of
as the proposal for opening of the B.O. was came afler due verification through him,

4. Approved case of compassionate ground of
information to Divi. Office and failed to inform position tjim
This office has to issue letters and reminder frequently to
argument was irrelevant and found no justificationin dela

candidate has joined afler gap of more than | year on 23
2003. ’

ancy onthe ground

after 2 months from date of order 01.- 10-03.
the arca has no televancy with apening ol 13.0),

appointient was delayed without any

him about position ofappointment, His
y appointment of the approved case, The
-11-2004 since issuc of order dtd 19-11.-

ORDER

ost Offices, Goalpar

_ a Division, Dhulyi do hereby
award Shri Badal Sarma Assistant Superintendent of Post Offices, Goalpara Sub-Division, Goalpara
with the punishment of'stbppage of increment for 1 (one) year with effect from date of next mere-
ment when falls due without cumulative eflect. ' ‘

IShri G.C. Hazarika, Supdt. of

‘ o | (G.C. Hazarika)

Supd. of Post Offices

Goalpara Divn. Dhubri
783301

- That Sirin pféferriqg the appeal against he s
Office Goalpara Division Dhubri which is wrong is
- . T -, '-",'"‘,'," . . . -
- order of punishmen{ witho
R

aid order of Sri G.C. Hazarika Supdt of p
amuchasthe Disciplinary Authority p
and material on records.

st
assed the
ut édnéidé\ﬁng the fact |
_ Tl_i_at Sir, the !c;éirﬁed 'afécipliné;y Authon’(y pushed me in s
charges by htlhzmg his official power for some personal reason.
That Sir the punishment order consider is
closed inmind towards natural Justice.
That Sir iy superannuation reij rement is d ,
L The punishment order js complete denial/violation of yule 16 (L-A)yolCOS e
1965. | N
/The appellant bcgs‘ to state as follows :~
-1, That Shri G.C. Hazurika,_Su‘pdt. of P
to take action against the appellant

ame burden of pretty and numerous
a pre-determined and the disciplinary Autho ity is

e on 28-02-2006.

Aol

ost Offices, Goalpara Dinision Dhul
and as many as 7 pretty charges were framedagainst him
2. Thatthe appeltant was askedto s

submit his reply apainst said <oy en charpe
appelliant did discurssing his definces claboritely i afl Chisrpne,

M proposed

swhich the

Comted . Page o
e P age 6

etotime and kept this office in pressure,




- which the villagers expressed that they were not in favou

© said three PSSks within said stipulated

. tionand free fi urniture within the stipul

- but the same was opened on 29-

following grounds — '

(6)
3. Thatafler receiving reply submitted by the appell
applying his mind and without following Ic
being heard, without making any enquiries
punishment of stoppage ofincrement for
falls due without cumulative effect. :
Being aggricved and dissatisficd by said order the

ant the said Supdt. whimsically without
sal procedure and without giving himan opportunity of
and violating natural justice passed the impugned order of

one year with effect from the date of next mcrement when

appellant prefers this appeal on the

(1) forasregards charge No. 1 thea

ppellant gave reasons as to why he could not achieve
his target fixed on him. The appellant

personally conducted the RPLI Meals in different places in

rofdepositing money in the Post Offices
artment. Inspite of that the appellant could achieve
ostal Department were mentioned i his reply
drawbacks the said Supdt. considere

pointing out certain genuine drawbacks of the Dep
71 Lakhs. The said drawbacks of the P

charge. But inspite of removing said
irrelevents.

against this

(1) foras regards opening of PSSK at Kharuvaj, Bapurvita and Gosaidubi the

appellant
tried hi

sbest to open said three PSSks within stipulated period. Though the appellant failec
period but he succeeded to open them within the financial
year. He stated in his reply about his failure to open said three PSSKs within stipulated period. The
appéllant met respective Presidents of Gaon Panchayat several times for free accommodation and
free furniture etc. The Presidents and the villagers could not provide the appellant free accommoda-
ated period. With great cffort by the appellant the said three

PSSKs could be opened within the financial year. Itis not easy to motivate the public to provide free

accommodation, furniture within a short time fixed by the higher authority. The Sy pdt. ought to have
considered the field reality

_I_,&é(;‘ii)#}jgi‘fugr,__gsh{gggr»@ charge No. 3 the B.O at Pocharchar could not be opened on 01-10-03

11-03 after about 2 months. To reach Pocharchar from S
south one has to cross Brahamaputrain four different placesafier passing three chars of By ahamputra

on foot. The appellant met the B.O. EDDA Patakata several times who told the appellant that he

Po rand as such he was not in positionto act as Bp
immediately. he sought tinie again and again to act as BPM at Pocharchar, The m

to learned Supdt. When e came to Goalpara on tour. The difficulty in arnving P
inability of the-EDDA Patakata toopen B.O. at Poch

asirrelevant. The opening of said B.0. was duly repo
(iv)  Forasregards appointment of Shri Birb

almara

M in Pocharchar
atter was reported
ocharchar and the
archar within stipulated time was considered
rted to the said learned supdt.

al Ram Rabidas who submitted a school certifi-
cate regarding his educational qualification stating that he had passed class | X examination and
promoted to class X from the Head Master Chakla | ligh School (venture one
found that he could not write his name and his father’s n
Head Master, Chakla High School submitted th

student of his school. The certificate was issued o

)- Onvenification it is
amein English properly. And on enquiry the
at Shri Birbal Ram Rabidas was not the regular

: nrequest and on humanitarian ground. for obtain-
ing Govt, Job the case was duly referred to the Inspector of School Goalpara for comments on that
certificate Shri Birbal Ram Rabidas produced another certificate fiom M\’ School Khitikhow,

aon
06-07-04 which shows that he passed cla

hooland on s erification From the he
Subal Ram Rabidas was
mission of false certiticaro by Shri Birbal Ram Rabidas the appellant was
compelled o make.an cnquiny reganding the penmneness of the cenificate on e N
CoPostNaster General Oftice in

could noche appointed in e

s VI from said sc ad

Master of said school on 13-09-04 Shri | appomted pros sonathv on 20.

1O-0-4, Duc to the sul

tcony ol the
the approve memo of Shii Birbal Ram Rabidas and s
T he said debiy vk nog duce to the neys
to the submission of false certificate by Shii Bithal R

aresult he
lisrence of the appellam but dipe

am Rabidas The matter w asdulvieported 1o

Contd........... Duge 7
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the said learned Supdt. His I,ctté::f N”ot'»)\/x-zz dd, 19-10-04 addressed to Birbal Ram Rabidas

"+ confirm appellant's contention,”

and as such he maintained silence without making any remarks. _ :
' (Vi) for that the appellant will get anincrement in the morith of August, 05 and he iwill retirc on
.. 28-02-06 and as such"thcrs__ytoppdgé;of i_ngfémcnt for one year is likely to affect adverscly the amount
- .." ofpension of theappellant whichﬁéfqijijr"éséninquiryi:_l_‘.éub-rulcs I-Aofrule 16 0of C.C.S. (C.C.A)

increment for one year passed by said-Sapdt. is void and ineffective in law.
- ltis, therefore, p '

sympathetically and exonerate the appellant form said punishment,
For this act of kindness y.'(')u‘r‘__appc‘l'lant will remain ever grateful to you.

Your:s fahhful!y,

(BADAL SARMA)
.. Asstt. Supdt. of P.Os
Goalpara Sub-Division .
“Goalapra.

. Dated Goalpara 26 I‘eb/2005 R

AR

© " Advancecopyto:~ -
. The Chief Post Master G:enc‘rz;_l,b -
 Assam Circle Meghdoot Bhawan, -
Guwahati-7810j0'1 ' -
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() foras re_garéls chargé No 5§?and 6 the said Supdt. could not find any fault of the appeliant

Rules. For not followiq‘g* thé.,albéﬁl,_é ‘p'roi'isionsvofth:c rule 16 (1-A) punishment i.e. stoppage of -

rayed that‘g{__'(f)_ﬁ;‘r#iiohour beto pleased to consider the appeal favourably and

et s 4 . i et et <+ e Aot 0 2t 2. s
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Shui Savma has failed {o Imwnu}\, ;‘1;'5:{.
'documcnts & other c-*[:vorts aﬂer opening the B.O. on 29.11.03 till 30.00.04, 00,0 . A 1&»}5%‘@
(4) -sgev mg vjApproved compasvionate appointment case of Shri Birbal Rant Rabidas S/O Lam A

S
- Banua Ram Rabidas Ex. GDS MC Bolagvita B.O. as GDS M Balarbhita B0, wus uat.« fomm!,,ly,r‘*
- till today,and failed to follow;umu uctions time o time and request for.his ubsog)txou,.w@

1 ZI(,IL‘fmb Un/llul'm.d 17:05.04 {o:tenminate. the arrungement made by one Group-*Dy QIfic gl,e

187 _ AMVEXIRE —XVT
IR N R I E I R R AN T M-...“......__/.g,

U R DR O N RS DA L R EN T T I DO N B N SO ST A RO S BT 0 T T B y
CGLALLARA DIVISION : DIUBLIL 74,

Dated at Dhubri the 28-01-2005 '
RATONE K
p”v‘

I thix office memo of cven no dated 29.10.04 , it was proposed 1o fake action
against Shei Buda) Banng, ASPOs.: Go alpara Sub-Diva, Goulpara under Rule-16 of CLS((“C\ *«w{j

Mame Ho, 13-0323

Rudes 1905, Statement of 1mpm'xlxon of miscenducted or mizbehaviom on which ﬂc;ton 1!?:? ﬁ%&"-}?f'
proposed o be taken apgainst frim wag'ag follows :- o u“.;.}\;5'3‘5“"7:;;"'
That said Shri Dadal Sanma while working as ASPOs Gualpara Sub:Division, Goalpara (lunng '*‘“'“.‘

the perdod from 12.03-03 onwards bas failed 1o conpiy with works and  Divl Hend 8
instructions time to tme on the mattey detiiled below ;- LI L
() ‘There was RPLI target for Re. 2 Crore allotted to Goulpsa Sub-Divu. durmg tha e
yeir 2003-04 . Par of which Sini. Smrma couid have collectxi business ior Pe. 28 laklm 35
thonsel from 18 IJ(. U3 to 30.gL-04 . Sini s um'n bt Bl to paocure wl of REPLL bosineus Ra,
Pesore 71 Jukls 6 Hmm.uul a8 on 31-02-049 . The pettormance of B, Saomg wag G fosie than

that of other units of s Divie This type of paloumm ¢oon his part has h nnpuccl the Diva to,
toush the tarpst fixed by £7.O/Guwahati

EEITITET
2y~ Mwee PSS were ordeted 1o open ut Ehanivny . Bapurvitn nad Gossidubi wnlxiu '
‘:npulatud 1)cnod but Shui Smma has faited to open the PSSEx within the tine {raime. |

(3

- ‘Pocharchiar B.O. in s/c with Salmara South $.0). was ordared on 01.10.03 \o open -
lmt it svay - opcucd 01:23.11.03, appxo*{ after 2 montls |

ua
Rt

“l- , .3 "*“"22{ o
(5) There .was. ﬂmr(m&of cash at Baida B.0. Rs. 12053,69 and SB frand R, 12500/. in. Baida, $'5550

SB /o No 951309, detected on 07.03.03,Slui-Sama has been directed 10, inquite \ll;egmauerupn gz”‘f“? e
07.03:03 veminded 0n:45.07.03, 16.07.03, 30.07.03. 12.08.03 & 28.08 03, 20.10.03.1 17,42, QJ;&} ' )
24.01:04, with guidsiine to deal the g0 with Depth Rules & procédure . (tut Shii.Sarg haghs)
[ailed lo lunns‘h.any conclusive repoxt exLept 3 incomplele 1epomt on23.09.03. 5B ﬁaudgclaim

case’ was not.de: alt propedy and badly detayed for subinission o ¢.0,

ey
/ Tl 14”4
(6) “h 1‘7

0 RN
ML TR

‘ .etl? e
fvm Duringiinnpeclion of Baladng wt 8.0, 1842 08,4t hanbeen otdeted vido u\o:uoiﬂa.g}‘wﬁ -

nawely Jiinal* Abedin Pramanik from Jalawar S.0. w.el 01L0%.03 to wask as LR, Pcr.stmungqy,.“§

Baladmari $.0. in contravention of Rules & thh(;ut puanission from compcuut amhomywllug;u 1l
'>In| Samsa h'm failed to cotmply with order il} date. ; " s ATE DR .

X ~By doing suclisaid Shii B. Smwma has failsd o mumlaun sbsolute, mgegnty.r”‘% {,ﬁfﬂ
devotion to (luly ad acted in g msnner nnbecoming of 9 Govt Servant in contiavention, of,;(w'la

3() (1) (i1) (i) of COB (Conduct ) Rules, 1964, G Jde fu m%,t& ; b2 &
Shei Badal Sarma way given an oppostunity t ubioit, biv detence :qncuculallonm \
any 'ag'unf,t the proposst within 10 days from the date of 1eceipt of the said mcuwxuudummsmzi,f
Budaly Surma frad received the ssid memorandum on 20-11-04 and submil a WRI'I'lLN'_ o
REQUEST ON 271104 puaying 10 days mote timie to sabiait his defeuce s eqresomation. ‘Blu)r‘"r

Badal Sarma had submitted his defence teprarentation finally on 06.12.04 wluch war 1 ceived l;y‘ i
this ofice on 13.12.04. _ _ 148
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C2)Hem-2 -0 Reswding opening of PSSHE at Kharuvaj . Tiapuo vit

accommodation and supply furniture-ctc. I could not opened those PSSK forthwith¥But ‘op ededt

. . * - o+ . Y xf‘
Qoalpars MDG 1d on “your” instruction lustly Isopencd those PSSK by directin ‘?‘Q);@g
- Goalpara. A written report for non opening of Gossaidubi PSSK was duly submittodolyouvides

w BPM at Pocharchar immadiately and prayed some-timeto'mansge b

roout tor Pestoflice eie. f'o resch the Pocharchar srea fiomn Sahinara south ha to CFOf'i&{‘i(F.:ng)é%?Eﬁ{':}sn ;
*tines of viver Brahnmspuin and 3 (threc) chas on the 1ives Bramapura . Thig positionfduly ki’ t
discussol. witly you in your Visit ;

ey

,._vp_xi[x(.{(_J‘,,Hcr'.‘_;phx__|:llly by the appointing anthority
cAliem o being production of schoo e class-IX and pronmted to clu‘}tié}?ﬁ
dssued by the. Head inister Chakla-High School. Chakls 1
Cobsurved that Stai Bichal Ram Rubidas not able to w
- English and doubt arises
"7 School vide this efice lel
06-04. Meantime the /S nnils Goalpara diredted 1o mect with the }

B 2 0 A s e Y '

et
N BUE™
. SRR 1
) . SRR safa&gﬂi'i‘;; e

Ly - C (2 . RREEIN = (L0
- I his wiitten defence epresentation Shii Sasma has stated the following4 Hug! bt
" Lam submitting tmy representation on the cach item of charges l@c}lc;c}fnggi;xg;

me by your for sympatheétic pnd judicious consideration e ?*5‘“%?3*2{%5?%; %

L Mtem -1 [uied my label best to fulfil the target of RPLY business for the year 2003-04 «

accordingly Linotivated and educated the Brauch /5ub p

to perform the RPLI busiuess in maximum numibers, )

u‘
and;:
ostutaster concerned (Ex-Officio: Agent) iy -
Jalegwar also. I achieved the RPLE business Ry, Seventy
Mowt ol the villagers were exXyn

saying that they me nol able fo aet the

petsonally conducted the RI’U‘MQIS?%% b
fakhs wixty thonsand wpto 305()3-04.";""?‘%"1
cu their disstivfadtion on the RPLI businedy

it premimn book not before Y mounths alter submitling .
their new proposal wisd matugefdonth claint are alzo not being rettied even aflor eltapre of yeatd, - ;
Wheveme T1CH and other Frag ed x'cileqnlnin:u prompity eetthed then clabm, 1 wonkl Hky o dryw
you Lind attention on the c'mnpl:iiul ol ane Soit. Pins Ihatun who cotmpluint that sho had - i
submtted one death ¢laim it respect RPLLR-ASHO-

EAT6/6:1 on 1R-06-04 is yet to be geftled.”. ¢
Even though T left no stone uituina] to achicve the pool bur reachad to achieve 71 'lakbs, ‘

Accordingly 1halivve | Jjd my didy with full devotion S0 fas the term of business these may bo ]
variad . Place to place and time to tinne, The mattar was 1eported to you vide this office letter ‘A
FSab/Dns GP dad 24.05.04 Eyehect o your Telter o P63 (il 21-04.04,

a and Gougaidubi with a;;\{;;@gf o5 b
flice memos« personaff ecndedshgar
sclected cundidates of- the G.P.-President/Secyffos

to open the PSSI a5 directed by you in your warious o
spot bt due't noy availability ' cither "the

g

"F&: [ 1
- &

during the financial year. The nialter wag verbaily informed to you in coume of.yo

ASPOSIGP office letter A-1/PSSKI9%-99 dtd 08-03-04. T'he
the candidate duly silbmitted to your emd. Ko further qu
non fultithnent o€ any item on tiat subject

N temNo. 3. e Pocharchar RO, we
of the Post//nan of the EDDA Paiak
Pocharchiar 13,0,

HNIOS;
joining charge rmonr‘(&{ggﬁlﬁﬁpfﬁ

R . S E85
ties was made with the undersigned's: e
_ o Ty R

L YR e e
1€ otdered to open by diverwion and i‘ezi‘q)layghm;t}}’?g‘“» -k
stn B.0O., The DDA itakata on being direct to opa_n‘,lkh?e é:f F
B N b A e, )
he expressed that he has no home'land at Pocharchar area ;’so‘in;wgugd?hggﬁ%%‘;} '

L}
possibie on hic part 1o act

at Goalpara and on your instiuctions the B.

0. wag opened‘byh/
directing O/S Mail on 29-11-03

- (duing annuat plaw 2003-04). The date of Joiningto lih?{%:f L
candidate duly informed you through ACG-61 #id the whole matter reported to'youbvideliidr- . |
ASPOSIGP fetter No AV/Sub-DGP in respouse to yor office letter nto B-633 did 21.04‘0515:'5“6"{:3 g
there by'J attended the all quatrien tithe to time,

A) Mem Mo 4 - The Gircle Oflice Guwahati was instincted in fe
112292602 i 303 12003 thn the wpproved applicant
certificate,;specially certiticates. for educations! Qualificai

e BIlonEe
tter approval wemo NoAStay {1
will be required to produce"otig}ngil%:‘:g}'
on: date of birth ete.” which shomdgb'é,i’*ff?
regmding their genuinencay buforc'appoiixgpg,g';:&.
I costitieato (havimg oo f‘_agg‘;y
ashibant by Shai Birbal Ram Rxxbidmsff %,«F
Fite s nane wncluding bis futles’ namckin:ﬁ;f“
on the veracity of cetificae. 1 vefen od the wntter to the Imppcto\lji‘é_f:%g“f
l@ No. A2/Batarbhata dtd 11-02-04 and followed by reminder did 22{:@&&{:& W
leadinaster Chakla ngh.”:%}:,.\-:~

B coptment onifiat ¢ criificafe

- The O Goulpars seported
RN R P S LR IEN TN I RNy

School Q’chmre z Rachbhatito obtain
MU e

‘ Coutd .3
\n



- ‘l;)',_‘Fr,giuq;iigf‘B,g_id'a B.Q..SB vc No,951309 inn the nane of Lakshwmi B oppEdioyt i
" Quring 4}’,93&29991,,{?9,?@,Z_OQQI‘gggigelqggm P/books was taken by you on 22.06-00safter}fnation
wthatpase b , _
9220804 aud ouder . obtain fresh wii
- butthe.cages lying with you and yetto besettle In both the cmica
© 1051103, 120104, 28-05.04, 28-08-04 and 1.09.04° wese
wae shown ' the issue of ,reminder d’15:07.03 and 1%.0

Jestablishiment it appears thin as follows -

Aeiter A-1/Sab-Dn/Gp died 24-05.04 & 25-058.04

U :
j Ehetl vdons 0 Ot el School @ Vet Sbperiad hat

Dhoe Bobal Ram Rabidag
et the repaian st lent of e school The 1/C was

isstred o lnanitinian poend ag well;‘gﬁiﬁj@.
et the Govt job. On being refusing 1o make appointment on the basis of so cn'llgd g‘%%y.:
cottificate (without conntersignature of the 15 or DIy Shei Bubal Ram Rabiday submiltods
another cerificate with the help of Slnj Rugab Alv Mondal. /A Goulpare MDG and Shei Muku b
CheDas of BIA Goudpars from the Headmaster Eharsikhowa M.V, School on ()6'-07-Q4,.§1§Xing%ﬁ§
pussed elasu-VIL (shown ay et 31-12-92 Y wid sller verilicution of that ccrtillcut.e;ﬁan{rphé'éa%#
Headinaster Eharaikhows on 43.09.04 Stri Bitbal Kam Kabidag wis appoimted proviszio‘nal&yﬁw 3?:2
vide thisaffice letter No A2 Balmbiliita dted 20. 10041, Due sulviceion ol falee certilicnto by th“ll;";b;‘
Sbal R Rabiday and lo'cmuply with the instiuction of te C.O aud o procesy Lho.complete?gg ;
cyele L Some more time wag spent. ‘[he matter war duf ‘
fetter No A-1/Sub-Diva/ GP dtd 250504 in Pacy. 4, e R
Lem No. 3 :- Shottage of Uov. cash Ry, 12053.69 st Buids 13.0. aud the fraud Ra, lZSOO/ﬁ.ﬁ{l‘
Baida SB a/c No. 951309 . " Lol e
2) As per Daida 3O, daily acconnt Atd 02.09.03 a s o) R ) 1982 69 aa ovt. cash wag kopt
with, Stk Utpal Rabha the BEM Buida B, and absgond
this regard duly subniitted to you vide A2/baida did 23-09.
j{iy(}icﬁ.’é;}/}%}:@)yy{)r‘xl('}l“fhgl{lcllza;,o.i'-()fi i reply to you letter No B-6
the ';ipnuﬁ)‘i(gg%zu’nuy;{l Iispedions2004 by C.Othat you were ins
03...Due want of Spgcific Guide line from the appoinfing
not fett the selt” exertion to'recaver those Govt. money

47

¥,

i
f’i%ei'i\"
e on 03-09-03 . A detailed repo:xt;iuﬂ,.- p

03 and the fact again explained to y,('fgx %i?

33 did 21-04-04. It appenrs:tronf 2"
peded the Buida B.O. on 1912345, ;

Authority I failed to proceed'further bug s, -

ML
Rpdaaat L

2 oIt 2] : and ultimately 1 sble to recover ﬂ:osgif,{gij‘;g
aiiouit * of Rs, 1198269 frony’ father of Stri Utpal Rubla on 08-07-04 and credited a5 UCR{atjiilh: !
Bajda‘B.O:' ‘ ""?‘ ' ", '! Lot . . . MY 3 Jfgﬂn

rdud s : 'aXafRabha,waﬂ:;Qmpp
fing the,

esepandencs inJarloug siyle yoit wero sscortainod the tctal fraud . Ra: 125000800040 $9)
pase, book &imgfrﬁﬁgigr‘ngge,héd taken'place vide'you office Jetler ED/Mis10i03,04

Dy
> 0alaidiiy:
Uen statement claim paper without dste from dhe,clatimanti N
aserics ofr q)ly.dt_d@‘,—,@%g;)‘}fé@; A i
Biven to you. In tho watemont yp‘u‘;jggﬁ b
7-03, Justification of-suchxtypa{;é'gg f"‘.
Ay time in required to get a:letters gf"i“
,f‘i"mn_ your d¢ned to _(_;nnlpn'n't. ‘(_f()llﬁd'.;lill;‘g the above (a0 § seanldd like (o suy thiat 1 did o my-.dgliyi%fgggﬁ te
with full devotion sincet ely and not dislionour or violation of any depattinental yules, ¢ ;- ENdL hi

X ¢ Rt ; ) ,:‘;,.*yr).(’,,’;' vX
ftem 6 i Reganding arrangement in the IR Postinan o Baladmimi S,0, against perinanent -LRJ‘},,”$3'=.&

E : ! . § » 1.
vacant post :- On sarutting - the Div

conenpondence wny kindly Le.exsmined to genernlly 445

. v

s o s AT LT

isional jand the sub-divisional gyadation offlios.t@ﬁlféﬁ’f
~Postmanping) = 11, Temporary = Nij 'Peqnapcqg_'?:”
LR= 2 on getting the vacant of those LR {(Penmuanent ) post 1 proposal to you to l'OCOIiCilQ;@h‘?“*‘
actual staff strength )i.e. Postman cadre) under this enbidivision and roupght for neccﬂgugy‘#\%‘i“_
instruction 1o filled up those post in ofly capacity Gl Qualiticd. Postnan wvailablo vido lottor »,,}:5}
B2/Safl-Car dd 20-10-03. As per aliegation i the same mture in your lctla‘.’B»élB?».i;(ildﬁfﬁ;{.'
21-04-04 the undersigned cxplained the: fact chabotately  and prayed for mipply a Lopy'of"f!} ,
Ruling/Ruling {or eatly execution of your order. Saying this being Un distam Sub-l)ivit‘iion,lhé' oAt
undetsigned had a litlle scope to- gt the upto date Rule/Ruling of the Depatent.ilnithigtg
comieciion this oflice letter A-1/Sub-D/Gp dd 250501 & 24.05.04 mnay Kindly bereferred tov‘i{;
Due 1o non petting my instruction/Guideline on that fact the undersipned tertninated tlmry; o
nranneiment vide this office Jotie A-Thaludimari did 30,0404, 1 would ke o draw your kimi,;,'{‘ e
sttention that explained il those Facts in reply to your Lever B.G33 (i 21-04.04 vide this offico &y -
respactively, AU l&ga'{*'%z; .,
Coutd .4‘.'.:4‘ 5
SPTRCAIR A L5 5 %
e Gpeding®
' B TH TN -.,\l\'_,‘_‘",q-_h '.M" ‘
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<8 '.‘-grouud for opening the PSSHs,

. - L . A L |
S anee b . S b T M ey en o e emm e es € B8 W [P e A e mw s ‘%
— S—| —_— A ﬁ

?

I 'évf'?q§‘;,,;
( ....4 . ) 1;‘1}.'*&’!'
A I v
e,
In honommy/’ulnn!lmg your ﬂupxum)cy I would h}e to draw the following for your judget nong& ﬁi i
uud cotprrinon with stteruent of hnputation of wikconduct or misbehaviour ug,mnut .Shr}“; .m.%, |
Sarmg ASPOy Goulpara Sub-Divi, Goalpara did 29-10-04. ff‘f’fw% . !
1) Most of the 3B Pass books opened at Sub- Oftices and Branch Olfices under the Gonlpnra

Sub-Diva, are ruaning without posting of Annnal interest fiom, 1997 298 and thomby?!Jnak‘glf%c .
tembes ol the public are dishesrting due non getting of their mmual intecest and wlmc\'cr\t%}‘
powible they were closiug the sccotnt o discontinied theiv sccount feaving m ginel ummmt sw‘
awed making tavsaction with the bank ele. After crewtion of Mukhya Dak Gluw the task of . uw,«,ﬁ;\
FLO. B beeens docentiatized L Bat MO Goadpans e nob alay doiop that work L. ulculntlon h ;i
Iposting of intereit in uss book, Recently 1 colledted 82 numben of puss books’ irom tho '1§‘
Bhalukdubi area forwarded to the Postmaster Goalpara MDG for posting of Annual IulereslfBul &;&r‘
the Postmaster Goalpma MDG tetmmed the 5B Paus Books without poating of due Aunualmw- Py
Interest with remarks that they we no obliged . Fepest obiiged to do the work vide o[ﬁce ieﬁer?’g};m:_ s
No .>}3;’vhsc/con/m -05 dtd 07.01.04 endorsing copy to you . W appears that the SOs lms to deall“ :

lh it Cae nndm m sl '\’()l 1 l ule- 7(; and any violaon on the part nfthu f.upuvmou m all.‘_ ;&«%\ l

_your hnd Alcation and cqualjudpunmt Dl .",A,;‘,.,J(,;;};., .gé, it
b) Thie Office of the Asstt. Supdt. of Post Offices Goalpma Sub-Division was du!ymspecg(;d{ 7
by the Authority concerned in due date. During the year 2002 aund 2903 but, the un:dersngned Thagsiss b"*\g .
not yet tavoured with their inspection report till this date . | wéuld.also ltkc to draw- your‘ﬁqgg £3 i
attention on the DUE Tetter No §7-3/92-Tuspn, DWd 0240792 with thcpmya "for equal jl!(!gﬁw‘l‘ t‘g&iﬁi ko
‘That #ir, 1 have to po. on superaniiuaion tetirement on 28-u2-2006 (A/N) in norsaal’ com’ﬂ&;‘}%‘t%@ﬁw
would fike o way ok iesti | dislionom not viakated oy departinpeninl Ruh./}{uhng N0 *X‘m: ;,,};f:i',"
knowledae and Ledisve vgther T.did my dmy with {ull devaornion, ' A ",' ;‘-“‘%%‘ G
‘Iherctore | fervently request your kind honour hindly to congider to drop the: ('\'gl_‘&lw,

s
charges labeled against me and hope consider my prayer for the ast few doays ol my long taen'xce
file, :

With regardin,®

| | i Sd-
y - o A (BADAL SARMA) |
o ' Asait, Supdl, of P.Os
. Goalpara Sub-Divn,
Goalpara

T1 hatve gone through the rcpmtu.m.mon of Slui Badal Sarma very cmc[ully nndfgudzed lhe«xg’
chse pcl‘\mmlly with'the following observition — ; ’*%'f ) ;i"" "

(1) The Argumncnt pig forwatd has no tefevancy with the |uuunuucnt of RPLI- busmm

target fixed Im Re 2 Crores . hiehias collected proposals for Re. 60 Lukhs 5 thousand dunng the® géa
yeur 2003-04, D s ﬁ%@,}

(2) PSSKs at Khauvaj, Bapurvits & Gosgnidubi were opated on 06.01.04, 08.01.04 andﬁgﬁh
01.03.04 out ot time Jintit 31-10-03, 15-11-03 & 10-11 03 renpectively | The PSSKe wore vy
- ordered to be openied by this office onn 07-10-03,03-11-03 & 30-10-03 Lut these wero opezwd A
after, gap of 3, 2 & 4 months respuctively. The argunient put Iorward has no xclevmcy on,}hg?; 5

+(3)EE Puchurchisr BLO. opened on 29-11-03 utter 2 montln nom dulo of ﬂmer 03 10»0314»“?“

Algument put forward due gcoglaplncal situation of the wen has no relevancy with the opemug ey
" of B.O. us the proposal for opening ofthe B.O. was came after due verifiention thros ¢ him,

Contd. 5.
-\<
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. (o) g
e Approved cage of compassionate grownd of 'rlvlmnmmm wWias dclnycd wuhout,‘,smy
Befonmatipn o O OfYice and faited W inlons pusition tie to tine and ket thig ‘office. n
pressure, This ollice had to isaie fetters and rennder liequently to” him about posiq,on%f
'!pl)()lll(lllt‘lll “lh argument was irrelevant and found no justificationin delay rrppomtmengoftlm
approved caxze, The candidate hae joined after pap of more than 1 year on 2374, 2()04 ~1nce aus
of ovder did }‘) 11.20037 Sl é‘«m}z’é %fs. .

Shrt Badal ‘Sanna uttelly failed to dischargs hiv own duty and sespousibility wxlh m the
frame of Deptl Rules & regulations and deserves punishment. Bul considering his prayergfor
exoneration and with the hope that he would rectify such defects and thlcommg‘i in the days to -

come T take n lenient view of the case and award the following punichinent to meet lhgﬁcnd of
justice. SRR IPIN ‘-*7%,‘;*', o
: O R DER \ QIRITO 7 E
. T ,,‘? ‘Hl‘ 3 v,
_ 1 Shi ¢, €. Hazarika Supd( of Post OfYices, Goalpaa Division, Dhubri do‘heteby
s; " order that the pay of Slui B.id'x! Sarma be reduced by 3(throg) stages fiom Rs. 18100 to(\RB.A"
“;jfr?l’“ 7500/~ in the time scale of pay Rs. 6500/= -200-10500/= for a period of 3(lhree) momhs‘w.e.ﬁ‘f ;

~01-02-2005. 1t is firther divected that Shei Badal Sarmn will ean iucrements of pﬂy\.dmjng lhe:;i
penod of reduction- and lhat on lhe expiry of this period . the reduction will not \h*avc the effect: of‘(“'

ORI

. posipondling hlS fulure mcrcmem of pay. : \»-; o _«{.«{ir il ’

’ ' . K -, ., [ . - ‘8‘@’“ Ay,
~ R NP .
IS { This is in cmx:ellauou oftlns office memo of even no dated 11-01-2005 % F;&g ; g
LA A S E st AR AR R L IR R YA x{%?“.§«; ¥ iﬁ}ﬁf X S
"'C"i"‘“zfi"" fnid ¥ w0 IR S 120 ‘iE'i‘ﬁ'ﬁ. L34 32y l,o,"#‘_l TR T S‘a"m . S ;){" % ;

. } atay .f-‘ SRRV Y BE TN . R RN »'

b ‘; - : o { _ ~3ﬂﬂl ti i tw'}i; } . *;‘ "i‘\ (ac Zﬂl]kﬂ:)(lgﬁ i e
: -_\ SRR S e M P Supdt, of Post Qffices i ot
b, getw ekl vy YA
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. Shii ﬂ'nl.jl Sainn, A POs CGostpaa Sab- Divigion, Cloalpatn ,* \""’ A
~lhe Postniasier, Dhobm H,0." : ‘ » . o SO O
3. Putiishiuent Register, . ‘ (B LY, by
Al CRfile of the ()chnl | trutheedines L F’
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~Appellant

Hon'ble Sir,

—~ §3 - N YV
| ANNEXURE-XVIL

I/V

The Director of Postal Services (H.Q)
AsSam,Cir(’;le, Meghdut Bhawan,
Guwahati:- 781001

(Through Proper Channel)

i~ Shri B:idal, ‘Sarma, Asst. Supdt. of Post Offices,
Goalpara Sub-Division, Goalpara.

Appéa-l against the order in memo No'. - 3-633 dt.
28-01-05 passed by Shri G.C. Hazarika, Supdt. of
Post Office, Goalpara Division, Dhubri against the
~appellant imposing punishment i.c. reduction of pay
o by3 _-Cthfg:e) stages from Rs. 8100/- to Rs. 7500/- in
" the'scale Rs. 6500-200-10500 from 0 1-02-05 by
cancelling his own order dt. 11-01-05.

That the humble appellant Shri Badal Sarma, Asst. Supdt. of Post Office,

Goalpara Sub-Division, Goalpara Most Rcspcclfully.Shcwcth -

1.

12005,

his order Dt. 28-01-05 imposing'pUn_ishmcnt on the appellant of reduction of his P
 three stages from Rs. 8100/- to Rs. 7500/- in the scale 6500-200-10500 from 01-02
cancelling his own order which was passed on 11-01-05.

2.

3.

take aclion

) R v e i <o mm

nature vide his office memo No. B-633 Dt. 29-10-04.

4.

That the. appellant reccived that memo No. B-633 did. 28-01-05 on 07.02.

That Shri G.C. l~iazarikd, '»Sprdt- of Post Offices, Goalpara Division, Dhubri by

ay in
-05 by

That said learned Supdt of Post Offices on previous occasion proposed to

against the appellant and- fiamed as many as 7 charges which appear petty in

That the appellant submitted his defence statement in wriling refuting all said

charges stating all 'connected factor and facts.

5.

of one increment for one year from the date of next increment vide Rule 11 (iv

No.B-633 Dt. 11-01-05 in violation of CCS (CCA) Rule, 1965/sub Rule 16(1

6.

one increment for one year from the date of ne

reduced by

200-10500/-
LTI ‘..7:..,.. -

date of supcrannuation retrement on 2K-02-2000 (AIN)

8.

u That tllough;ﬁlle appellan
* said Supdt,

t should have been discharged from said charges the

of Post Offices passed an order imposing punishment in the form of stoppage

) in memo
-A\).
That said fearned superintendent cancelled his previous order i ¢ stoppage of

xt increment and passed a fiesh order
8100/-to Rs. 7500/--in the scale 6500-
_for a-period of three months with effect from 01-02-2005.

“That the dﬂlé"()r-l'ic.."'(('v'ilic‘f-ClllClll of a |

3 (three) staée of basic pay from Rs.

ppelfant is due on ARt 2008 g ay A Ly

N .
That under CCS(CC/\)_ Rule 1965 and Rule 130 of P& T nnnal -1 he

o . Comd 20
A -

I

[P
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Disciplinary Authority cannot himself revisgeance
\ o . .
cannot substitute said order by any fresh order mmposig

submitling sccond charge sheet violating the

{ his previous order of imposing penalty and
different punishment without

provision of CCS (CCA) Rule 1965 and the

Department Rule.

9. That under the CCS (CCA) Rule it is also indicate that the second charge sheet

cannot be issued on same alicgation cancelling first one where the first one had been replicd

to by the employee

10. That under above Rules the Disciplinary Authority cannot substitute fresh

punishment after cancelling his previous order imposing punishment against the appellant on

the same allegation.

Your humble appellant prays that your honour wil

entire proceedings'imposing two type of punishment on same allegation afler cancelling the

previous one by the Disciplinary Authority .
- And ')}ogr‘,v‘é}ppcilan; as fm'dut'y bound shall ever pray.

o™

| be pleased to quash the

.";, .

w o ‘ P Yours faithfully,
DatefQQalP?F3l2~.. e . (BAD/}LSARI\TA)
he 17the March/05 . | Asstt. Supdt. of P.Os
S ,:}.‘“:*y--:“;'.ﬁa:;fx‘ o : . Goalpara Sub-Division

ERRE - Goalpara.

Advange copy 1057 ..,

The Director Postal Services (H.Q)
Assam Circle Meghdoot Bhawan,
G}lwahati -781001”

(BADAL SARMA)
Asstt. Supdt. of P.Os
Goalpara Sub-Division

Goalpata
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1. No case-law o transier Iays down any rule or principle on transfer
bsolute sense.—Both the parties have cited case-law extensively. From

itis sought to be established by the petitioners thar () Scheduled
rploves shouid not be tramsferred far away from their nanive
') administrative instructions are bindicg on the Government;
! for accommodating responiznis in contradiction of the
guidelines for transfer is against law; (/v it is not surficient to merely
assert that the action was taken for adminisirztive reasons but natural
justice requires cogent reasons 1o be assigned; and (v) an order of transfer
of an o:ificer simply o retain another officer whether in public interest

~~
-
=
=
ey
o]
|74
(4]
-1

or administrative exigency, is held to be mala fide and the court is compe-,

tent 1o interfers oven if they had no civil or evil consequences would
follow rom the said order. The respondents have cited cuses (0 esta-
blish 1hat (/) in the absence of specific instances of mala fides, orders of
transfer are not sudject to judicia! review; () transfer on administrative
arounds while not tansferring others, though the larter had stayed for
longer ceriod than the former. are upheld io be legal; (i) apart from
rotational transiers, the competent authenty kas a right to order transfers
in public intcrest even without giving them opportunity te show cause
against such a traosfer; and (&) transfer is zn inc dence Of service and
an emplovee has no right to be posted at any parts :ar place.

On a perusal of the Judgments it cannot be said that apy particular
judgment lays down any rule or principle in absolute sense for either
sancuoning an absolute right on the part of the Government to transfer
its employees or prohibiting such transfers altogether.. Each judgment
derives its conclusion from specific facts and oa the basis in some cases
of rules or instructions specifically detailing the circurastances on which
such restraint is placed or discretion exercised is to te guided. The align-
ment of the judgments to the facts and circumstances ol the present case
is of grsater importance than going by any particular judgments which
emphasise different aspects of the merits of their cases.

[ D.R. Scngai v. Chief Postmaster-General, 1991 1Y ATJ 243 (Ahmedabad), date
of judgment 19-1-1990.1

) 2. Transfer in violativa of prescribed guidelines, invalid.—The relevant
guidelines relating to the posling policy for the civilian omicers of the
Mulitary Enginesring Service which are in force from April 1988, are pro-
duced by the respondents. Clause i35 thereof provides that execulive

! ! N ) S S

TRANSFER %

h

tenures will génefany be 2% to 3 years 2ad that the finai authority 15
extend curtail the’tenure will be the ADGE (Pers.) in respect of officer
gp to and including Superintending Enginesr kvel 2ad  equivalens
However, it is'also prescribed that organisaiionci and furncricnal require-
ments will be overriding consideration for posting. :

w

Admittedly the applicant is holding ar executive ienure.  He was
posted to Bombay only in May 1988, so that on the datz of the irapugnad
transfer, viz., 30-5-1990, he had not completed the prescrided period of
231 to 3 years. There is no case for the respoadents that there has deer
curtailment of the tenure by the competent authority as required under
Clause 15 of the guidelines. Nor is there a pleain the reply that the transfes
was with regard to any organisational or functional requirement. There
is only a bald plea that the transfer was made “kesping in view the nterest
of the State™. ‘As'such the plea of the applicant that here has been a vio-
lation of the guidélines specified in Clause I35 has to be accepted.

Counsel for the respondents submitted that as these guidelines are
not statutory, it is not open to the applicant to pray for the relief allegin
violation of the same. It is difficult to accept this submission. 1t is clea
from the .posting policy enunciated in the guidelines that it was with

¢

- 0%

|21

" view to evolve a comprehensive posting policy covering &l aspects of

posting that the relevant guidelines were issued. The respondents cannot,
after laving down the guidelines, make postings in flagrant violation of
the same, taking shelter under the plea that they have no statutory force.

When the transfer itself is made in violaiion of prescribed guidalines
and has not been proved to be on account of any orgznisational and
functional requirement, the plea of the applicant that the order is mala
fide and is in colourable exercise of power can safely be 2ccepted.

{ R Jayaraman v. Union of India and others, (1991) 17 ATC {31 (New Bombay),
date of judgment 30-8-1990.}

\/)%Order of transfer of an official motivated by hisindiscipline and im-

moral activities, punitive and not sustainable.—The facts of the instant case
are undisputed. The appiicant has been transferred either because of the
various complaints made by him against his superior oficers or because
of his indiscipline, disobedience or the questionable and immoral beha-
viour. The transfer has been made on administrative grounds and-in
the interest of State, but the transfer is motivated by the indiscipline
and immoral activitics of the applicant, and is made as a punitive measure.
[t is admitted by thc respondents that discipiinary procesdings wers
contemplated against the applicant, when it was found that he had made
baseless, frivolous and malicious complaints against the Garrisoa Engi-
neer. The proper course of action for the respondents would have been
to proceed with the disciplinary enquiry under the CCS (CCA) Rules,
1965, and impose the punishment upon the applicant if be is found suilty
of the charges.
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'S career, should be

) '4:.;‘."reqt_;ent transfers, aspecially at the
2‘“?46'1 on human facfor, unless necessita iistrative exigencies.

.
—Thg fict which comes out rather starili 1 aseis that the appli-
€280 lidd been transferred by 1h: respondent department ar his own
F2qUe from Kotrarakara to Trichuras Bzputy Accounts Officer by order,
€3ted 29.5.1990.. Hardly had the ink drie: 2t order when another
OFCer Was passed on 31-3-1990. transferring bim s Manager, Grade I,
oy e Jocal ofiice to Trichur. Since the z phicant wanted a transfer at
TIChIE, a5 he had fess than two vears to retire, he readiiy came over to
Trichuy paving for the travel and other subsiantial exnsns2s from his
OWN Pijcket because the transter being ar his request, he was not allowed
banslep T A and loining time. Tiie apolicant took charge of the post of
Mmﬂﬂ{ér, ‘Grade !, Trichur, on 1-6-1990 and was working there when
by the Inpugned order, dated 26-10-1930. he was transferred and posted
25 Miligger,” Grade 1. at Allappuzita. It app2ars 10 us harsh and high-
Bandei if within less than five months o! his transier af his request, he is

tr2nsleried out agein to Allappuzha. It may be that the Employees’

Stace Disurance Corporation (ESIC for short), did noi issue any guide-
fines L (ranster but it is a recogaised poiicy in the Government of ladia
‘ha_[,'?” otiicial’ with less than two years of service should be allowed a
ﬁ?buﬂﬂ f hus choice and should not beimns.“e;red from that posi within
320 Peifod unless there are compelling adminisirative reasons. We can-
- ROU e the argument of the learned counsel for the respondents that
1}_-;e ininistrative reason of manning the upgraded post at Allappuzha
Was 50 tompelling that the applicant had to be posted there. Jf the post
2 Allippuzha needed an expenenced ofiicer and there was no other
O.mCSI' 43 good as the applicant, he could have been posted at Allappuzha
‘:‘hen he was in Grade 1I. If js also surprising that the upgrading and
“OWDgluding of posts would not have been visualised at the time of
transier yf the applicant to Trichur in May, 1990, when he was posted

at Trichur, 1t is not the respondents’ case that the applicant is the onjy
Manager, Grade I, available in Kerala who only can manage the work
at A””I,‘I*uzha. On the other hand. his non-gvaiability atter his retire-
MEBL Wihin fess than two vears will leave the so-called important post at
.-\\uappuelm high and dry. It would, thererore, have been much better if a
;139‘33;’%'( witp a longer length of service left before retirement had been
f2ndpicked for the post at Allappuzha. Another feature of this case
Which has gisturbed us is the frequent transfers to which he has been
subjected oyer gince 1948.
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~ ..." Betweszn. .1968;z_fi1d 1990, in the course of 22 years the applicaat had

-~ beea subjecied 1026 transfer orders including the impugned order in
this case. During the last one year.from §-9-1989, itself he has been su

. jected to four transfer orders. - In the conspectus of the facts and circums-

tances and keepingin view the human factor that the applicant had al-

puzha and direct the respondents that the applicant should
at Trichur.in the grade of Manager, Grade I, ull his retdrement unless
-his :transfer: is necessitated by any other unavoidable adminisiraiive
~exigencies.. - D , ol _
_[S. Krishnan v. Deputy Regional Direczér, ESI Corporation, Trichur and azothess
--1981 (1) SLY {CAT) 3.3:6 (Emakuiam), daze of judgment 23-11-1599. |

ready ‘undergone more than his share of transfers and he has less than
tWO years 10 retire,"we set aside the impugned order of transicr 1o Alinp-
Id be rewained

1

-l
¢

= - . f‘)}_'v X
0/5. Transfer based on allegations of misdemeanour, mala fide and cannot
-be sustained.—Obviously, the transter of the applicant was not made in
the exigency of service or public interest. . That is why in the impugned
order of transfer it is not-mentioned that in the interest of public service
the transfer of this applicant was made. -From all what has been men-
tioned above, it is. clear that the impugned traosfer was mala Jfide and
-was a penal one. Itis nqt-understandable as to why no disciplinary action
was taken against the applicant when. he was alleged to be guilty of
various misdemeanours instead of taking recourse to an order of transfer
to drive him out of this particular circle. So. it is clear therefrom that
the impugned order of transfer .was:-based on extraneous considsrations
and.for achieving an alien purpose or an oblique motive. Such being
the position, it would amount to mala fide and colovrable exercise o
power. It is clear from the afcresaid that the transfer of this apphicant
" Was pot made in normal course or in public or administrative interest
but for other purpose. Such being the position. we have no hesitaton to
conclude that the said transfer order cannot be sustained and the same is
liable to be set aside. . . ' i
{ N.K. Suparna r..Union of India and others, (1991) i35 ATC | (Bangalore), date
of judgment 13-7-1990.] . o R T i

6. Deuial of right to represent against an order of transfer, not tenable.—
It 1s stated in the impugned order. of transfer, dated 4-12-1990, that no
representation whatsoever wiil be entertained. This is contrary to the
decision of the Supreme Court in Guijarat Electricity Board v. Atmaram
Sungomal Poshani [ 1989 (10) ATC 396: 1989 (2) SCC 602 ; 1989 SCC
(L&S) 393'). wherein the Supreme Court has observed as foilows: *“When-
ever a public servant is transferred, he must compiy with the order but
if there be any genuinc difficulty in proceeding on transfer it is open to
him to make a representation to the competent authority for staying.
modification or cancellation of the transfer order.” In view of the above
observations of the Supreme Court, the stipulation in the impugned
order of transier, dated 4-12-1990 that no representation whatsoever
will be entertained, is not legally sustainable. Every Government servant,
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WRITTEN STATEMENT FOR AND ON BEHALF OF

RESPONDENT NOS. 1,2, 3, 4&6.

I, B. Radhika Chakravarthy, Asstt. Postmaster General (Vig),
Office of the Chief Postmaster General, Assam Circle, Guwahati-

781001 do hereby solemnly affirm and say as follows :

1. That T am the Asstt. Postmaster General (Vig), Office of the Chief
Postmaster General, Assam Circle, Guwahati-1 and as such fully acquainted with the
facts and circumstances of the case. I have gone through a copy of the application and
have understood the contents thereof. Save and except whatever is specifically admitted
in this written statement the other contentions and statement may be deemed to have been

denied. I am authorized to file the written statement on behalf of all the respondents.

That the respondents beg to place the Brief history of the case as follows :-

i) Shri Badal Sarma, ASP joined as ASP Goalpara Sub Division,
Goalpara on 18-03-2003. He was ordered to be transferred as
ASRM ‘S’ Division, Silchar vide Circle Office, Guwahati Memo

Contd...P/2
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No. Staff/3-23/2000/Ch.I dated 31-12-2004 (Annexure — I). On getting
the said order the applicant submitted a representation dated 10-01-2005
requesting io retain him in the present post. But his request for retention of
one year in the present post could not be acceded to and the applicant was
informed vide Circle Office, Guwahati letter No. Staff/1-441/88 dated 01-
02-2005 (Annexure — 2). |

In pursuance of Circle Office, Guwahati Memo No.Staff/3-23/2000/Ch.1
dated 31-12-2004, Superintendent of POs, Dhubri issued the transfer and
posting order vide Memo No.B/A-9/III dated 04-01-2005 (issued on 05-
01-2005) (Annexure — 3) with the direction to applicant to hand over the

.charge to Shri Tankeswar.Swargiary, SDI (P) Bongaigaon and get himself

relieved.

Accordingly, Shri T. Swargiary attended Goalpara on 24-02-2005 to take
the charge of ASP Goalpara Sub Division from the applicant. The
applicant was on medical leave. Shri Swargiary contacted the applicant

over phone and mobile, it was informed that he will not hand over the

- charge for the time being as intimated vide SDI (P) Bongaigaon letter No.

A-1/Misc/ Corr/04-05 dated 24-02-2005 (Annexure — 4).
In the meantime, the applicant filed an application before the Hon’ble
Tribunal, Guwahati Bench vide OA No. 40/2005 praying to stay the
operation of the transfer and posting order No. Staff/3-23/2000/Ch.I dated
31-12-2004 and No. Staff/1-441/88 dated 01-02-2005 (Annexure 1 & 2).
The Hon’ble Tribunal, Guwahati Bench was. pleased to dispose off the
application at admission stage itself on 18-02-2005 (Annexure — 5) with
direction to the applicant to submit fresh representation to the Chief
Postmaster General, Assam Circle, Guwahati within one week from the
date of issue of the order. The respbndents on receipt of such
representation shall pass an order that is lawful, fair and just within four
Contd....P/3



vi)

- 03 -
weeks from the date of receipt of the representation. In pursuance of the
order of the Hon’ble Tribunal, the applicant submitted the representation
on 21-02-2005 which was received in this office on 22-02-2005. The
Chief Postmaster General, Assam Circle, Guwahati considered the
representation carefully. The grounds stated in the representation for stay
of the transfer order could not be acceded to, as the applicant was ordered
to be transferred and posted at Silchar in the interest of service on
administrative grounds. Hence, the competent authority rejected the

representation of the petitioner for granting him to continue in the present

_place of posting at Goalpara vide Memo No.Staff/1-441/88 dated 18-03-

2005 (Annexure — 6).

The Superintendent of Post Offices, Dhubri again directed Shni T
Swargiary, SDI (P) Bongaigaon to relieve the applicant, ASPOs Goalpara
Sub Division by 31-03-2005 positively vide letter No. B/A-9/III dated 28-
03-2005. Accordingly, Shri T Swargiary, SDI (P) Bongaigaon went to
Goalpara on 31-03-2005 to take the charge from the applicant. But he
could not meet the applicant on the said date as he was out of station. Shri
T. Swargiary again went to Goalpara on 01-04-2005 to take the charge of
the ASPOs Goalpara Sub Division from the applicant. But the applicant
refused to make over the charge to him stating that the transfer case is

under consideration of the court.

The Hon’ble Tribunal, Guwahati Bench in OA No. 83/2005 on 30-03- ‘

2005 ordered that order issued vide CO Guwahati Memo No. Saff/1-
441/88, dated 18-03-2005 will stand deferred till next date if the applicant
is not already relieved. In view of interim order of the Hon’ble Tribunal as
above the applicant has not been relieved pending disposal of the

application.

Contd...P/4
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_ That with regard to the statements made in paragraph 1 of the
application are admitted only to the extent of the facts supported and based
on records.

That the respondents have no comments to the statements made in
paragraphs 2, 3, 4 and 4.1 of the application.

That with regard to the statements made in para 4.2 of the
application are admitted only to the extent of the facts supported and based
on records.

That with regard to the statements made in paragraph 4.3 of the
application are admitted only to the extent of the facts supported and based
on records. It is submitted that the transfer and posting of the applicant
mentioned in this para of OA were routine exercise necessitated in the
interest of servicé on administrative grounds.

That with regard to the statements made in paragraphs 4.4 of the
application, the respondents beg to state that the applicant was transferred
from the present post as there were certain matters regarding alleged
omissions aﬁd commissions on the part of the applicant in his official

duties which required a thorough investigation. In order to prevent

tampering of official records and documents or not to influence the course

of investigation in any manner which is permissible in terms of guidelines

contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules, 1965

(Annexure-7), it is considered to shift the official from present place of .

posting.

That with regard to the statements made in.paragraph 4.5 of the
application, the respondents beg to state that in pursuance of CO Guwahati
Memo No. Staff/3-23/2000/Ch.I dated 31-12-2004, the SP Dhubri vide

* letter No. B/A-9/III dated 04-01-2005 (Annexure — 3) issued relieving

order with the direction to the applicant to hand over the charge of the
Contd...P/5
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office to Shri T Swargiary, SDI (P) Bongaigaon and get himself relieved.
So non-filling up and keeping the post vacant as pointed by the applicant

is a plea.

That with regard to the statements made in paragraph 4.6 of the
application, the respondents beg to state that as noted in para 4.4 of the
applicant was transferred with the approval of the competent authority
from Goalpara in the interest of service, which do not fall ‘within the
purview of tenure transfer and posting, as per para 16 of guidelines issued
from the Directorate (Postal) vide letter No. 141-4/98-SPB.1I dated 23-02-
1998 (Annexure — 8).

That with regard to the statements made in paragraphs 4.7 of the
application, the respondents beg to state that the applicant was ordered to
be transferred and posted as Asstt. Superintendent RMS ‘S’ Division,
Silchar vide memo No. Staff/3-23/2000/Ch.1 dated 31-12-2004 issued by
the office of the Chief Postmaster General, Assam Circle, Guwahati in the
interest of service on administrative grounds. He submitted a
representation on 10-01-2005 requesting for retention at this present place
of posting i.e., at Goalpara. The representation was considered but rejected
by the appropriate authority vide CO Guwahati letter No. Staff/1-441/88
dated 01-02-2005 (Annexure-2), on the ground of administrative
exigencies and interest of service as per para 16 and 17 of the guidelines
issued vide Directorate (Postal) letter No. 141-4/98-SPB.1I dated 23-02-
1998 (Annexure-8).

That with regard to the statements made in paragraphs 4.8 of the
application, the respondents beg to state that the applicant was transferred

in the interest of service on administrative grounds. Question of keeping the
Contd...P/6
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post vacant does not a rise, as the SDI (P) Bongaigéon was ordered to
take over the charge of the Sub Division to relieve the applicant, as
narrated in para 8 above.

That with regard to the statements made in paragraphs 4.9 of the
application, the respondents beg to state that the transfer order was issued
in the interest of service and there was no violation of Govt, instruction.
Guidelines issued vide para 16 & 17 of Directorate (Postal) New Delhi
letter No. 141-4/98-SPB.II dated 23-02-1998 (Annexure-8) stipulates that
the transfers can be made in the interest of services and on administrative
needs.

That with regard to the statements made in paragraph 4.10 of the
application, the respondents beg to state that the applicant filed an
application before the Hon’ble Tribunal, Guwahati Bench vide OA
No.40/2005 to assail the orders dated 31-12-2004 and 01-02-2005
mentioned at para No. 4.7 of the OA (Para 10 above). The Hon’ble
Tribunal was pleased to dispose off the application at admission stage
itself on 18-02-2005 with direction to the applicant to submit fresh
representation to the Chief Postmaster General, Assam. Circle, Guwahati
within one week from the date of issue of the order. The respondents on
receipt of such representation shall pass an order that is lawful, fair and
just within four weeks from the date of rceipt of the representation. In
pursuance of order of the Hon’ble Tribunal, the applicant had submitted
the representation on 21-02-2005 which was received at CO Guwahati on
22-02-2005. The competent authority has considered the representation
carefully. There was a serious complaint against the petitioner regarding
non-compliance of orders from his superior authority in connection with
compassionate appointment case at Balarbhita Branch Post Office.
Investigation into the complaint revealed that there was serious

Contd...P/7
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intentional lapse on the part of the applicant displaying insubordination
and conduct which is not above board. Report: of unsatisfactory
performance of the petitioner was also received. The Superintendent of
POs, Dhubri awarded punishment of reduction of his pay for three stages
for a period of three (3) months without cumulative effect, vide an order
dated 28-01-2005 (Annexure-9), for his misconduct and non-performance
of duty assigned to him to achieve targets on various plan activities.
Moreover, another disciplinary action is contemplated against the
applicant — after further investigation into various omissions and
commissions of the petitioner. In view of this, it is felt necessary to shift
the applicant from the present place of posting in the interest of smooth
and efficient functioning of Goalpara Postal Sub Division. Hence, rejected
the representation of the applicant for granting him to continue in the
present place of posting at Goalpara.

That with regard to the statements made in paragraph 4.11 of the
application, the respondents beg to state that the retention of the applicant
at Goalpara is considered to be against the public interest as narrated in
above paragraphs.

That with regard to the statements made in para 4.12 of the
application, the respondents beg to state that the representation dated 21-
02-2005 of the applicant was rejected by competent authority as his stay at
Goalpara Postal Sub Division, will deteriorate the works there as
discussed in para No. 13 above.

That with regard to the statements made in paragraphs 4.13 of the
application, the respondents beg to state that the applicant was punished
earlier vide Superintendent of POs, Dhubri Memo No. B-633 dated 11-01-
2005 with order of stoppage of increment for one year which stands
revised vide order dated 28-01-2005 (Annexure-9) stated in foregoing

Contd....P/8
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paras. This is quite related to his transfer as the same speaks of the

- unsatisfactory performance of the applicant as ASP Goalpara Sub Division

which is considered to be a sensitive post.

That with regard to the statements made in paragraph 4.14 of the
application, the respondents beg to state that the applicant was transferred
in the interest of service on administrative ground, as omissions and
commiésions on the part of the applicant while discharging his official
duties required a thorough investigation. In order to prevent tampering of
official records and documents or not to influence the course of
investigations in any manner which is permissible in terms of guidelines
contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules 1965
(Annexure-7), retention of the applicant at Goalpara is considered as
undesirable. Hence, the order is neither vindictive nor colourable exercise
of power rather numbers of questions were pin pointed on the

performances of the applicant as Asstt. Superintendent of Post office of

Goalpara Sub Division for which it is considered necessary to shift the

applicant from Goalpara in the interest of service on administrative
grounds. |

That with regard to the statements made in paragraph 4.15 of the
application, the respondents beg to state that the transfer of the applicant
was made in the interest of service, for smooth and efficient functioning of
Postal Sub Division, as already narrated in the above noted paras.

That with regard to the statements made in paragraphs 4.16 of the
application, the respondents beg to state that as per judgement/order of the
Hon’ble Tribunal on 18-02-2005 in OA No.40/05, the representation of '
the applicant was disposed of rejecting his representation dated 21-02-
2005 for granting him to continue in the present place of posting at

Goalpara as narrated in para 13 above.
Contd...P/9
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20. That with regard to the statements made in paragraph 4.17 of the
application, the respondents beg to state that the Hon’ble Tribunal will be
pleased to reject the application as the application of the applicant is not

justified.

21.

22.

23.

24.

That the respondents have no comments to the statements made in
paragraph 5 of the application.

That with regard to the statements made in péragtraph 5.1 of the
application, the respondents beg to state that in respect of rotational
transfer and posting, Rule 59 of P & T Manual Vol-IV stipulates that an
Asstt. Superintendent of Post Offices should not ordinarily remain in the

. same Sub Division more than 4 (four) years at a time. But retention in a

post for 4 years depends upon the administrative needs and when the
competent authority is personally and fully satisfied about the need for the
same as per Rule 62 of P & T Manual Vol. IV (Annexure-10).

That with regard to the statements made in paragraph 5.2 of the

application, the respondents beg to state that the said transfer was issued to

fill up the post of Asstt. Superintendent of RMS ‘S’ Division, Silchar

which fell vacant on retirement of the incumbent, by posting the applicant,
keeping in view the exigencies attached to the post involving operation
and supervision of mail management in the Division.

That with regard to the statements made in paragraph 5.3 of the

application, the respondents beg to state that the applicant was transferred

in the interest of service on administrative grounds as omissions and
commissions on the part of the applicant while discharging his official
duties required a thorough investigation. This is necessitated in order to
prevent tampering of officials records and documents or not to influence
the course of investigation in any manner which is permissible in terms of
guidelines contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules,
1965 (Annexxure-7). ' Contd...P/10
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That with regard to the statements made in paragraph 5.4 of the
application, the respondents beg to state that the arrangement for relieve of
the applicant from the post of Asstt. Superintendent of Post Office,
Goalpara Sub Division made vide SP Dhubri letter No. B/A-9/II1 dated
04-01-2005 (Annexure-3) with the direction to the applicant to hand over
the charge to Shri Tankeswar Swargiary, SDI (P) Bongaigaon and get
himself relieved.
| Accbrdingly, Shri T Swargiary attended Goalpara on 24-02-2005
to take the charge of ASP Goalpara Sub Division from the applicant. The
applicant was on medical leave. Shri Swargiary contacted the applicant
over phone and mobile, it was informed that he will not hand over the
charge for the time being as intimated vide SDI (P) Bongaigaon letter No.
A1/Misc/Corr/04-05 dated 24-02-2005 (Annexure-4).

That with regard to the statements made in paragraphs 5.5 of the
application, the respondents beg to state that the transfer order was issued
in the interest of service on administrative grounds as narrated in
foregoing paras.

That with regard to the statements made in paragraph 5.6 of the
application, the respondents beg to state that the post of Asstt.

Superintendent of Post Offices, Goalpara Sub Division was not kept

. vacant as narrated in para 25 above.

That with regard to the statements made in paragraphs 5.7 of the
application, the respondents beg to state that as discussed in para 22
above.

That with regard to the statements made in paragraphs 5.8 of the
application, the respondents beg to state that on transfer to Silchar the
applicant will not face difficulties in medical treatment as a Departmental
Dispensary, Medical College, other more treatment facilities with
renowned physicians are available at Silchar, whiéh are not available at
Goalpara. . ' Contd.....P/11
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That with regard to the statements made in paragraph 5.9 of the
application, the respondents beg to state that the representation of the
applicant dated 21-02-2005 was considered by the competent authority
and his request to stay at Goalpara could not be acceded to showing the
reasons as narrated in para 13 and 15 above.

That with regard to the statements made in paragraphs 5.10 of the
application, the respondents beg to state that the allegation on the

performance of the applicant as Asstt. Superintendent of Post Offices,

- Goalpara Sub Division is under investigation. So for proper investigation

on the allegation as well as in order to prevent tampering of official
records and documents or not to influence the course of investigation in
any manner, it is considered to shift him from the present place of posting
as narrated in para No. 7 above. |

That the respondents have no comments to the statements made in
paragraph 6 of the application. .

That with regard to the statements made in paragraph 7 of the
application are admitted only to the extent of the facts supported and based

on records.

That with regard to the statements made in paragraphs 8 and 8.1 of
the application, the application is liable to be rejected. '

That with regard to the statements made in paragraphs 8.2 of the
application, the respondents beg to state that the application for stay of the
applicant in the present place of posting is liable to be rejected as there is

no merit on the facts and ground as stated above.

Contd...P/12
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That with regard to the statements made in paragraph 8. 3 of the
apphcatlon, the application is to be rejected.

That with regard to the statements made in paragraph 8.4 of the
application, the respondents beg to state that in view of foregoing paras no
relief is admissible.

That the applicant is not entitled to any relief sought for in the

épplication and the same is liable to be dismissed with costs.
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I, B Radhika Chakravarthy, presently working as Asstt.
Postmaster General Vig), Office of the Chief Postmaster General, Assam
Circle, Guwahati-781001 being duly authorized and competent to sign this
verification do hereby solemnly affirm and state that the statements made
in paragraphs / ) 3, é/ 5, 21 ¥3 2 of the application are true to my
knowledge  and belief, those @ made in  paragraphs <, 4~22,
being mattersof record are true to my information derived there from and | l
those made in the rest are humble submission before the Hon’ble Tribunal.

I have not suppressed any material facts.
AND I sign this verification on this the _9th day of y 05

DEPONENT
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. DEPARTMENT OF POSTS:INDIA -~
- OFFICE.OF THE CHIEF POSTMASTER GENERAL, #*
" ’; ASSAM CIRCLE:GUWAHATI - " 7"

. No.Staff/1-441/88 - ‘gl

n

[

To

- A fhe SPOs, o
" Dhubri. S . T

%
'

H

Division.

_Ref:- -Your No;'B-633 datéd 19.1.'05;?51, e . 5 {*

~ The represcntation dated 10.1.05 of Shri Badal Sarma, ASP, Goalpara Sub-Division is
“considered but his request for retention of one year more in"his present post cannot be acceded
-« to. The official may be informed accordinly-and ask him to join in the new place of posting.. .

) et PN . M

. APMG/ASGEL)
. +:Olo the Chief Postmaster General
. Assam Circle, Guwahati — 781 001

'
S|
»

" Diited at Guwahati thé February 1, 2005,

%
&,

~ Sub- : thar;sfer and ﬁoétiné in ASP/IPO.Cadre - case of Sﬁ;i!‘Baéfdai Sarma, ASP,' Go'al'par:a’ Dub-

5 et

3

‘as\
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. T DEPARTMENT QF POsTS o
Q@;}gg OF THE CHIEF POSTMASTCR GENERAL: ASSAM cmcus GUWAHAT[ AHATIL-1

Ng. 5 taffs1- 441/88 | t gafed at ﬁuwahah‘rhejg 03. 2005

Subject: - CAT, (.iqul}a;ﬁ; Bench "Ond‘er da;ed' 18.2'.2005‘- in‘:OA No. 407?005. -
o conSldemf‘lon of . ‘represen Mflon of Shri’ Bodal Sarma Assﬁ Supdt

’l(‘

qu’rs Goaipom for re’ren'rlon of hlS poshng af Goalpara

' o - A;-_-... oy
3 f¢ L _'1\ ";_.. ) . et g e

S

R AL CORDE D
| T O RDER,
Shri Badal Sarma Asstt, Supdt Posts, Goal '

transferred dﬁdIPOSde as Asstt, Supdf RM}S.,' S- Dlwsnon Sllchar vide No. »
Lo Sfaff}3-23/ZOOO/Chf-f, dated 3112.2004 issued by the 0/0 the Chief

Posfmas'rer Geneml Assmn Cnrcle Guwahah in the m'rercsf of service on P

administrative ground He submnf’red 0 represenfahon on. 1012000

interest of serwce AR L :
o i
2. HE Bemg aggrleved fhe pefmoner flled an upphcahon before fhe

e shu"_;mSS. an order _,ﬂmf IS ldeul,'»vfair and Jusf wnfhm four we{eks form fhe .
' \ ‘ . ,' K . . .  “'.:';;:‘ L - 1’.'  S o F.
dafe of rece!p’r of fhe rep: eScnqulon A T R

3. In pur; suance of order of fhe Hon ‘ble Tmbunal Sm Badal Sa»ma ‘has

svbmlﬂed fhe pre.senf nepvasomaﬁon on 21 2, 200!3 wmch was recelved ln
this office on 22, 2, 2005. .



~.

Nyt ' t'

; The undersigned has considered the representation carefully. There

_‘F‘

¢ / was a serious complairit ogginsf the petitioner regarding non-compliance of
orders from his 5uperior"qu‘rhor'i'ry in connection with compaséiona‘re
oppomtmenf case at Balarbhita anch Office. Inveshgahon mto the *

NE ,,.p

complomt reveqled that there was senous m’renflonal Iopse on The porf of

the pe‘n‘ruoner dlsploymg maubordmah%n and conducf whlch is nof nbove '

board. Report of unsahsfac‘rory per'formcmce of fhe petmoner wos alsQ»
receuved Meanwhole the ‘Supdt of POs Dhubri mmafed dlsctplmury action
.agams’r the petitioner for his misconduct and non performance of duty
asagned to_him fo _achieve targets on vm'lous -plan activities and awarded
) pumshmenf of sfoppage of increment, from his pay vide an order dated '
11.1.2005. Moreover, another dtScthmary action is confempla‘red against the
| offlcual after further mveshgcmon mfo VOI‘IOUS omtSS|ons and commlsssons of g
the pehhoner In view of this, it is: neceSSary 10 shift the petitioner fr'om ‘
The presenf place of p:Jsfmg in the - mfer'es’r of: smoofh ond efﬁcnenf

funchonmg of Goalpam Posfal Sub Duv:sgon

5.  The grounds stated .in ’rhe represen'rahon for sfay of the fransfer order
cannot be acceded to, as the pe‘rmoner was ordered ‘*o be ?ransferred and
'posfed at Sllchar in ﬂ\e mferest of. Serwce on admmls’rr‘ahve gr'ounds The
. | undersugned finds no reason fher'efor'e to m'rerfer'e wn‘h the or'der of the’
| | ‘ competent authority fransferr‘mg 1he pehhoner at Silchar and REJECT the
. repr'esenfcn‘lon of the pehhoner for gmnfmg him to conhnue in the present

'
3 : . 4

place of posfmg at Goalpara

. To, e h 4 o :
' Sri Badal Sarma e A T *( S:K DAS)
o Asstt. Supdt Posts . U g Chlef Posfmasfer General,
. Goalpara Sub chsnon

E ¥

3

Assam »Ctrcle Guwahah 1‘{f3‘.1"; Lo
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204 . SWAMY’S— CCS (CCA) RULES -

' y suspension in the folloWing circumstanccs by the competent authority. by ’

' invoking the provisions of sub-rule (1) of Rule 10 of the CCS (CCA) Rulgs, '
1965: : . ‘

-~

(1) If the Government servait is arrested in conncction with the
registration of the police case, he shall be placed under suspen-
sioq immediately irrespective of the period of his detention.

" (i) If he is not arrested, he shall be placed under suspension imme-  °
diately on submission of a police report under sub-section (2)
Section 173 of the Code of Criminal Procedure, 1973, to the .

. Magistrate, if the rcpo'rt:p_rima fa_gig, indicates that the offence

B has been committed by _the‘G,q";\"Erpméhg sérvant. ;-

"2t [ G.1., Dept. of Per, & Trg., 0.M. No. 1’1'612“/8/67‘-:'333.'“(A)’,‘datca thé 22nd Iy

7‘5 R S *;4‘,‘;., "‘i:';, :; i,l-.-.ﬂ . s‘.«".' e PaAS v 7.-.!;).;- “‘&i;‘

4y b eny by *ﬁu e fed ; ‘ T S )

i (3) Limiting number;of suspended officials and periods‘of sus

i
i sion to-the minimuin. —Ir Spite of a?sﬁ;r_ic‘:iéﬁ{iﬁhﬁtghctionS issued from A
it.4uito time for limiting thé:nimbet' of officials under suspension and alsq, X

* st reducing the periods of 5u§éension, it is obsérved that quite a good number ook

“of officials continue_undersuspension for prolonged durations. In order

to keep the number of officials under suspension to the barest minimum

. and also to reduce the period of suspension to the minimum possible term, ;

- the following instructions on the subject are being reiterated for guidance ’
and strict cotnpliance :— - oo '

(@ An official may be placed under suspension only in the follow-
.. ing circumslances:-—.-' S
() o (#v) Same as in Instruction (1.
(v) Where the public servant is suspécted to have’engaged himself 5;,
«in activities prejudiclial to the interest of the security of the
~State. - S T o

(b) Even in the above circumstances, an official may be plaéed under
_suspension only in respéct of _mis'd_g:meanour"of the following type:—

(' ' . (;’) to (v) SaniéasfouNo’té (b) of Inétruction . - '

l
<Y, L] . RAM ' PR
! . _ (c) While placing an'gfficial.under suspension the competent autho- - *
, i * .. rity should consider. whether the purpose carinot be served by transferring
1. : the official from his post:to a post where he may not repeat the miscon-

= *,, duct or influence the inyestigations, if any, in progress., If the authority

1 * " finds that the purpose <annot be served by transferring the official from

: . his post to another post then he should record reasons therefor before
' placing, the official under, suspension. v : o

- :‘r
PO

-t (d) In case where ani official is deemed to have been placed unders
= suspension under Rule 10 ) of the Central Civil Services (Classification, _ i
"« . Control and Appeal)-Rules, 1965,'as soon as-the official is released from .
"t 7 police custody,the competent authority should consider the case to decide * :
whether g}é_}cf)“‘ inuance of the official under suspension is absolutely
. . 4 s ’ .

L >
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DL ARKTMENT OF PUNTS, IKDIA
OFFICEQY THES U‘E‘h‘%hl’lﬁimh?lf O POST OFFICES -
. : GOALPARA DMVISION  DIUBRI-- 783 301.
! S o
7-243
Memeo MNe, B-633 , — Dated at Dhubri ilw 28- UJ~"<)()~

In this office meuto of even no dated 29-10-04 , il was proposed to take action
agatuet Shri Badal Sarma, ASPOs, Goalpars Sub-Diva, Goalpara undeyr Rule-16 of CCS(CCA)
Rules 1965, Statement of imputation of nmconih«clud,m misbehliaviour on which action is
proposet to be taken’ amm ¢ him was ag follows o b S iL*.f *“in 1 ;

That said Shri Badal: barmaxwhsh working a3 ASPOS Goalpara Sub Dm‘:mn, Goalpara dunng .
the penod from 18- 03 03 -onwards has failed'to. comply' withl} 'Wm‘kﬂ and le Bead’s _
instructions time to time onlhe nmitem detiled below :- -~ - . :z}.’_ sy, S
(1) »'lhpre;.&as RPLI tarfet for Ra!-2.Cidfe allotted to Goalpar.i Sub- D;vn during the ;- 4
year 2003- 04 But of which Sbn Sarma could have coliected business for Re. 28 lakhs 35
thousand from 15-06-03 to 30-01-04 . Shii Sarma has failed to procure all of RPLI business Rs.
1 Crore 71 lakhs 65 thousand as en 31-03-04 . The: performaunce of B. Sarma was far lesg than
that of other units of this Divn. This fype of petfmmanc«, on hus pm has hampered the Divn to
“touch the target fixed by C.O/Guwahat., - . SN
{2 Three PSSKs were ordered to open at Kharuva , Bapurvita and G‘ro%xdubx mmm
stipulated paiod but Shri Sarma has failed to bpen the PSSKs within the time framie. -+ . .
(3) . * 'Pocharchar B.0. in a/c with Salmara South 5.0. wag: orderpd on 01.10.03 to open
- bult it eus opened on 29.11.03 approx after 2 months, A Shri- ‘Sm‘ma lms failed 1to fmward/
documints & other reports after opening the B.O. or 29.11.03 till 30.01.04. C ‘
(4) 1Approved compaf'wmste appointment case of Shri Birbal Ram Rabidas $/O Late
Rannua Ram Rahidas Fx. GDS MO Rolarvita B.O. e ans Mf* Batarbhita B.O. was tet i‘nﬂwm&,mmu
till today and failed to foilow instiuctions time to time and requést for. his absorption .
(5) There was shortage oficash at Buida B.O. Re.: 5205’% 69 and SB fraud Rs; 12500/ in B.nda
SB afc No. 951309 detected on 07.03.03 Shri barffh hasibeen directed to inquire the matter on
07.03.03 reminded on ‘15 07.03, 18.07.03, 30.07.03,/112.08:03 & 28.08. 03 20.10.03,17.12.03 &
24.01.04 with guideline to deal the case with Depd Rules & pwcedurc. But Shri Sarma has -
failed to furnish any cmwluswempvr& except an incewmplete report oni 23, 0° 03.38 fraud ‘claim |
€25 Was not dealt property and badly delayed for subinission to .0,
6) - Dtmnghmpectmn of Baladman S.0.718.12.03, it has been ordered vide memo Ng. -~
B2/GP Sub- Dhﬂ] dated 17.05.04 to terminate the arrangement m’xd° by one Group--D° Official
namely Jainal Abedin Pramanik from Isleswar 8.0r w.et 04.09. 03 to work as LR Postrnan st
. Baladmari S.0. in contravention of Rules & w:thout-penmwmn ﬁom -competent nuthoutv But
- Shri Sarma has failed to comply with ordertill date. oo zE" .
. By doing such said $hri B. Sarma has failed to. maintain -absolute integrity, -
devotion to duty and acted.in-a manner lmbecommg of a (Jovf Sewnﬂt n iconh'wenhon of Rule
* 3 (1) (i) @) (iii) of CCS:(Conduct ) Rulen, 1964.: d W | o ‘ﬁus .
Shri BadaliSarma was given an oppomnmy 1o, ‘mbrmt:hw dcienm, repr esentation n‘(
any zwemmt the pmposal within 10 d'lys from the date of receipt of !he said memorandum . Shri
Badal Sarma* had: received the said memoranduih. on 20-11-04 .andxsubmlt a ‘WRITTEN.
REQUEST'ON-27.11.04 praymn 10 days more time to submniit hig defence repr esentation. Shri
Badal Sarma had submiited his deh*m:r* mneaenmnou finaily on 06 12.04 wmcb wiap mrewed by
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In his written defence representation Shri Sartna hae stated the foltowing,

“ I am submitting my representation on the each item of charges lebelled agaiust
meby your for sympathetic and judicious cohsidefstion ¢ - e dibt TR _
Loltem-1: Tdried my‘label best to fulfil the tarbet of RPLI bilsifiess fof the year 2003:04 and
retordingly'T miotiv: ted 'arid ‘educated-the Branch /Bub Pq&iﬁ:@%ﬁcﬁﬁé&@éﬂ {(Ex-Officio Agent)
to perform the RPLY ‘business in maximuti nuinbers. I pérsonatly chix:fdﬁﬁtgéii the RPLI Melas at
Faleswar als. Tdachisved'the RPLY busines Re.'Seventy Takhid sixty thousahia up{o-30-03-04.

' Mosﬁ:?'bfj?t_hé Villagers were 'exprelis théiri'faissatiéfa'i:iioh on the RPLI business
sabing that théy ire/not"ablé to gel their'premiith book n6t'béfore ¥ months after submitting
their new proposal and mature/death ciaim are aléb not being settled even after elapse of years.
Whereas LICI and other Insured companies promplly settled their claim. 1 would like to draw
your kind attention on’ the complaint. of one Smt. Piara j.{hatﬁn ‘who complaint that she bad
submitted one desth cliim i respect RPLI R-AS-HO-EA 16/64 on 18-06-04 ig yet to be settled.
Even though I left no stone unturned to achieve the' gool but reached to achieve 71 lakhs.
Accordingly 1believe 1 did my Juty with full devotion .So far the term of business these may be
varied . Place to place and time I3 time. The matter wag reported to You vide this office letter A-
1/3ub/Dn/GP dtd 240504 in respect to your letter no B-633 did 21-04-04, ) '
2)Ttem-2:-  Regarding opening of PSSK at Kharuvaj . Bapurvita and Gossaidubi with a view
to open the PSSK as directed by you in vour varions office memos I personally attednded the
spot bat due non availability cither the selected candidates of the G.P. President/Secy for
accommodation and supply furniture =tc. I could not opened those PSSK forthwith. But opencd
during the financial year. The matter was verbally informed to yoti in course of your visit to
Goulpara MDG and on your instruction. lastly T opened those PSSK' by directing O/S mait
Goalpara. A'written report for non opening of Gossaidubi PSSK'wa¥ duly ‘submitted to youvide
ASPOS/GP office letter' A-1/PSS12/9%-99 dtd 08-03-04. The joining'¢harge’ teport (ACG-61 ) of
thé candidate duly submitted to your end. No further quatries was made with the undersigned for
non fulfillment of any item on that subject * , o e AL
3)ItemNo.3:- ! The Pocharchar B.O..wag ordered to open b}'r"‘diveréim; and redeployment
of the Post//man of the EDDA Patakata B.O. . Thé EDDA Patakita on being direct to open the
Pocharchar B1O. he expressed that he haw no hoifefland at Pocharéhiar area . So it would not
poisible on his part to act as BPM at Pocharcharinnnedistely and pi;aycd some time to'manage |
roo for Posi ofiice cle. To reach e Pocturehur wea Trom Salinaca s’éu!hv bias Lo cooss d(Foun) rone F
times of river Brahemaputts ‘and 3 (three) chars on the river Bramaputra . This position duly
discussed with“yolt in youf visit at Goalpara and on your instiictions! thié B.0. was opened by
directing O/$ Mail on 29-11-03. (during ainual’ plan’ 2003-04), The date ‘of joining of the
candidate duly informed :yoil’ throngh ACGH61" and the whole_“matier répotted to von wide ______
ASPOS/GP letter No AL/Sub-Dn‘GP in response to vour office letter no B-633 dtd 21.04.04 and™ -
there by 1 attended the all quarries Hme o time. » :

4) ltemn No 4 .- The Circle Office Guwshati was instfucted in letter approval memo No, Staff
/12-2942002 dtd 10-11-2003 that the approved applicant will be required to produce originai.
certificate, specislly certificates for educstional Qualificstion, date of birth &tc. which should bo
verified personally by the appointing authority reg-m*diﬂg thelr genuineness before appoinfing
them on being production of school cerificsie (having possed class-IX and promoted to class X
issued by the Head master Chakls High School . Chakla Bashbari by Shri Birbal Ram Rabidas, 1
observad that Slui Birbal Ram Rabidas not able to write his name inchuding his fatler name i
English and doubt arises on the veracity of catificsts. I roferred the watter to the inspecter of
Sciool vide ihis office Jetta No. AZ/Maiarbhita did 11-02-04 snd followed by remindes did 2254+
06-04. Meantime the O/S mails Goalpara directed to moel with the Headmaster Chakla High
- School (Venture ) Bashibari to o'b't;nin his comment on that certificate. The O/S Goalpars reported
that he with the Headmaster almig’ withl the BPM Bas}ﬂmqi. v o
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The Headmaster Chakla Iigh Schoel (Veutw ,) reported that Shri Bubal Ram Rabidas
4 . was poi the reguiar student of the schoel, The’ ]‘t, was issued on bumanitarian gound as well as
4;?’ to get the Gove job. On being refusiog 1o mal\e :r;,,;m'mmnt on the basiz ¢f so called school
“~ceriificate (wﬂhoui countersignsinee of the IS ot /Y Sk Bitbal Rawm Rubidas submitted
‘another certificate with the help of Shet Rajab Al Mondal. PZA Goalpers MDG and Shr Adukul
Cli us of BIA Goalpars fom e Headbwissier Khistwkhows .V, Bckoul o1 66-07 -&)4 frnappg T T
palined Clugs-VIL (shown as lelt 31-12-92 ) aral afley veriticafion of that ¢ ertificate’ fiom sthe
Headmuster Kbargikhowa on 13-09-04 Shri Birbal Ram Rubidus was appeinted provisionally
vide this office letter No A2/Balathhita did20-10-04. Due submission of faise certificate by Shri
Birbal Ram Rabidas and to comply with the instruction of the.C.O. and to process the complete
cycle . Some more time was spent. The matter-was duly reported to you vide ASPOB Goalpara

letter No A-1/5ub- Dn'nl GP dtd 25-05-04 in Parat 4 tale '.M‘*dd*i Wb cyotl
Item No. §5.:- Shortage of Govt. cash R 11053 69 at. Baxda B. O}ﬁnd the fraud Rs. 12500/- in
Baida SB a/c No: 951309~ L , , r'a wJ kg ,,’v;}.d' e K

3) As pet Baida B 0. d:uly account did 02-09- 03 a sum ot~Rs 1‘1982 65 ‘a5 Govt. cash. was kept
with Shri Utpal Rabha the BPM Baida B,O, and absconded on'03:09: 63‘5 A deta:led report in
this regard duly qubtmtted {g" you vide A2/buida did 23-09103 and ghé act aéam e'tplamed to you
vide A-1/Sub-Dn/GP dtd 24-05-04 in reply to yoil letter No B-633 did 21-04-04. It appeass from
the approved anntusl Inspectionf2004 by C.O. that' you were inspected the Baida B.O. on 18-12-
03 . Due want of specific Guide line fiom the appointing Authority I failed to proceed further but
not left the self’ exertion 1q. recover those Govt~money and ultimately 1 able to recover those
amount ‘of Rs. 11982.69 fiom father of Shii Utpal Rabha on 08-07-04 and credited a8 UCR at
Baida B.O.
b) Fraud in Bmda B.O. SB a/c No 951309 in the name of quslum Bata Rabha was cxopped out
during the year 2000 repeat 2000 and relevant P/books was taken by you on 22-06-00 after fong
comespondence in various style you were ascertained thie total fraud . Rs. 12500/- (8000 + 4500)
in that pass book under reference had taken place vide your office letter F1YMisc/10/03-04 dtd
02-08-04 and order to obtain fiesh written statement claim paper without date from the clzimant
but the cases lying with'you and vet to be settle ' In both the cases aseries ofreply ditd 23-09-03,
 10-13-03, 12-01-04, 28405-04, 28.08-04 and 1-09-0% were given to you. In 1he statement you
were shown the issue of reminder did 15 07-03 and 18-07-03, Justification of such type of
comespondence may lcmdb ‘be examined to° ‘generally 4/5 days time is reqwred o get*a letters
from your end to Goalpara. Considering the above fact 1 would like to say that1did do my duty
with full devotion sincerely and not dishonour ot viclation of any departmental fules.
*Ittm 6" Regarding arrangement in the LR Postman at Ba!admams Q. against permanent -LR
vacant post :- On sauiting  the Divisional and the sub- divigional pradation of Postnan
establishment it appears that as follows - Postman{pmt) = 11. Temporary = : Nil Permanent
LR= 2 on getting the vacant of those LR (Pelmavent ) post I proposal to you to reconcile the
actual staff strength ).e Postman cadre) under this sub-division: and sought for necessary
instriction to filled up those post in offg. capacxtv titl. Qualified. Postman available vide letter
B2/Staff-Corr did 20-10-03. Ag per allegationNin the same nature in your letter B-633 dtd
21-04:04 the unde;sngmd b}.’])] iined the Tact elaborately and prayed for supply a copy of
Rulmg:Rulmg for early execution of your order. Saying this being the’ distant Sub-Rivision the
undersigned had a little scope to get the upto date Rule/Ruling of the Department”. In this”
connection this office letter A- i/‘Sub Dn/GP dtd 25-05-04.& 24-05:04 wnay kindly be refetred to.
Due ‘to non getling any jinstruction’Guideline on that fact the; Amdersighed terminated that
amrangement vide this oftlce le etter A-1/baladmari dtdd 30-04-04. 1 would like fo draw your kind
attention that explained all those facts in reply to your letter B-633 dtd 21-04-04 vide this office
letter A- li‘SulyanGP did 24.05-04 & 25-05-04 mspuctwely _
' R Contd ... 4.....
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K In hnuomnu_,‘adnuttmg vour suprennicy | wonid dike to draw the foliowing for vour judgzement
th. cotnparison with sistement of imputation of miscondact or mishehaviour againgt Shri B.
.%mma ASFOs Goalpara Sub-Divn, Goalpara did 29-10-04.

* a) Most of the SB Dass books cpened at Sub-Offices and Branch Offices under the G oalpm
nh '),‘ro‘ are :vlﬂn"’ﬁ 'R’%H’;:‘."’ iln 4"'11\ nf {lq}n,nn‘ an# oot fr“rv' 'ﬂ(\i (‘\V nrr‘ ”‘m si»v $ia,

3mvmbcp of the pubhc are disheartis ug due non’ getting of their anaual interest aud v'hr:xwer
possible ihﬂy were (‘!osmg the accotnt or discontinmed their account iewmb marginal amount
and nwking fravsaction with the bank etc, ‘After'cr ¢ation of Mukhya D'xk Ghar the tagk- of* the
H.O, has been der‘enfrahzed Rut MG doalparzt we not alsg: domg that wmrk e mlcumtmn
pmk";& {2 mtcrcai!'u l'mN’ mw [ cu,n‘w ’T er (!w:i’itu*“ i;Jnm’;Lw of p IM\ hnnhe lmm uumoatm
- Bhalukdubi area fm walded to fhie Postmaster (Joalpma MD(J io: poshng of Annual Intefest. But
the Pogtimaster «;zoélphfa MDG retumed the SB ‘Pagzs Booki' witho'ut pésting ‘of due Annual -
Inferest with remarks that they we no obliged-’ Repeat obhoed{to"‘ do the work v:de office ieiter’
‘No SB«’Mmdconde-Oﬁ dtd 07.01-04 tmd(msmg copy to jjmx‘ It‘ﬁ})pe'zrb that the SOs lias to dealt
that case under SB manual Vel-I Rule-7€ and zny violation en'the' part of the supervigion in al)
-spare had to pnshpd under CCS (Conduct) Rule 3 (2). I placed oniy one example before you for
vour kind attention nud equal judgement . : : :
h) The Ofﬁgn Qj the A\gﬂ Qnmh of Post (Wf‘{'f o C‘va‘&?;lr‘t QJI\..TMV:Q; QJ‘H wes dg}v 1 |Sv\5¢*lmi :
by the Authouty concerned in duc date. Dmma the:vear 2602 and 2003 buf the: undc.h,xcmd has
pot yet favouwred with ﬂ‘urmammnn report till this date. 1 would also fike to draw your kind
«  ttention on the DGP iettex No 17-3/22-Inspn. Dtd-02-07-92 with the prayer for equal judgement
" - That sir, I'have to £0 on superannuation retirement o 28- 02—2006 (A/N) in normal course . T
-would hke ‘o qay that'neither 1 dishofiour’ nor violated any dcpazmwntal Rute;’Rulm,:, 30 fax"
' knowl: d::z and believe rather 1 did my duty wl*h full devotion.
Therefore I fervently request your kmd honour kmdiy (o consxder to drop the whale
Jchar geﬂ,!abeled agamqi‘ me and hope consider mv px aycx for the’ last few days of my long ser vice. .

I3

al'

. ﬁ]c . \ ‘ ‘ T ) .- '
Vith regards.” ‘ . ‘ , R _f Sl
'!.-;-,v':‘ ' ' ) ’ , . . ' t Sd/..
o R (B A.DAL %ARMA)
N ”
. e

. : Goalpaj a ‘ :
PP - T have gone ﬂnough the representstion of Shri Badal Sarma vexv unefuliy and etudied thb_

* case personally with' the following observation — ° )
1) The Atgumém put forward has' np relevancy wnh the promneuiem of RPLI business
target fixed for Ri2. (‘mxeb he. lms Lolh,cted pmpoqale for Rs. 60 1. al\hr, 5 mousund dumm; lhe '
year 200304,
2y Ps SKS at Kham'vaj, Bapurvity & Gosgandubn were opcned ‘on 06, 01 04, 08 01.04 and v

¢« 04.03.94 out ot time limit 31-10-03, 15-11-03 & 10-11-03 mspecnvely The PSSEs were
- ordered to be opened by this office on 07-10-03.03-11-63 & 30-10-03 but these were opened
after gap of 3, 2 & 4 monthg’ Pspecuvely ’I’he armzm(,nl put 1orward has no mlcvancy on the -
ground for opening the PSSKs. ' : SR :
(3)  Pacharchar ‘B.O.. opened o6 29.11. 01 qi‘fer 2 months ﬁ'om d'ne oi order 03 10-03.
JArgument put forward due geographical situation’ of the area lxas nra relevancy with the opehing
of B.O. as the propmal for opennm of the B.O, was wmc after due vél Lf cation through him,
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(4) Appmved cage’ of tomp'lmmnle a;ound Of 'urpom!mem Was de!zx\'ed wﬂhout v
inforreation 1o, Divl. Offfice and failed to ndorm p mon timne o e and kept this office i
pressure.: Thisoffice had to issue_lettels and remi inder Ireqmnﬂ» to him. ahom _position ol
appomtmeﬂt His, argument was irrelevant: and found i) _;ushﬁmtmn m delsy appoumnent of the
approved cqse «Thecandidate hag Jomed ai’rex g.lp ofmoxe th'm 1 yeuar on 2“& 11.2004 since issue

4 '!} : :

L .

N Shn“ Badal Sarma utterly J‘mled to dlb(.‘hﬂfbe lus’ owx diity and responsib:hlv with in the .
ﬁ'nne ;of; B tl«!Ruies & xugulanommand desewes pmixshmem But consxdenng h;s pr ayer for
exoneration r.fnd with thie ! tope that he would mnfy such defeas and shortcommgs if‘the days to
come Itske a lenient view of the cage a!mi .lwmd the foilowwg punislunent to meet the end ¢!
jmnce S , oy , .

© R D ElR

s oI Shrl G C. Hazarika , .»updr of Post Offices, G‘ronlp'lra ]Jmemn Dhubri do hereb\
order that the pay oi Shri Badal Sarma be reduced by 3(tluu.) stages from Rs. 8100/ to Rs.
7500/- in the tiine gcale of pay R, 6500I= -200- i(hoor— foz a. pcuod of’ B(mm,) months w.e.f
0,~02~2005 It is further directed that Shri Bqda} Sarmy; wxn ‘earn, incr ements of pay during the
penod of: reductmn and that on the expiry 'of this peuod thc I educn(m w:il not has'e the effect of
poqpon(hnghm fumrr,mu unwm of pay... ’5‘; ST . ; !
%- g :
Tlns,s.s m canc a,ﬂanon of llns ofﬁrc memo of even no dated 11-01- 2005
A 4 - R - '

T O (G ‘C. Hazanka );8/1 [AWD
aore T Supdt, of Post Offices. :
Goalp ara Divn.Dhubri
" ."‘},?4 83 301..

' N S g
o E

N Slm Bildd] Saxma, Ab[’()b, Goalp,na Sub Dx\’isxon”(}m]pma

‘*P’

2. - The Postmacter, Dhubn H O o Bk
3. - Punishment Register, " ;."- '

5L PE oflhe()iFCLd ro

“ . d4 o
iy o Q.updt of Post ()Ihces,
R (:oa)p.xru Divo, Dhubri '
I - 783301
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e 2 «,hap H] - nmnsn:ns AND I’OSTINGS ' "j:;‘ , [_56-_60
:".“”""‘?‘f"-‘"*"f“’**«:.w'a T ,

C /v«»\hc“ ncccssary. contain 3 suﬂic:cnt -dcscripti@h,of the overseer (o prevent 5
( possibility‘of pcxsonauou ' .

\)\, o 'Ror,\“‘r(or\' or cu,\Rcr
Y : . 1

FEN A :
o 7. ()xdman]) a .Supumtuzd(nl of IosL Ulhccs or Rdllway
- Mail Scrvice should nog Xemain, in chau:,c iof theis same ‘Division
for-more than" foun ycars at a lllllc and- . an Assnslan& Duccton.' B
Of Postal Services | whould ‘not - also occup) that post Torimore
than four years a¢ b'nc'slrctcl S _ e '

vt -

G e

58. Lvery Supermtendcut of Post Oches should hold chargc
of a Railway Mail Scnxcc ansxon for at Jeast four years, and
gvery Radwcl) Mail’ Scrvice Supcuntmdcnl should -holq charge
of a Iostal Dl\'lSlOll [ox ot ]css Lhan-..fom Years,

Nor; —~1hc plonslom of lhls quc da not apply o Supcrin(chdcn(s

.
who are above 45 )cars of age. -

NS, An -Assislant SupCI'l'l;lvlC;l‘(‘kllit of Post ()fﬁccs or RM.S..
and an Inspcctor of Post Offices or R.M.S, should not ordmauly
remain in the s,amc,Dlii‘risilqn orSub. -Division, as (pe case may be,
or at thc',same post. for :moxtl',thangj ycaxs at a time,

Wlulc mdeung lransfer 01 pzomotmn of (hc omcxals care
" should bc taken to ensurc that th) are_nott tmnsfcncd to .or
Posted in (hejr lmmc azms :

v

/0 The [nJJoumg posls should not mdmanl) be occupied
by the same officials contmuousl) at a time for more Lhan the
- period shown ag‘unst each — -

Anvestigating - mspec(oxs and sorting' mspcclors m st 4 years
Clrdm Offices . , . j! -
(3) Head clerks orsec(tons in Cucle Omces . .
9——2 DGP&I /ND/75

. ¢ B : .
) . - r ¢ - , , .
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Chap. ] j'_l‘;mtf{snf;ili.é'ANl) POSTINGS . [60

s !i’%"!“i ;‘ < I" v o [ .’i'
1) Clziks mJGt,f ‘lnl Poxt Ollu cs of hrst class h(.ad post '
omccs dcalmg wnh smlf casces

(5) Time- scale clcrks in offices of the Supu m(cndm(s of
post offices and Railway Mail Scrwcc except sortling
clerks in olﬁccs of Supcnn(cndcnls R M.S.

| 4 years
(6) Clcrks workmg in lhc corrcspondcnm, -and ﬂccounls
. 3 Branches of hcad post omccs .
(6:A) .'Ilmc-scalfcs clcrks wo'rk'ing in the 'P;hivla‘tclic Burcau ]
B f '
e ! ) B i

Nore.—The Dmsxonal Supdt /Pl’M/GaZGuC(T I’os(maslcr ‘working direc- -

tly under .the Hcad ‘of the Clrc!c xmy at hi’a dxscrcuon

the staff workmg in the Phllalcllc Ihm.au

ordcr transfcr of

:my tithe I)cfore complcuon of
4
the tenure of 4 years for admuns(rauve rcasqns

(6-B) Forefgn Pésl Units o ;

i Class v, Time Scalc (,lcrks angt L. S.G. omuals in

* all branches of forclgn post (cxccpt Storc M 0. &

T CED andstrong rooms - ) . . . 4 years

. . ) .
z, [ . . - - L

%]

*(n) Class IV Tlme Scalo Clerks ang L.S.G. ofﬁc:als in
Stom M 0. & C E. D and Strqg)g\rooms . 2ycars
(6-C) LDCs/UDCs/Supcrwsory?%taff (i.c. Junlor/Scmox‘ Ace- . |
<7 ountants and Accountan,ls in SSG in SBCO/ICO in all -
" offices (subjcct. ....to rotgtlon amopg themselves cvery R
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TRANSFERS AND POSTINGS (60

s () Non g'lzollcd hcad poslnmslcrs ‘ ‘ e e

A
(8) Non gazcltcd sub

. (8A)" Dcnar(mcnlal Pranch Pos(m'v;(crs

)

(9A) ¢ Clerks in post

year of LDCS]UDCS in ofﬁocs wuh more tlnn one
LDC/UDC). | : N

PR

:-postmastcrs Cpd fi :

i

!

N i

’ : t .

Town 1nspcclors Lo g;;--:
s A 1 V'.f

omccs havmg onc clcrk bCSidCS the sub- S

postmaster - . . . Lot

k3 " . s -

(10) Otlur post of’ﬁoe clcrks (including Lower 'md Ilighcr o

Selection Gradc) who handlc cash valuablcs . .1 ycar |

Lo

o .(ll) Clcrks in chargc of savmgs bank and sub accounts

x

departmients L. — 6 months
e ' § i

Nore.—Tlhe Dmsnonal authmmes ‘may n}& Wieir - discretion c\lcna‘lhe

tcnure up o LWo ycars of the slaﬁ working tin the Savings Bank, l}xanch

_"_,—-—,4 —

, Non——lhc Scale Accounmnls in Head- l‘osl Omccs can bc ronlcd mlh .
suchi Accounlams m (he l’oslal Dlvl O[ﬁccs also : o

5

of the Head olﬁccs and sub-oflices . no( lower m sl’llus than |hc 1..5.G.

’ o

:

o

v .
9 !

\/6 Sortmg clerks in oﬂ‘lces of Sup»rmtcndcms R. M S e 5 ycafS' '

i
R
N

(13 Vln.lgc pmlmcn .umdud (o offices hawng {wo or

motre vtll.\gc pus‘(mcn AN . . . G months .

§

(14) flunc scalc Accounl wls in llcad post Oﬂu,cs where

¢

there is nmrc than ono lk.nd Post Oﬂxoc in a Division

on the samc scale of pay. Insingle hmdul ofiices, {he

Sub poslmaslcr Wl“ mvanably be (fa,nsfcrrcd cwny .
lhrcc ycars L e e . . 4 ycars

. ™

3 ycals ) A;i‘»
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32@ )

(15) Sortcrs in Rccord Offices and Sub-Rccord Oﬂiocs t .., 4ycars

(15A) LSG and HS.G. - Sorters _@;\ RMS. offices” 4 years
: ‘. | R

(b6) Clcrks m R L .Os. who lumdlc cash or valuables N ', fio: 1 yeac -

(18) Cashiei‘é in Tclegraph Engj}),ccf'r\ng Divisions,i Tele-.
graph Offices, T.R.A.Os., P. & T. Training Centres,
~ Mail Motor"Service, Office of Accounts Officer, Storcs
T and Workshops Organisations under the Additional
Chief Engincer, T &D Cucle and in Poslal Store -
Depots, - . S - R 4 years
(19) . “ILS.G. and LSG. , officials and’ clerks in (ho
' postal S(orcs Dcpo(s not dcclarcd as depcndcnt :
'um(‘i C o R 4ya“irs.
o . ‘ R S |
Nonz.-—-—’l‘lic ‘period may be cxlchdcd,"uptoz six ycars in the case of

s clerks at the discretion of the Supdt. of the Stores Depot concerned.

AJ)A A clerk in cnde and Admlmsuatmn ofﬁccr should

not. 01d1nanly rcmam ‘in the same scction {01 morc¢ than four

years dat a t:mc except in the case of mml ancl sortlng scctxon

ahd PLI bcctlon where he slmuld\not ()1dmn|ly 1cnmm for
more lhan Ilvc ycaxs ata time. : t

(;()B Llcxks mcludmb Lowu SL]C(.UOI] Gx‘ldc Clcnks in

the submdmdte units - of the- lckgmph Stores Oxgmnsallon

should not oldm.nlly mmam in the sane sectjon for more than
four years at a tnne R

-
"

60-C. Délclvgd. | . I b

Chap. II]H * mANsrrus AND poanGs o [60—60C -

(l7) cluks (mdudmg cashicrs. and Slmo kcwcm) in dln‘cr—";'; P L .
ent, soehon o[ MMS O:ganw\tnon undcr thc control S -y




Ry

i

s ALlshcd about the nccd [01 tth same.

.~ B D

9s.

Chap. w“ - lI(ANSllRS ANl) POSIINGS - [60D —02A

\/GO-D. \‘o clerk mcludmg Selccuon Gmde Clerk m "lelc-'

phone Rchnue Accounts Olﬁces should " be allowed to remain
in one ‘Scctxon fér more than” a: penod of four years at a time.

- In cxmpuoml .cascs,: heads of ()llms wnll h.wc dmuctmn 0

cxtcn{lu\c said pcrlod by one year. .
“"%1. An officer should not oxdmdnly be blought back to,the

spe. l)lwsxon «Sub-division or post il lhv lapse of an
iterval equwalcnt to the maximum period fur wlnch thc post
may be; ‘;‘d ‘as ﬁxcd m the above rules. . "_“

LA E xccpt when a lnmru tenure of scrvice against a post
has been specilically prescribed or is authorised by orders of the
Head of thc Circle i in any special contingency, no “official shall be

rctained in-the same, bmnch in the case of a fust Class 1cad -
Office or in the same oflice, m the case of other post olhccs for

-

more. than :_;-ycars .md shall. not be clqjll)lc for posting back
10 Lhc samc branch or ofllcc, as the usc may be untnl after three.

)cars of the dalc of lus last postmg thcnc
/ : - . ' :

; 62. 'l‘hc'rotatiolvn_‘j orders _,cdht’aincd in Rules 59 to 61 above
in-so far as they relate to officials mentioned therein should be
followed strictly and any deviation thercfrom should not be

allowed unless the - lIcad of "the Cnclc is pcxsomlly .md fully.

whlo
‘/__.—-—-——"‘—7

‘ 62 In addition 'Lo any personal xcqucsts for lmnsfu
\\hlcll may bc madc the L()llSldClJthl]S

[ B "'4 N |‘_ e
(a) oE allordmg thc staff an’ C([Ulldl)lc oppmtumty of avail-
"ing, themsclves of the {acilities for’ bctter technical

knowledge- and experience in lalgcr exchmgcs or ser-
vlccs in bcucr stutlons' N :

(b) of rclammg suitable ollicnals in’ duties the' commuance
; . in 'which mlght enable their utilisation to the- bcst

‘advantage of the service: and

———an,




"’Chnp I1]  TRANSEERS AND l(mlNc.q [62A-—-64

P T L L L - Ao

(¢) of mecting: thc Genetr: raal mul\ ol admmm: ation &lu\llh'
be kept in view by the compclcnt «lUlh()llllCS

_‘  62-B. The provnsxons of Rules 62-A will apply mul"alis'

Carigase y.

ruulandzs to f elephone Momtors also ‘;' o

: TIfLIZGRAPH TRArrlc Sy

3 ¢

. v Powers. ”, :i"’:-'i BT
N ¢ s : R ' N H
: WL . ! -

*63. L'ransfers at ()OVCU]II]CIIL experfse of any meml)us ol
the Traffic Branch from one circle to another require the prior .'
sancuon of the Director- Gcncxal Transfers without relicf, ox

'c}\chan;,u bctwccn the o[lu.ccn of the Telegraph Traflic Services,

Class 1], of one Circle and those of another, at the expense of
the applicants, may be ordercd by the Hecad of the Circle con-
cerned but the formal sanction of ‘the Director-General should -
be obtained in each case. luxdxangc of stations hctween the™
non- ga7cltcd oflicers of the "Traffic Branch of onc ‘Circle and f
those of another, mvolvmg NO cxpense o (;ovcrmnunt, may be
‘ordered by the Heads of the Circles conccmcd and in such
‘cases the formal sanctnou of the Director-General is not pc_ccssm'y
but a report should be submitted for- information. 1“(:1‘11])01'1)')' '
transfers of lclcgn aphlsls from one Circle to another for a period
not exceeding three months require the prior sanction” of the

¢

Dircctor-General and can only be sanctioned in cases in which
1hc1c is no leave duc- Ly (llC‘ nlh(m]

TELEGRAPIT MAS'I';-:RS AND TELEGRAPIHISTS
64. In order to avoid expense to Government and hardship
to the signalling staff, transfers should be 1educed to thc mini-
mum compmblc with the ncccssnty < ' , Co ,

l of 16v1dm telegra )h masters with (.lmwcs ol oflices,’
P g graj

(2) of perxodxcally, rellcvmg men- at unhealthy or excep-
tional stations, | o

-




